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LOK SABHA DEBATES

LOK SABHA

Monday, December 7, 1970/
Agrahayana 16, 1892 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Offer for Sale/Manufacture of New Jet
Aircraft F-28 by Fokker Company
of Holland

+

SHRI N. K. SANGHI :

SHRI LAKHAN LAL KAPOOR.:
Will the Minister of DEFENCE be

pleased to state :

*541.

(a) whether it is a fact that the Fokker
Company of Holland has offered for sale
to the Indian Airlines their new jet aircraft
F-28 and has also placed a scheme before
Government for manufacture of F-28 jet in
India with their collaboration ;

(b) if so, the salient features of the’

said aircraft ;

(c) the terms of the offer and details
of collaboration scheme ; and

(d) whether Government consider the
above offer worthy of acceptance ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUCTION
(SHRI P, C. SETHI) : (a) to (c). A statement
is laid on the Table of the Sabha.

Statement

(a) Yes, Sir.

(b) F-28 is a short haul 60 seater jet
transport aircraft fitted with Rolls Royce

Spey Junior Turbo Fan engines., It has a
maximum cruising speed of 849 kilometers
and a maximum cruising altitude of 30,000
feet,

(c) The proposal of the Fokker
Company envisages :

(i) the grant of necessary data for the
manufacture of aircraft in India,
supply of engineering data, manu-
facturing data, techmical support
data and advisory support ;

Supply to HAL of the required
components, parts, materials,
tooling and equipment ;

(i)

assistance to HAL by stationing
a technical lisison group in India
for about 4 years and by training
of Indian personnel in Holland and
also in India.

(iii)

(d) On receipt of the recommendations
of the Indian Airlines on the suitability of
the aircraft and the number required by
them, the matter will have to be discussed
furtber with the Fokker's Company before
a decision could be taken.

SHRI N. K. SANGHI : May I know
whether the Public Accounts Committee
had made certain serious allegations when
the manufacture of Avro was started by
HAL ? In this context, may I know whether
a separate company would be formed in
case the Fokker-28 is to be manufactured,
or whether it would be in the present
set-up ?

SHRI P. C. SETHI : The Public under-
takings Commi has ined this and
suggested actually the separate establishment
of the Mig complex, but after that, the
Aeronautics Committee had also looked into
it and for four or five years it was decided
to have one complex in HAL. As far as
the manufacture of the Fokker is concerned,
it is in a very preliminary stage. We have




3 Oral Answers

yet to hear from the Civil Aviation Ministry
whether this aircraft would be required.

SHRI N.K. SANGHI: You have
asked whether these planes would be suitable
for the airlines, but I think what is more
important is that the whole economic
aspect should have been gone into, whether
the manufacture would be an economic
venture or not. If it is economic, then only
the opinion of the Indian Airlines should
have been called to go further into the
matter,

SHRI P, C. SETHI: First of all we
have to find out whether this aircraft would
be required, and if so, in what numbers.
Then the quest on whether manufacturing
would be economic or not and what would
be the terms of collaboration would be
gone into.

Psychological Effects of Birth Control
Methods

*543, SHRI BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether any efforts have been made
to assess the psychological effects of various
birth control methods ;

(b) if so, the details thereof and the
results achieved ; and

(c) the steps taken to provide follow-
up services to loop and sterilisation cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT. (SHRI
B. S. MURTHY) : (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the Sabha.
Statement
(b) The problem of psychological
effects has been studied in relation to

Vasectomy and Tubectomy, the relatively
old and popular methods in the Programme.
. -The use of pills is still in the experimental
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stage and, as such, little can be said about
their psychological effects, The case of
IUD is peculiar in pature as its immediate
physical effects became so prominent that
very little can be studied as regards psycholo-
gical effects which require relatively longer
use on a continuous basis.

The psychological effects of Vaseclomy
has been studied in three dimznsions-general
satisfaction, changes in sexval desire or
activity, and change in general health. The
four studies made so far indicate that the
percentage of satisfied people ranges between
73 to 92%.

Three studies on Tubectomy
almost 100% satisfaction.

show

(c) The importance of providing
follow-up services to loop and sterilisation
cases has been recognised and necessary
directives have been issued to all concerned.

=t Aot wiwe I aemer  wWERET,
AT A o A ¥EA F o@e g
faaor @ g 9Ed Wew AT & fF
dafe fdw & fou 9 aQF F= &
o 9 §—uF @ dwEeM), A
r@wer o dwt foew | R A%
frET R gAwerdt 1 @AW §
IR ey faaor F 7y @ fr T wre
§ ofer frew & wraea § S AR
& fr ot 9= X gefaie ord 1 T
qoft froft gEAT A @ fF et o foew
¥ e W owey g, 999 fadl &
fok AT fre o # AR 9AH arefw #
WAl Jee grar g 1 waua § S
et § 05 frew & wwem § Iy oft
aF ot TAew Ay § TEE W AT
frao & ?

wgt 3% AGER w1 g § IeH
FeTar & fF TR 73 g ¥ 92 7T
qF darawg qﬁmﬁa@rzﬁﬁﬁrm
a% FAgw g AeEd ¥ gEw A e

WA I AN & 1w § arr
A
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T g 5 omd greew ¥ oamoar w@w
AT & 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : So far as the pill
is concerned, we have already replied that
it is in an experimental stage, and we are
watching it. So far as vasectomy is concerned,
the psychological effects were studied in
three dimensions : one, general satisfaction ;
two, changes in sexual desire or activity and
three, change in general health. ( Interruption)
The PRAI study in Uttar Pradesh,
published in 1966 reports 73 per cent of the
respondents to be satisfied. Poffenberger
and Shethi study in Gujarat reports 87 per
cent of the respondents to be satisfied.
K. Dandeker in Maharashtra reports that
92 per cent of the respondents to be satisfied.
In a study at Gandhigram, Tamil Nadu, done
by Srinivasan and Kachirayan, it is reported
that about 75 per cent of the respondents
reported favourable to neutral attitude
towards vasectomy. Thus, the percentage
of satisfied people seems to vary from State
to Staie, and it ranges between 73 and 92

per cent,

=it Aot viwe wal : srerer wEEg, #
afsrma &7 & at qafs frdg & adam
it & freg § IR wE fer g
TEIYEGT 4 A ITW Fwery § § IF w7
grlt g owg A wEww g fF g
qw Yt agdr g€ wwEedr & JFT S0
T 3% fou ag W smaws & 5 mEl
i, WEd ¥ wdr g wafg fraw &
& 1= fFar om0 o g
¢ # wit wERa & qoT SeaT g R
gart ugt 3o fadw awam & @ e
gfeww ad Ft ATAd § ITH gewrel A
Fewrel ¥ wax faw & 5 Aafa e &
JorEt ®1 F H Ag e AR | AR
wEt aF AnfaarEt S F1 @S ...

e WEYAT : AT AT T FLC |
T Y wrew ¥ 9 g o Afeehvw

g
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¥ fou qur, T e ¥ for
geT |

st Aot wiwy wwt: § o qw
ar fF 9t aF wed ¥ oewer e
F I@E war ANF & e zrgEw
tferrs 3T Rt ¥ o @R & o
¥ oAt ¥afy W oF fraw St
WiE T Gem T I WEA R
fot g aT ST @ ? arh zrEe
st §¥ad ufw # @ syt & were
¥ for a@R = GaEm F@ ar
Gl

SHRI K.K. SHAH : So far as the
communities are concerned, I can assure
him that we have taken statistics also. All
comununities and religions—the percentage is
practically the same. 0.2 or 0.3 per cent is
the difference. So far as the villages are
concerned, my hon. friend will be happy tu
know that even the rural ladies from th
rural, remote areas come and tie the pill
in their sarees and take them away. [
that extent, mnow, it has become populat.
We are also trying the Ayurveda and Unani
systems of medicine. Some prescriptions
now are the stage of being put into the
market, and 1 think we will be able to
succeed and popularise it.

SHRI SRADHAKAR SUPAKAR : The
percentage gives a very wrong idea and a wrong
impression of the total psychological effect.
Even one case of failure creates a very
adverse effect on the society and the psy-
chology of the people, and it spreads like
wild fire. May I know, therefore, what
steps the Government have taken to see
that, whenever any particular problem rela-
ting to failure of these methods occurs, it is
immediately countered to check the adverse
effects ?

SHRI K. K. SHAH: This is not a
question of failure, but a question of
psychological effect. So far as vasectomy
and tubectomy are concerned, now we have
been able to prove that they are reversible
and after some (ime they can revert back
to what they were. Even so far as adverse
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effect is concerned we have taken statistics
in Delhi, Gujarat, M.P.,, Maharashtra,
Mysore, Tamil Nadu and U.P. and except
for the second time when Mr. Dandeker
came with 54 per cent, it was between 7 and
12 per cent. There also, we have taken
care. We are now examining those who
have undergone vasectomy and tubectomy
and if there is any adverse effect we are
trying to remove it by proper methods.

st i awr = e wEREw,
o Fii #Y T @ o @ 77 sy
F QU HEHT T Y § AR I
e g FAWTE 9T § SR 9%
77 XAt W@ oW gEar g 1§ e
wERg ¥ WA A g fFownm |
it I HrE ey fear € 7

st ¥o %o wig : M TwH oA ?
fear &1 @9 feemt o T s feam
™ OF A A #T ge 99 femmr
9T T ML ENT 8, qA dfechanT,
99 W WO Tl R d9
vgue Afeads @ W T 9 86
AT TFT WA I AR & T FEC
T & SEwT Wt gwd s fT e
IHET R W1 ST AEATT T gAY AT
NERAT e AL

MR. SPEAKER : Let younger people
also say something. Mr. Sreedharan.

SHRI A. SREEDHARAN : Vasectomy
has been done on a large scale and in many
cases, these operations have failed. And,
the person who has done the operation does
not know that the operation has failed and
when they beget children, it leads to
disastrous consequences in the family, and
the family breaks up. May I know whether
any post-operative steps are taken whena
person has undergone vasectomy to find
out whether the operation has really
succeeded 7 Has this aspect of the problem
be2n gone into deeply 7

SHRIK.K. SHAH : This is a good
point that my friend has taken up. After
vasectomy, for a period of 16 days to 1
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month, one has to watch and therefore
condoms are being used till the wein has
been drained out. (Inrerruption).

MR. SPEAKER : You want to ask
some question based on your personal
experience ? (Interruption).

SHRI TENNETI VISWANATHAM :
We have been recently supplied with a
pamphlet by Government, Family Planning

in Parliament. 1 want to know what
machinery they had to probe into this
matter.

SHRI K. K. SHAH : 1 will find out.

SHRI HEM BARUA : In view of the
fact that nirodhs are distributed and the
number of births prevented is computed
according to the number of nirodhs distri-
buted, may I know whether Government
have any independent machinery to estimate
the number of births prevented, whether
nirodhs are distributed or not ?

SHRI K, K. SHAH : This calculation,
I am also trying to understand and I hope
T will be able to explain it.

SHRI MURASOLI MARAN : Tamil
Nadu has been sincerely implementing the
family planning programme, but we are
punished in the semse that we lost two
representatives in Lok Sabha and we have
also lost financial assistance from subsequent
Finance Commissions because the assistance
is based on population figures. Recently
we saw a press note that the population
figures may be pegged down to a particular
year of census. May I koow the particulars 7

SHRI K. K. SHAH: The question
has been raised by a number of States which
have succeeded in family planning that so
far as allocations under the plan are concerned,
the calculation should be pegged either to
1962 or 1967 or 1968 population figure. The
question is under consideration as to what
concessions can be given—whether it should
be in this or some other form—to States which
have succeeded in family planning.

SHRI MURASOLI MARAN: Is
Cabinet considering it ?

the

"SHRI K. K. SHAH : Yes.
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SHRI S. M. SOLANKI : The Minister
cannot correctly reply to the questions with-
out personal experience of birth control.
May I know from the hon. Minister whether
he is having family planning in his family ?

MR. SPEAKER : You can talk to him
in his office.

SHRI S. M. SOLANKI : Let him reply
to my question.

MR. SPEAKER : I will call both of

you to my office.

Abolition of Lease-Hold System in Delhi
+

*544, SHRI BAL RAJ MADHOK:
SHRI YASHPAL SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have received
a demand from the Delhi Municipal Cor-
poration for abolishing the system of sale
of residential plots and houses on lease-
hold in the Union Territory of Delhi ;

(b) if so, whether Government have
considered their demand ; and

(c) by what time a final decision will
be taken in this regard 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) No. Sir, not yet,
but it is understood that a resolution on
such lines was passed but the minutes are
yet to be confirmed.

(b) and (c). Do not arise..

sl FITW  wevE : qemw WEEE,
#AT AERA A ot g g A F IAIH
gmern fF ag dt aF I arw ager
T A o A AR qEl A #
8y 7 ¢ fF fesdht yfafars s
I mgawE 9w fFr ¢ R do do
To 3T Agmfed Fifae ¥ oY o fmr
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g e felt & arge oY W fad oo
g o & et § Sy a9 O FIAT
FIE a1% NFEA A1F 63, FIE ATH
gz ¥ 39 § AT 9% 9T I 24
gz g 9w @ § a1 sgfafers
FIEIEAE, o o To I Ao
Fifgs #t a1  f5 w9 a9 g4 FrAg
F WE A 9md I fET o A
o ¥ Fw g g AR dw F R

wgies ¥ =rfgg | & S S §
f& wrem aeFe Y W 97 Tar Sfafwar

gramw o e g ?

SHRI PARIMAL GHOSH : 1 have
already said that the resolution, as passed
by the Metropolitan Council, has not
officially been received by us. But certainly
we have received a similar resolution passed
by the Delhi Administration in the month
of May 1970, more or less on similar lines,
The point that the hon. Member has raised
here is : what are the reasons for distributing
land on leasehold and not on frechold basis ?
This point has been considered on serveral
occasions when this system was first
introduced. Firstly, from the point of view
of social justice it is necessary that when a
land is acquired at a low cost for a specific
public purpose the ownership also should lie
with the government. Secondly, we have
considered that it has a restrictive value of
controlling the upward trend of land prices
because the conditions of transfers are being
regulated as per terms and conditions of the
lease. Thirdly, we have considered that the
legally enforceable agreement will have some
restrictive effect on the coming up of bogus
co-operative societies. In fact, it is a real
danger nowadays that a big pressure is now
coming on us by a number of co-operative
societies who are co-operative socicties
merely by name because they do not have
the resources for the development of land
or for the construction of hcuses. But the
moment a co-operative society is registered
it is very difficult for us to say “no™ to that
kind of co-operative society. A legally
enforceable agreement entered into between
the party and the government will have con-
siderable effect in controlling that type of
things. Fourthly, leasehold agreement also
gives the government a certain recurring
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income by which the government can
augment the municipal amenities and Ffacili-
ties and also subsidise the low income
housing scheme. These are some of the
considerations. The point raised by the
hon. Mcmber is why should the government
not consider frechold agreement when the
entire value of the land has been taken.
After all, the purpose of land acquisition
for a specific purpose is certainly not to
give freehold to the party, whose intention
might be only to take the benefit of the
higher value of the land and to get that
money by re-sale. That is the main reason
for our decision.

it IUOR AU ¢ Gl HEIEg ¥ #Y
qats ¥ wara A faar, e fem
qget @ at ag & 5 N ag Ad T
fr el wfa @1 o SR §
IHET "e 45 2 @ &) foy deg
FW A FIEH AITE AR T FHCF
faors foirom far & | o @m =t
Tty T A AR S WA
) FATe WA TR @
AT TEA FIATILUEEA  ET FET | BTG
feor G gw #rE waww g | foedr &
s & fofafedrmm A, s &
€0 Elo To &, FIARWA FT | ¥ &
sy FRfafodm € Fors £ 1 3T
TR H AT & CHIAT § | A & W
ars fg grew fF IA91 S A qifee
At @@ afEm 9 @ T s Ao
FTE & 97 AT A, AT AT FIE
¥ for st 385 3, @ w amfe
aff &1 afeq o @ F A e @
giffr g e ST aq fee s &
fou &iw ot &9 &1 ¥ Sfefermm
g? 9 gz Ay g fF A oer 10
AT To FT & TS I I & w7
9 @@ § &9 20 gATC To =Ter
F4T ; T 9g waA 9% Wifsfoior
gr =% amier Ag g7 § @i o9
Frarafea FT A A FgAT  FHT FTIA
st ffefsdvm #rar Sl &ro wo 7Y
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FOIAIT a9 ITF AR F o o Aoy
¥ fas ¥ four § a7 foe 978 39 S
oAt B F7 A T P wfefrder § ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : The question
that my hon. friend is asking has only one
side, but there are others who are investing
in land and you canmot have one law for
one man and another law for another
man.

So far as the small income group people
are concerned, what they are interested in
is security of land and title. We are pre-
pared to give security of title, but there are
people who had invested at that time in
land. We had given them land 15 or 30
years ago on lease. Meanwhile, prices have
shot up. What they had purchased at Rs.
30 or Rs. 40 is today worth Rs. 200 or Rs.
300. Does my hon. friend want all that
advantage to be given up by having one law
for all of them ? If he is only interested in
small tenements, one can understand this.
That is why we say that we are thinking as
to how to secure full title to these small
people without giving up the advantage that
has accrued to Government.

So far as development is concerned,
prices go up from Rs. 50 to Rs, 500 without
anything being done by the owners. Why
should that benefit go to those rich people
and not be utilised for the poor people ?

SHRI BAL RAJ MADHOK : I never
raised the question of big people. Iam
asking about small tenements that you gave
to the refugees and to the low income group

- people under the DDA. Are you prepared

to remove lease money for those small

people 7

SHRI K. K. SHAH : So far as small
people are concerned, I have said that I am
prepared to secure them the security of land
ownership ; in what way, whether by giving
them 99 years’ lease renewable at the end
or by some other way is under consideration.
But I cannot have one law for one man
and another law for another man.
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SHRI BAL RAJ MADHOK : I am not
on the question of securily ; security is
there. 1 am asking you about what you
charge extra. Why do you charge extra ?

SHRI K.K. SHAH : It is not the
question of charging extra but of mopping up
the future benefits. He is pleading for the
vested interests.

SHRI BAL RAJ MADHOK : He is
pleading for wested interests ; I am pleading
for small people. He has made an insinua-
tion. Let him withdraw his words. I am not
pleading for vested interests but for small
people ; who are in Rs. 100, Rs. 200, Rs. 300
category. I am not pleading for men like
you who have wvested interest in big busi-
ness...(Interrupiion). You talk of vested
interest being with us. Vested interest is
with Shrimati Indira Gandhi and with you.
I have never pleaded for the wvested interest,
You abuse me by talking of my pleading
for the vested interest,

SHRI K. K. SHAH : If you are not
pleading for the vested interest, how can you
want one law for one man and another law
for another man ?

SHRI BAL RAJ MADHOK : I want
you to stand by your commitment made in
this House of giving Jand on “No-profit-no-
loss’ basis to the refugees,

SHRI K. K. SHAH : That I am
prepared to do so far as the smal! man is
concerned ; I will secure the title,

.MR. SPEAKER : The question is for
asking information. If you go into argument
and counter-arguments...(/nf¢ rruption).

SHRI RANJEET SINGH : Why should
the Minister make an insinuation that he is
working for wvested interests ? Do we not
koow this particular Minister's wvested
interest 7

MR. SPEAKER : Only factusl infor-
mation should be given.

! ST TA: T 9E A8
fs o1 Siw w1 faww § 99 AW
RET TIHA F1 A1 T @ & {iE
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% ¥ow § fod gy, dernoar
T At ow e § qu fam o
g SHF At ¥ g@IC AT o ?
@ ama oz 5 @ ag 7 ¢ fw
Femfess & 9@ wrElFr T ot
3fFa Sgsr Wt U F@& A
F 9wt dtor & Ay ¢ fear 1 < dw
gam & 5 fom srrifer & o9 wt-gee
S A1 AT IART AT A OFETOR S
#tw Fam wfaar & @ e v @t
graT g fFamagast ? s oag
&et ¢ v oi-8R it 9=t a1 sR-vr
S # ¥ R F O oF qe w5 R
& 9 I A F R TR & o i
e FT S & 7 ¥ §IAI 9g dEEI
it fF & a & 81 @ S F T
F I Far T For F § AN Hw
FRY-FA 99 91 FY FT & JrIAT ?

ot %o ®o A : FHarwr A TS
@ Fgg FETE FfAH R
FOT A Y, TAHAM gAY ¥ ¥ aw
gl 91 fF 99 SR Aiadi T ArAer
A1 8 a9 I Tl A Fraar Ad
TS TEA & | BT M I A
¥ Iy g WA gAF A ¥
FH FIT FL SAFT gH AIEAT 927 |

o waws T Hdt Adeg J
T | T q@TT TS fE@T | A AT
¢t fmam foet & oF @@ 1 &
far g g, el a1 QA w1 faa
gar g T fat Frdw & 1 faar
faar g & 1 #0999 ;W F
FT 4 AT IFY AT TG agw ?

st %o ¥o WIZ: 1gF 99 AW FT
faarar, S | Fam 97 qar = f5
A frfr @t @ o) I I
FIT GTUET ISE §, FAHED FW E,
gy feuadi 398 a7 g SN AN
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W FLH ST @ ¥ Fgr F emre
FIE IT X GATHN FAAT AT IR
e Y W IEE ¥ fgEm W Emm)
st g e 9N 5 ww ofam
&, 377 g = foy ol Y 9 fe
TR FEUET FI T | TEATT A
¥ A IH AW Ay 2 F ar iy
T Fr A 9 2 I gW TE A
w®E

wt gunw fag @ Feifey & am
XS FE AR A TE R SR Feraifer
TEEET FAHC AT ATEHT 5 Fo A7 I
¥ gy 200 %o WS 9 INY § IAH
faeTs Tanle F1 a6 ¥ FaT V99 foar
T g ?

st %o &o Wig : AWAIT T FT
FgAT F | AMPTUTE AT FT Y
FlasTe § foast I9@TT F3& @07 garar-
g @ §, R O% ¥ fegak
g @1 % qJaww 7 & feg gw
T qaTC§ |

SHRI PILOO MODY : Wouldn't you
allow an Architect to ask a guestion ?

MR. SPEAKER : Yes.

SHRI PILOO MODY All the argu-
ments advanced are rather fallacious. First
of all, the property that was bought for
Rs. 5 or Rs. 10 sq. yard is today being
sold for Rs. 200 a sq. yard. The fellow
who had the property all these years has
made his profit. Now over and above
that, the Government is asking for a lease
rent on the property at the enhanced price.
That means the Government is also making
a profit. The only person who has been
victimised in this tramsaction is the new
purchaser. If this is the method by which
the Government is thinking that it is go-
ing to control the prices of land, I think,
it is time they stopped thinking of that.

SHRI K. K. SHAH : So far as the new
purchaser is concerned, he purchases land
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at shc market rate. Now, the market rate
which has increased on account of no effort
on the part of the purchaser......

SHRI PILOO MODY : What do you
mean by “no effort” ?......“except that he
has invested money”. Your salary has
mcl;us:d What effort have you put
m

SHRI K. K. SHAH : That is a different
question,

SHRI PILOO MODI : There is econo-
mi_c mismanagement and that is why that
price have gone up. And you talk about
effort and all that,

MR. SPEAKER : Mr. Piloo Mody,
your work starts when the land is completely
ready.

Rehabilitation of Retired Short Service
Commissioned Officers

*545. SHRIRAM SWARUP VIDYAR-
THI : Will the Minister of DEFENCE be
pleased to state :

(a) the number of Commissioned Officers
(Short Service) who have been retired afier
Pakistan attack ;

(b) how many out of them have been
employed on alternate jobs ;

(c) the number of such persons still with-
out any employment ; and

(d) whether there is any proposal to
absorb them ; if so, the details thereof, and
if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a)to (d). A state-
ment is laid on the Table of the House.

Statement

(a) 709 Short Service Commissioned
Officers in the Armed Forces were released
after 1.10.65. The break-up is given
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below :—
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Army (Other than Medical) ... 164
Army (Medical) 534
Air Force 12
Navy 9
D
(b) and (c). Information is available

only in respect of 55 officers, who have been
absorbed in Government Service/Public
undertakings.

(d) The Short Service Commissioned
Officers  (recruited during the emergency)
are being given the same facilities as
Emergency Commissioned Officers in regard
to reservation of wac ies and rel ion
of Degree qualifications for appeointment
to Class I and Class Il posts in the Civil
Services, under a scheme which is in force
till 31.12.71. However, efforts are being
made to help Short Service Commissioned
Officers in securing employment, as has
been done for the ECOs in the past. They
are also eligible for grant of loans on
favourable terms for setting uvp small indus-
tries, for being trained in various courses
like Business Management, Industrial
Management, etc. and for being resettled
in land colonies for ex-Servicemen.

&t tm wweq faendf : 0d@ A
A1 faaor awreew oX TEm § IEE
qar Iwar & fF daw 59 Ffawtfal «t
IRiA Avereat &, T IO 9 T g,
dar f5 % IH Yewefewd amm @
freft #Y q=eT AT = fRar A fedr
FT @ §¥t ww fear mar g & W
wgEg ¥ At 9w g & fae
afgsfeat #1737 Avefour & & ae
Tz a9y qoff & w1 sfeay ¥ar
AN FfFaq 0 E fomsr ww 3 A
dAsfat g ? frad o afawrd
g faaat gy ot awenng fasdt o 99
ANt ATEATg G IR AT T T & ¢
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AT FITTE FET AEA & A I
AT FA AT AT SRS Ay
1T FATAT TR § 7
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st WA T & @i TR F
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FIH! et rfa g€ 1 oY e @O o
IO ZAT a1 IHA N T ww gy
e fFm o fFfamaw &
&l F ATY g g7 S A IeEnT FTE
¥ o awa &)

=it Qo TR0 WAME ¢ ¥ ST AwET A

A difrg & afsw § T @
T, AAfar &) Ty 9 T A
9t §9 ggfeud fae m§ e aw g@a
&= wom At gEn AR gEa aglead
ffr ) > T A w9 wgfead o)
@ a™ v agfead dar o wr
T far AR dar @ @ D
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FoFAM@E?

st weltawr TR 7 W giaw
FiagT AFTd & TR A WS AT
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AT 1 qifm @ aew g §
qEAIT ¥ I ¥ A Haredl & agEm
¥ g A twr wew fagw as @rfs
Ffgr-dafas ovi F1 a1 @ wTw,
g gET A1 T g g9 H a1 o
TR #, g9 W 6% | ofe ug
HEST FAAT ATH A& g | 4 Ay o

¥ wgr
SHRI RANGA : Scale of pay also.

SHRI JAGJIWAN RAM : When they
are recruited to the emergency commission
even under-graduates are taken, When
they are to be considered after their release
for Border Security Force or Railway
Security Force or to any comparable post,
the question of qualification comes and they
are not appointed, if they do not possess
the prescribed qualifications. In certain
cases qualifications have been relaxed. Tt
cannot be ensured that they will draw the
same scale of salary as they draw in the
army, because they may not have the same
qualifications as are required in the civil
employment. So, the scale of salary is
according to their qualification. (/nterrup-
tion)

SHRI S. M. JOSHI
other two questions ?

What about the

# 7z qerar f§ sTR o= oaw
AT ferfE@t o § A w3
at W Sifwg fF 9aY g wre et
g § A0 Y E @ IEET ST o
T IEE & 7

SHRI JAGJIWAN RAM That will

not count, because, if you are going to
count that, that is likely to creat so much
difficulty that mno organisation could
do it.

Y QAo Qo M : TgS ATHI F
IHES ¥ 9@ gEdl 1 saer @gfewd
&t srreft &, & Yar w4 fear smar @ 7

SHRI JAGJIWAN RAM : That always
happens whenever we give facility to the exist-
ing people. (Interruption)
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SHRI CHENGALRAYA NAIDU :
Last time when this question came up the
previous Defence Minister promised to give
some concession or exemption for these
officers in respect of giving employment and
he said that in the public sector projects
they will be given preference and he said he
would ask the other Government depart-
ments to see that they are given preference,
But, so far, nothing has been done. They
are still rotting. Even these figures are not
correct. They have offered Satyagiaha in
front of the Prime Minister's house. They
have offered their lives for the country,
Cannot you give some concession for
them ? Why should they be compelled to
stand in the queue? Could we not give
them some preference at least now ?

SHRI JAGJIWAN RAM :
question was a limited one. The hon.
Member has his own way of talking,
But to say that nothing has happened is not
correct.

The main

SHRI CHENGALRAYA NAIDU :
Even now, they are standing in the gueue.

SHRI JAGJIWAN RAM : T know that
they are standing in the queue but not to
the same extent.

There has been much progress, and out
of 9000 emergency commissioned officers,
only about 1900 remain, All others have
been absorbed either in government service
oOr in semi-government service......

SHRI RANGA : It is now five years,

SHRI JAGJIWAN RAM : Therefore,
to say that nothing has happened is not
correct. The preference for them in the
public sector undertakings and in government
service are being implemented,

SHRI RANJEET SINGH : The hon.
Minister himself has said that this a part
of a very much larger problem of the settle-
ment of ex-servicemen. I would like to
know whether this has been discussed in the
Cabinet at all that at least in the public
sector undertakings, there should be reser-
vation for ex-servicemen and that so many
numbers of persons should be employed
from amongst ‘the ex-servicemen alone,
because more than 48,000 persons are being
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released every year mow ?  Secondly why
should Government continue...

MR. SPEAKER The main question
does not relate to ex-servicemen but only
to short service commissioned officers.

SHRI RANJEET SINGH : It is part of
a larger problem. When the larger pro-
blem is tackled, then this also will be
tackled. Secondly, may I konow why we
should still continue with short service
commissioned officers which causes all these
problems of resettlement in peacetime ?

SHRI JYOTIRMOY BASU : They are
semi-casual labour.
SHRI JAGJIWAN RAM My hon,

friend Shri Ranjeet Singh has been in the
Army himself, and I am sure he is aware
of all these things. As I have stated al-
ready, we are anxious that we should do
all that we can for the resettlement of the
large number of officers and jawans who will
be released every year. That is why with a
view to concentrate the attention of all
concerned on this problem, we had a meeting
with the Chief Secretaries of all the
States.

SHRI RANJEET SINGH : It is a
good thing that he has done.

SHRI JAGJIWAN RAM It is no
use making reservations only. I have my-
self been looking into this aspect. I know

that in many cases where a jawan is
detailed for some employment, he refuses to
move out and he would like to have the
employment in Delhi itself. Similarly, if
he hails from Haryana or Punjab, he would
like to have the employment in Haryana
or Punjab itself. But that is not possible.
He can have opportunities of employment
only where it exists.  Therefore, those who
are really in need of employment must
accept the employment wherever it is offered.
It is no.use making reservations only, for,
we may not get that category of people
whom we require, They may engage them-
selves in self-employment. We have several
schemes for assisting them for self-employ-
ment, and I would emphasise self-employ-
ment rather than service in  other
seclors.
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SHRI BAL RAJ MADHOK : Why
should we continue short service commissions
even in peace-time 7

SHRI JAGJIWAN RAM It is a
question of policy. S50 long as we do
not have adequate number of people for the
permannent commission, we have to fill up
the vacancies through short service commis-
sions. That is very simple.

Mortars Supplied to India by Israel
During l‘éie Indo-Pakistan

onflict
+
*546. SHRI KANWAR LAL
GUPTA :
SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleased to state :

(a) Whether Government are aware of
the statement made by the Israel's Consul
General as reported in ““Statesman’ recently,
that Israel supplied heavy mortars to India
during Indo-Pakistan conflict of 1965 ;
and

(b) il so, the facts of the statement and
how much war material was supplied by
Israel to India ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) Yes,
Sir. We have seen Press Reports to that
effect.

(b) We had no contract with the
Government of Israel or with any firm in
Israel for the supply of mortars or other
Military Hardware.

Nl waeT™ & T 9g 96 g
fe o e &9 FPET A T 7, S
IAH PR TEOAS W § AT 96 9
wE Fomed g ! & ag @ @A
wrgar g fF wrm g ¥ i e
# foFar o1 wiw § ; s gEOAs ¥ fear,
@t ag Fro 81 d § el IER e
AT Aeers Ry ¥ )
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ot wmeilRm Tw : Aar fE 8 s
¢ TS T ¥ g A A e
¢ wWme A fh R ¥ ad e
2 & e #r Fr ST Al far 2

SHRI S. K. TAPURIAH : Through

Israel ?

st St W U wUEs W
adw

st WA wF Y@ qmE W,
# oy dfafes w9 qer § fF v
T @R A A AET TF B FEAT
¥ R & fomdr SRl wwe ¥
aR fomd qm ITEEE  Giw T E
v (A ., TAAHT ¥ foU g A
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=it WA T ¢ ¥ T A 8
TR ALY ae § #9 gfgare e
g &4 7E T §, a8 @A I AET A
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=it g W : q@r a2 |

SHRI JAGIIWAN RAM: [ will
despatch him there,

st WaX B NS : FEAW qERA,
YT g SRFWT AT WM ) T A
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T

SHRI PILOO MODY : Are you
suggesting that you do n t like this question
personally ?

MR. SPEAKER :
interest.

No, in the wider

of ¥ax 1% T@: WH  aEe}
TR W 7 TH A AT W
L g

SHRI PILOO MODY : The wider

interest of this country is to have friendly
relations with Israel.

SHRI BALRAJ MADHOK : The
question is whether Israel offered. Whether
Government accepted or not i$ another
question.

St WA B T gEIT ATEETR
77 ¢ HoOe § g wsfaw gAY
ATfEw | FeAE WERA, AT Hal qGET F
g 3 ffdw 1 so i #F = e
§? Remim s @i

s WANEA TN : I§ aF AT
Y areT [T, YH EW A9 4G ATH-
FI AL BT ¥ W X # ag
AT g FF FaT M F 4T
Fq7 AT FW § IEA W T I
sgaer fear ¢ Fr fear § oo
fiFar @, gt ag ¥ w1 W7 A firer
g1 39F a ¥ gw A uw A 2
% g |

SHRI JYOTIRMOY BASU : On how
many occasions during the last five years
have Government received supplies of arms

through a second country, that is, a country
which is not the original manufacturer ?

SHRI JAGJIWAN RAM : 1 do not
carry this information with me. If notice
is received, I will have to collect it and see
what information I can give to the House,



27 Oral Answers
TS TS © TR A WA

*547. sit wgww fag Wit AT
Wifs o wigw Wk wARA g
TET 43 I T FAT F4OT F

() 7 S e Y Q9T IaH
G T IEA F FgNT F A /@ Y
AT GCHT IHE IEA FAl 1 GSTAT

Rt & ;

(@) = "= #1 @R 6w
AT F YEd HETHL IANT @I q§H
FTE; AR

(w) afs =&, @ mF ¥ FrOo0
g7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES (SHRI D. R.
CHAVYAN) : (a) Of the two types of
diesel oils, the consumption for Light Diesel
0il (LDO) is directly related to the quantum
and distribution of rainfall as LDO is
primarily used for lift irrigation. Its con-
sumption and production are therefore
regulated from month to month. The
consumption of High Speed Diesel Qil (HSD)
in the last two years has not however come
upto expectation. This has generated some
surplus production which has been exported.
To the extent feasible, production of HSD is
regulated from month to month with a
corresponding increase in the production of
kerosene and Furnace Oil,

(b) No, Sir.

(c) Any reduction in the price of HSD
and LDO will reduce the availability of
funds for developmental projects.

=t wg. o Tag Wl ; s A8,
T F A gg ata 7 arc g @
AT A A T F ogrw oA
U ¢ fr fioe s v oy ufenr
frft w139 3@ dex AR @ IR
#ifas smae faeme @ 3= & w6
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f S & amage s § Ty
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SHRI D. R. CHAVAN : The question
is about the education of the price. On the
assumption that in 1970 the consumption of
diesel oil in the country would be about
5 million kI ; and on the basis of the pra-
vailing price differential, if you try to bring
down the price to the level of kerosene,
there would be a loss of excise revenue of
Rs. 117 crores. The country needs money
for its developmental activitics, and therefore
this cannot be done.

=it sgraw fag Wit : serey AT,
117 0% W4 1 G THATT g0
wfoy ftfae amEe AT 0 5 fasr
FT TEE 9o F F 1 A FUT
T A ANTE Tz FE & T ag
#F7 @ ol Famaar @ 4 F
fioe amas §F g AT [ gArT I
A gaE Fear I ?O# oS
qigar § fF @ o9 IEgAFT wWAW
F AT 9T @@ A g § 117
g & fog ?

SHRI D. R. CHAVAN: It is not a
question of damaging the machinery in the
country which is vsing diesel oil. As for
checking adulteration of diesel oil by
kerosene, certain steps are being taken by
the Government, For instance, a chemical
marker is proposed to be mixed with
kerosene so that if the kerosene is used
in adulterating diesel, it can be detected.

st %o ATo  famiQ : o 9w FT
T AL T AT § A Fegwe B
fami @R fow fae @b @ wi
o= fr o aFar g ?

SHRI D. R. CHAVAN :  As I said just
now, kerosene is used in adulteration, but

this can be checked by mixing a chemical
marker with kerosene, so that if the kerosene
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is mixed with diesel oil, it cam be detected
and those doing it could be liable for
prosecution.

SHRI LOBO PRABHU : The price of
diesel oil at one time was very much below
the price of petrol, and on that account.
not only the use of diesel oil, but the cons-
truction of diesel eguipment or machinery
was taken up in the couniry on a large scale.
Now, the prices have changed for one simple
reason that Government have increased their
rate of tax. Since diesel oil is the oil of
the poor, as it is used in agricultural
machinery and pump sets and for buses
which are used by the common people, why
should not the Government reduce their
tax and make diesel oil available at a cheaper
price ?

SHRI PILOO MODY : Your chances
of development are through diesel.

SHRI LOBO PRABHU: Secondly,
the excise from petroleum products is about
Rs. 650 crores, which is more than one-third
of the total excise. What has your Ministry
done to convince the Finance Minisier to
see that there should not be this tax on
petroleum products which are very essential
for the common man ?

SHRI D. R. CHAVAN : May 1
request the hon. Member to put this
question to the Finance Ministry where the
matter could be discussed 7 (Interruption)
We have taken up the matter with the
Finance Ministry.

SHRI LOBO PRABHU : What is this
Ministry for 7 (Interruption)

AN HON. MEMBER : Is there no
joint responsibility ?
MR. SPEAKER : Order, order.

SHRI MANUBHAI PATEL : As the
Petroleum Ministry has launched a pro-
gramme for reducing the prices of petroleum
products, may I know whether it has come
to the notice of the hon. Minister and the
department that so many oil-engines utilised
for agricultural purposes are lying idle,
because the prices of diesel oil are very high,
and, at the same time, agriculturists find it
very difficult to use tractors also because
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diesel oil is wery costly? Under the
circumstances, may [ know whether the
Government—

MR. SPEAKER :
from the question.

You are going away

SHRI MANUBHAI PATEL: They
have got a programme for reducing the
prices of petroleum products and so my
question arises in that connection. So, may
I know whether the Petroleum Ministry has
any scheme to subsidise the price of diesel
oil in another? order to help thc agricul-
turists 7

SHRI D. R. CHAYAN : There is no
such scheme.
SHRI LOBO PRABHU : Why should

he not be in talking terms with the Finance
Ministry ?

SHRI PILOO MODY : Sir, this isa
very important gquestion, because, diesel is
the pivot of the rural economy, and it will
cheapen transport and it will permit electri-
city as motive power to reach places where
there is no electricity. The entire rural
development depends on the price of diesel
oil. Would not the Government realise
this and do something to bring down the
prices ?

SHRI D. R. CHAVAN: 1 have
answered the question. ([nterruption) 1
know the rural economy much more than
my hon. friend, Mr. Piloo Mody, who stays
in Bombay and never visits the rural areas.
(Interruprion).

MR. SPEAKER : Next
question.

Order, order,

U. S. Reactions Re : India’s Interpretation
of U. S. Military Aid to Pakistan

*549, SHRI A. DIPA :
SHRI D. N. DEB :

. Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a statement made
by US Assit. Secretary for South-East Asia
Mr. Sisco in Washington on the 30th
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October, 1970 protesting against India's
interpretation of U.S. Military aid to
Pakistan ;

(b) whether Government have Teceived
the text of his statement through our
Embassy ; and

{c) if so, the reaction of Governmeat
thereto 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :

(a) Government have seen reports of the
Press briefing given by Mr. Sisco, Assistant
Secretary in the US State Department, to
some pressmen on the 29th October, 1970.

(b) No official text of the briefing was
released. Our Embassy had kept Govern-
ment informed about it.

(c¢) Government’s reactions have already
been stated in the House in response to a
Calling Attention Motion on the supply of
US arms to Pakistan on the 9th November,
1970.

SHRI A DIPA : May I know whether,
while protesting against the United States,
the Government has taken into account
the defence implements supplied by the USSR
to Pakistan aod, if so, whether the Govern-
ment have any details of the Russian
supplies as against the American supplies ?

MR. SPEAKER : You a-¢ asking a
question about the US Asst. Secretary’s
statement  (Interruption) 1 do not know
why all of you are for him. After all, it is
difficult for the Chair to function when four
or five of you keep on supporting him as if
there is an artiilery attack going on.

Mr. Dipa, your question is about the
statement of the US Asst. Secretary, pro-
testing against India’s interpretation, and
“if so, the reaction of Government thereto.”
(Interruption).

I am sorry. The quzstion hour is over.
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SHORT NOTICE QUESTION

12 hrs.
Stoppage of Construction Work at
Talcher Fertilizer Plant

+

5. SHRI S. K. TAPURIAH :
SHRI SURENDRANATH
DWIVEDY :

‘Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the work at the Talcher
Fertilizer Plant is at standstill due to
inordinate delay in the acquisition of land,
non-availability of foreign exchange for
making payments in Italian currrency towards
the supply of machines etc. and also due to
the indecision on the part of Government
to clear the deal for purchase of machinery
for this world’s biggest and country's first
coal-based project ; and

(b) if so, the steps being taken imme-
diately to get the work going on and also
to avoid increased payments to the foreign
firm on account of delays and rising prices
in the international market 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). It
is not a fact that the work at Talcher
Fertilizer Project has come to a standstill.
The Fertilizer Corporation of India, which
is implementing the project, is taking,
necessary steps to complete the construction
of the project expeditiously. No delay is
expected in the acquisition of land, as more
than 50% of the land carmarked for the
factory is Government land which is being
transferred immediately to the Corporation.
For the rest aclion uander Emérgency Pro-
vision of the Land Acquisition Act is in
progress, Necessary steps are being taken to
expedite the placement of orders for foreign
equipment, One major contract covering the
supply of foreign equipments and spares
for the Ammonia and Urea plants has been
finalised by the Corporation and is under
scrutiny by the Government. In addition,
process licence agreements with foreign
parties have already been signed and design
engineering of the project is in progress.

SHRI S. K. TAPURIAH : The work
may not have come to a standstill, but it
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cannot be denied that inordinate delay has
taken place because in reply to a starred
question in August, the Minister said, the
construction of the plant is expected to
start towards the end of 1970. Only three
weeks of 1970 are left. When the Minister
says that action is being taken under the
emergency provision of the Land Acquisition
Act, may I know whether the project autho-
rities are getting the fullest cooperation from
the State Government in this regard and
whether any political parties in the State
have been agitating and thus slowing down
the transfer or acquisition of land required
for the project ? What is the main hurdle in
this regard ?

SHRI D. R. CHAVAN :-As I said, the
land necessary for the comstruction of the
project, which will be about 800 acres, has
been promised to be given to the Fertilizer
Corporation of India free of cost by the
State Government. Out of B00 acres, more
than 50 per cent belong to the State Govern-
ment and as I said for the rest, action under
the emergency provision of the Land
Acquisition Act is in progress. About the
FCI1 getting the fullest cooperation from the
State Government, 1 may mention thal the
State Government have taken quite a lot of
interest in the project. They wanted that
this project costing about Rs, 70 crores
should be set up in their State.

SHRI S. K. TAPURIAH : What about
my question whether agitation by some
political parties in the State has become a
hurdle in the way of spcedier acquisition of
land ?

SHRI D.R. CHAVYAN : As [ said, we
are getting fullest cooperation from the
State Government. About agitation by
political parties, that information is not
with me now nor have we received any
information in the ministry that any political
party is interested in stopping and delaying
the project.

SHRI S. K. TAPURIAH : When he
says that no body in the ministry has received
any information, I wonder if Dr. Triguna
Sen is part of the ministry or not, because
when he went there to lay the foundation
stone of the project, there was an agitation
by the PSP and other parties that land
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should not be acquired and it was delayed
because of their agitation. Is it a fact that
during his visit there, a stand was taken by

the PSP and other parties to delay the
acquisition proceedings ?
THE MINISTER OF PETROLEUM

AND CHEMICALS, AND MINES AND
METALS (DR, TRIGUNA SEN): No Sir. No
body objected to the aquisition of land. It is
not correct. I must say that the Chief Minister
of Orissa is very helpful. He is trying to
secure the land as gquickly as possible and we
are going ahead according to schedule.

SHRI S. K. TAPURIAH : Then who
staged the demonsiration when you went
there 7 Was there a demonstration or not 7
What was the purpose of the demonstration ?

DR. TRIGUNA SEN: There was no
demonstration as such., Only there was a
demand from the local people for the employ-
ment of their children when the factory
comes into being, a ligitimate demand.

SHRI NATH PAI : Now that the
Minister has denied the demonstration, Sir,

would you care to request the hon. Member
to withdraw the allegation against the
PSP 7

SHRI PILOO MODY : [ am prepared
to make a categorical statement that the PSP
is incapable of staging a demonstration.

MR. SPEAKER : [only want to save

mysell from all of you.

SHRI SHRI CHAND GOYAL: 1
would like to know from the hon. Minister
whether in the matter of getting cooperation
from the State Government they are facing
any difficulty with the Punjab Government
also. It is mentioned that they are asking
you to remove Nangal Fertilizer from Punjab.
That will add to the problem of the people,
I know that this question relates Talcher
fertilizer plant. But MNargal fertilizer is also
equally important. It is stated that the State
Government have requested them to remove
this factory from Punjab.

MR. SPEAKER : As a lawyer he must
keep in mind the relevancy.
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SHRI SHRI CHAND GOYAL :
a very important question,
would be needing fertilizer.

It is
The farmers

MR. SPEAKER : It is not arising out
of this question. He should give notice of a
separate question. Why should he try to
get a reply to his question out of this ?

SHRI K. P. SINGH DEO. : In view
of the fact that the Talcher fertilizer project
will help the industrialisation of Orissa and
give rise to ancillary industries, may I know
whether the government have fixed any dead-
line by which this project should be complet-
ed? The statement refers to foreign
exchange from Italy. Have they any difficul-
ty about foreign exchange from Czechoslov-
akia ?

SHRI D. R. CHAVAN: So far as
foreign exchange is concerned, no difficulty
is being experienced. This plant is likely to
go on stream by the middle of 1974
because it takes nearly three to four years for
a fertilizer plant to be put on commission.

WRITTEN ANSWERS TO QUESTIONS
Chairman of Hindustan Aircraft Ltd.

*542, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) whether the Hindustan Aircraft
Ltd. is still functioning under the Chairman-
ship of the Chief of the Air Staff ;

(b) whether Government propose to
appoint a Chairman with independent charge
of the Hindustan Aircraft Ltd. ; and

(c) if so, when this appointment will
take place 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C. SETHI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The appointment is likely to be made
s00n.
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Concentration of East Pakistan Forces on
the Bordess of Tripura

*548. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of DEF-
ENCE be pleased to state :

(a) whether the East Pakistan regiment,
East Pakistan Rifles and Mujahids had
heavily been concentrated along the border
of Tripura with East Pakistan from Sylhet to
Chittagong, in September this year ; and

(b) what is the position at present ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) No abnormal
concentration of Pakistani troops or para
military forces came to notice opposite the
Tripura/Assam border in September, 1970.

(b) There has been no significant change
in the position, recently.

Indo-Pak Officials Meeting for Eradicating
Malaria

*550. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS ;
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether a joint meeting of Health
Officials of Pakistan and India was held at
the Pakistan side of the Hussainiwala border
on the 25th October, 1970 to discuss the
progress made by both sides in eradicating
malaria ;

(b) if so, the details thereof ;

(c) the personmel of
Pakistani teams ; and

the Indian and

(d) whether the representatives of the
World Health Organisation and USAID were
also present at the meeting, if so, the details
thereof ? -

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir. The
meeting was held on the 24th October,
1970.
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(b) The minutes of the meeting are still
awaited from the leader of the Pakistan Team
Since the meeting was held in Pakistan, the
minutes are being prepared by them. How-
ever, discussions were broadly held on the
following points : —

1. Progress of malaria eradication pro-
grame on both sides of the border.

2, Exchange of epidemiological and
entomological data on both sides
of the boder.

3. Technical ~matters of common
interest,

(c) and (d). The meeting was attended by
10 Officers from India, 6 Officers from West
Pakistan and one representative each of the
World Health Organisation and USAID
A statement indicating the names of the
participants is laid on the Table of the
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Low Profits by Indian Oil Corporation
*552. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the profitability of the Indian
0il Corporation is steadily coming down ;

(b) if so, the reasons therefor ; and

(c) if not, the ratio of profits to gross
turnover to capital employed, etc, during the
last three years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) No, Sir.

(b) Does not arise.
(c) The ratio of profits to gross turnover

and to capital employed in the last three
years have been as follows :—

1967-68 1968-69 1969-70

To gross
turnover 25 35 32

To capital

employed 7.2 11.7

10.2
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The reasons for slight fall in the ratio of
profits to gross turnover during 1969-70 are
(i) higher charge of depreciation, as compared
to earlier years, due to revision in rates of
depreciation adopted by the corporation
arising out of changes in the income tax rates

of depreciation and (ii) comparatively higher

under-recoveries on sales tax and freight.

Fire in Kargali Pits, BNK Zone of NCDC in
Bihar

*553. SHRI S. KUNDU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether fire broke out in Kargali Pits
BNK Zone of National Coal Development
Corporation in Bihar in the month of
August, 1970 ;

(b) the extent of fire, loss and damage
sustained on account of it;

(c) whether such things had been continu-
ing for the last many years inside that Pit ;
and

(d) whether any enquiry to the causes of
the fire was instituted and the responsibility
fixed on any of its employees, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS, AND MINES & METALS (SHRI
NITI RAJ SINGH CHAUDHARY):
(a) On 16,8.70 a fire was detected in the
mouth of the galleries at the edge of an
exhausted quarry.

(b) There was no direct loss or damage
due to the fire but an amount of about Rs. 2
lakhs was spent on preventive measures.

(c) No, Sir.

(d) The Chairman National Coal Deve-
lopment Corporation, has constituted a Com-
mittee of Senior Technical Officers to
investigate the matter.

Sulpbur Deposits Found in Rajasthan and
Gujarat
*554, SHRI S. M. KRISHNA :

SHRIMATI SUCHETA
KRIPALANI :
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Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
to be pleased to state :

(8) whether he has seen the Press Reports
in the Nav Bharat Times dated the 12th
November, 1970 wherein it has been stated
that deposits of Sulphur have been found on
the border of Rajasthan and Gujarat, which
are likely to be the biggest deposits in the
world ; and

(b) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINCH CHAUDHARY) :
(a) and (b). The Press report in Nav Bharat
Times dated 12. 11. 1970 refers to sulphide
deposits and not Sulphur deposits. A multi-
metal sulphide ore deposit in Ambamata-
Deri Belt on Rajasthan- Gujarat border
containing 5.5 million tonnes of ore reserve
with 10.8 per cent lead-zinc and copper has so
far been established by the Geological Survey
of India. Ambamata area is in Gujarat State
and Deri area is in Rajasthan. Further inves-
tigation is in progress.

Alaminium Devclopment Programme
Dwring Fourth Plan

*555. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM & CHEMI-
CALS AND MINES & METALS be pleased
to state :

(a) the details of the aluminium
development programme envisaged under
the Fourth Five Year Plan ; and

(b) the details of the new schemes to
be implemented under the Fourth Plan in
the public sector and private sector, including
the expansion schemes envisaged under the
prograrnme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS, AND MIMES & METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) and (b). A statement is laid on the
Table of the House. |Placed in Library.
See. No, LT-4492[70]
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Tax Notices for Buildings in N.D.M.C.
Area

*¥556. SHRI M.L. SONDHI: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether in the New Delhi
Muaoicipal Committee area, notices for tax
in respect of buildings with more than five
storeys have been sent not to the promoters
and builders who have till now not made
a conveyance to the purchasers, but to
individual purchasers ; and

(b) if so, the reasons for the departure
from the existing rules and regulations ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Under
Section 65 of the Punjab Municipal Act
1911, notices inviling objections were served
by the New Delhi Municipal Committee on
the promoters and individual purchasers of
flats. Assessment was finalised in the name
of individual purchasers and in the name
of promoters for the portions kept by them
after taking legal advice.

(b) Under the provisions of sections
61 of the Punjab Municipal Act, the tax is
payable by the owner. The persons who
have purchased the individual flats are the
owners of the same.

Indian Supply Missions Abroad -

*557. SHRI SAMAR GUHA : Will
the Minister of SUPPLY be pleased to
state :

(a) whether Government have decided
to wind up the Indian Supply Missions in
Washington and London ;

(b) if so, the reasons therefor ; and

(c) the policies followed by Government
in regard to the Indian Supply Missions in
West and East European countries including
the reasons therefor ?
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THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR) : (a) No, Sir.

(b) Does mot arise.

(c) The policy of Government is_ 1o
make purchases from India as far as possible.
The India Supply Mission in London which
is in existence since pre-partition days is
however being continued as some purchases
have still to be mad: in U. K. and West
European countries. The strength of the
Mission has been progressively reduced as
the work has been transferred to India. As
regards the purchases from East European
countries these are made from India through
Trade Agreements or on Government to
Government basis under Rupee payment
system and the necessity for an Indian
Supply Mission in those countries has not
been felt.

Gold Deposits at Ramagiri (Andhra Pradesh)

*558. SHRI ESWARA REDDY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether gold deposits have been
located and proved at Ramagiri District
Anantapur (Andhra Pradesh) by the
Geological Survey of India ; and

(b) if so, the action taken to exploit
the resources on commercial basis 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) Ramagiri gold deposits occur in
Dharmavaram taluk of Anantapur District,
Andhra Pradesh. It extends over a strike
length of about 14 km. within 50 km. long
schist belt. The Geological Survay of India
undertook detailed mapping and investigations
of these deposits in 1957-59 and exploratory
drilling and mining from 1961 onwards.
These investigations revealed the Ramagiri
deposit as a potential gold bearing mine,

(b) The question of exploiting these
deposits on commercial scale is under
consideration in consultation with State
Government of Andhra Pradesh.
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Steps to Counter Wrong Image Created
about India by Films of Foreign T. V.
Companies

*559. SHRI D. N. PATODIA :
the Minister of EXTERNAL
pleased to state :

Will
AFFAIRS bz

(a) whether Government have taken
some steps to counter the wrong images
created by some films which have been taken
by foreign T, V. Companics and are being
exhibited in U. K. and in Europe ;

(b) il so, the details thereof ; and

(c) how these measures have achieved
their end ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) to (c). Government are constantly
engaged in countering all propaganda and
publicity against [India, through warious
media including Television. We have now
established new procedures and conditions,
for grantinz permission to foreign TV teams
for shooting films in India. Government
are also encouraging appropriate Television
and film organisations to take interest in
various aspects of development and other
work in India, as well as our artistic,
cultural and social life. We are hopeful
that given adequate time these measures
will prove fruitful,

Expansion of Indian Oil Corporation

*560. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(2) what further steps have been taken
to expand the Indian Oil Corporation ;

the Petrol
the foreign

(b) whether majority of
Pumps in the country still belong
oil companies ; and

(c) if so, whether there is any scheme
not to extend the terms of these petrol pumps
with a view to replace them by Indian Qil
Corporation Pumps 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAYAN): (a) Expansion
of the refining capacity and of facilities to
market the production from public sector
refineries as also the import of deficit
products is a continuous process. It has
enabled the I. 0. C. to more than double
its sales between 1966 and 1969. The future
expansion plans are being executed keeping
in view the growing requirements of POL
products in the country.

(b) Ason Ist January, 1970, of the
9909 retail outlets in operation, IOC had
2656 retail outlets or 26.8% of the total
This rep s an i of 2429 retail
outlets in the last five years since 1.1.1965,
when 10C's participation in total retail
outlets was only 3.29%,.

(c) In accordance with the accepted
recommendations of the Retail Outlets
Committee, 95%, of the new retail outlets
between 1.1.168 to 31st December 1972 are
to be set up by the I0C. In addition, in
selected 33 cities with a population of over
2.5 lakhs, where there is pressure on urban
land, retail outlets on public land are
voluntarily offered by the private oil
companies to the Indian Oil Corporation
on expiry of leases.

Sino-Pak Aid to Underground Nagas

*561. SHRIR. K. BIRLA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether China and Pakistan are
actively aiding underground Nagas in their
anti-Government activities ;

(b) if so, the type of aid being given
to underground Nagas by these countries ;
and

(c) the steps being taken to prevent
foreign aid reaching these Nagas ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
and (b). Yes, Sir. These countries have
been  assisting with training facilities,
supplies, arms and ammunition and finances
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and have also been carrying out propaganda
on behalf of the underground Nagas.

(c) The security forces are vigilant,
With improved intelligence and the co-
operalion of the villagers, they have been
able to effectively curb clandestine traffic
both ways. There is mo confirmed report
of any fresh aid having reached the under-
ground Nagas after March,
Mowu Angami’s gang was captured,

Suopply of Barrels to 1.0.C. by Standard
Drum and Barrel Manufacturing
Company

*562. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 200 on
the 27th July, 1970 regarding orders for
supply of barrels to 1.0.C. outstanding with
Standard Drum and Barrel Manufacturing
Company and state :

(a) whether the Standard Drum and
Barrel Manufacturing Company has subs-
tantiated to Indian Oil Company that the
former have supplied 15,000 numbers of
barrels per month or 25 per cent of their
monthly production from their indigenous
steel whichever is less as per their commit-
ment to the latter ; and

(b) il so, the reaction of the Indian
0il Corporation in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). The issve is still under discussion
between the 10C and Standard Drum and
Barrel Manufacturing Company.

Capital Expenditare incurred during
First Stage of Koyali Petro-Chemical
Complex

*563. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether the capital expenditure
incurred during the first stage of the Koyali
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Petro-chemical complex also  included
expenditure for the second stage ;

(b) whether there have been several
imbalances in the product-mix of the first
stage itsell because of lack of progress in the
setting up of projects which were to utilise
the different products of the complex ;
and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D R. CHAVAN):

1a) Yes Sir, to the extent considered neces-
sary for techno-economic reasons.
such instance has

(b) So far one

occurred,

(¢) It has been occasioned by the
difficulties in the proper financing and
erection of the one downstream plant con-
cerned.

Progress in Negotiations for World Bank
Assistance for India’s Fertilise:
Expansion Programme

*564. SHRIP. C. ADICHAN : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether there has been an enor-
mous delay in finalising the negotiations for
World Bank Assistance for India's fertiliser
expansion programme ; and

(b) if so, the reasons for the delay and
the steps taken to expedite the arrange-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). Cochin and MNangal Expansion
projects have been posed for World Bank
Assistance. A series of discussions were
held with the Bank in regard tc these two
projects, The Bank required additional
detailed information on number of points.
Part of the information has already been
supplied. Further discussions are expected
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to be held shortly with a view to finalise the
matter.

Offer by certain Drugs and Pharmaceutical
Companies to produce common drugs
at low cest

*565. SHRI E. K. NAYANAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether some drugs and pharma-

ceutical Companies have offered to
produce common drugs at low prices ;
and

(b) if so, the details of those proposals
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN): f{a)
No, Sir.

(b) Does not arise.
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Supply Order for Russian Motion Pictare
Projectors through D. G. S. & D.

*567. SHRI N. K. SOMANI: Wil
the Minister of SUPPLY be pleased to
state :

(a) whether the Director General of
Supplies and Disposals tender for supply of
motion picture projectors was opened on the
30th June, 1970 ;

(b) whether D. G. S. & D. placed
orders on a firm for the supply of KP-12
Russian projectors in preference to other
units which have 95 per cent indigenous
content ;

(c) the reasons for buying KP-12
Russian projectors in spite of the fact that
they are not in conformity with the SMPTE
standards ; and

(d) the total cost of the Russian
projectors and the future policy of Govern-
ment in this regard ?

THE MINISTER OF SUPPLY
(SHRI R. K. KHADILKAR) : (a) Yes,
Sir.

(b) An order has been placed for
KPT-2 and not KP-12 Projectors. These
Projectors are also manufactured in India
with about 80% indigenous content.

{c) An order has been placed for
KPT-2 Projectors hecause the offer for these
was the lowest technically acceptable, The
indentor did not ask for a projector
conforming to SMPTE standard.

(d) (i) 10 sets of double projectors
have beecen ordered at a

total cost of Rs. 6,60,000.

(ii) Mo specific policy has been
laid down for the purchasec
of Projectors. The Projec-
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tors are purchased in
accordance with the speci-
fications prescribed by an
indentor and on the basis of
tenders.

Setting up of Nylon Filament Yarn Unit
in Private Sector in Goa

SHRI DHANDAPANI: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

*568.

(a) whether the Union Government
have decided to set up a filament yarm unit
in Goa in the pri vate sector ;

(b) if so the details of the plant ;

(¢) when production is likely to be
started ; and

(d) the total expenditure involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No, Sir.

(b) to (d). Do not arise.

Statement of Australian Naval Chief
Regarding Power YVacuum in Indian Ocean

*560. SHRI K. HALDER : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government’s attention
has been drawn to the statement of the
Australian Naval Chiefl ruling out the theory
that the withdrawal of the U. K. Navy
from Indian Ocean would create a power
vacuum in Indian Ocean ; and

(b)
thereon ?

if 50, the reaction of Government

MINISTER OF DEFENCE
RAM) : {a) Yes,

THE
(SHRI JAGJIWAN
Sir.

(b) Government also do not subscribe
to the theory that withdrawal of the UK
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Navy from Indian Ocean would create a
power vacuum there.

Increase in Amount cf Contribution te
U. N. Development Programme

*570. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) Whether India has agreed to
enhance the amount of her contribution
to the U. N. development programme ;

(b) if so, the reasons therefor ; and

(c) the amount which India will be
paying annually to U. N, ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). India has pledged rupees
two crores eightyone lakhs and twentyfive
thousand for the year 1971. This means
an increase of rupees eighteen lakhs and
seventyfive thousand over the amount
contributed last year. The increase was
decided upon in order to provide for the
expanded activities of the United Nations
Development Programme and as an expres-
sion of India’s support to the programme.

Marufacture of Electronic Medical
Equipment
3489. SHRI DEVINDER SINGH

GARCHA : Will  the Minister  of
DEFENCE be pleased to state :

(a) whether a wing of the Electromic
and Radar Develof Establisl
(LRDE) of the Defence Ministry, headed by
Surgeon Commander A. K. Deb, has
designed and manufactured the complex
indigenously made electronic medical equip-
ment which is capable of monitoring the
respiration rate, heart beats, blood pressure
and temperature of four pafients at a
tirme ;

(b) if so, the further details thereof ;
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(c) the other equipments which have
been designed at Electronic and Radar
Development Establishment ; and

(d) the estimated cost of such equip-
ments and the amount of foreign exchange
being saved by this invention ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C.
SETHI): (a) and (b). An equipment
providing the facilities as mentioned in the
question is under development.

(c) and (d). The other electromedical
equipments for which development is in
progress are—

(i) Apparatus Electro Anaesthesia.

(ii) Apparatus Electro-sleep.

(iii) Internal/External DC Defibrillator.

(iv) Internal/External

maker,

Cardiac  Pace-

(v) Phonocardiograph.

(vi) Cardiac Care System,

(vii) Electro Anaesthesia Monitor Unit.

Since the equipments arc now under
development no cost estimate has been made,
so far,

Forelgn Exchange earned by Kiriburu
Iron Ore Project

3490. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether the Railway freight for
transport of the ore over 723 kilometres
between the Kiriburu mine and Visakhapat-
nam is a crippling burden on the mine ;

(b) whether as against the total losses
of Rs. 605 crores to date, Kiriburu has
earned foreign exchange worth Rs. 42.71
crores upto March, 1970 ; and
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(c) if so, what economy steps Govern-
ment propose to take, in view of its large
foreign exchange earnings, to make it a
profitable mine ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI  NITIRAJ SINGH
CHAUDHARY) : (a) At present Rail-
way freight constitutes 51.819 of the total
f.o.b.t. sales realisation.

(b) Against a total loss of Rs. 552.08
lakhs incurred on the export of iron ore
from Kiriburu mine till 31-3-1970, the
foreign exchange earnings were Rs. 42,74
crores.

(c) The sale of iron ore is now made
on fob.t basis. Out of the sale price
realised on export of iron ore from Kiriburua,
the Railway freight, port charges, export
duty and Minerals and Metals Trading
Corporation’s commission is paid ; only the
balance of the amount is passed on to the
National Mineral Development Corporation.
This amount falls short of the production
cost incurred by the National Minecral
Development Corporation even though the
cost of production is comparable with that
of similar mines and hence results in loss
to the Corporation.

As the losses are attributable to export,
the question of selling ore on f.o.r. basis to
Minerals & Metals Trading Corporation is
under active consideration.

Treatment of Leukaemia by Dr. M. B.
Sahasrabudhe of Cancer Research
Institute

3421. SHRI DEVINDER SINGH
GARCHA :

SHRI GEORGE FERNANDES :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

(a) whether it is a fact that a team of
scientists under the direction of Dr. M. B.
Sahasrabudhe of the Cancer Research
Institute, Bombay has carried out a research
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for the successful treatment of leukaemia
(cancer of the white cells of the blood) and
had now successfully evolved a simple
process for the production of specific anti-
leukaemic serum ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a). There was a press
report to this effect.

(b) The anti-serum which has been pre-
pared from horses is the result of collabo-
rative work between the Cancer Research
Institute, Tata Memorial Hospital and
Haffkine Inmstitute, Bombay. The serum is
prepared by injecting the antigen weekly in
a horse and carrying out the first bleeding
after 20 weeks of treatment. The Globulin
fractions are separated from the plasma by
multiple ammonium sulphate precipitations.
Non-specific RBC (Red Blood Corpuscles
or Red Blood Cells) cross-reacting material
is removed by absorption with packed RBCs
pooled from A. B. C. Group normal persons.
The PH (Reciprocal of Hydrogen-in-con-
centration) of the material is adjusted to
7.2 and filtered under sterile conditions and
sealed.

Limited clinical trials with the antiserum
have been carried out in patients suffering
from Leukaemia. The results of the clinical
trials are, however, yet to be assessed.

Development of Iron Ore Deposits in
Bailadilla and Ballary-Hospet Area
b? -

3492, SHRI MANIBHAI J. PATEL:
Will the Minister of PETROLEUM AND
CHEMICAL AND MINES AND METALS
be pleased to state :

(a) whether the National Mineral
Development Corporation of Mysore has
proposed to conduct project formulation
studies and draw up master plan for the
development of iron ore-deposits of Bailadilla
and Ballary-Hospet area ;

(b) if so, the details of the proposal ;
and '
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(c) the time by which the studies will
be undertaken and the approximate cost
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) and (b). The National Mineral Develop-
ment Corporation is an undertaking of the
Government of India and not of Mysore
Government. The question of preparing a
master plan for the integrated development
of iron ore deposits in Bailadilla in Madhya
Pradesh and Bellary-Hospet in Mysore is
under consideration of N M.D.C, Detailed
schemes in this regard have not yet been
worked out.

(c) These will be known only when
the details of the schemes are worked out.

Setting up of separate Public Sector Under-
taking for Precious Stones and Diamonds

SHRI MANIBHAI J. PATEL :
SHRI DEVINDER  SINGH
GARCHA :

3493,

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government propose to
set up a separate public sector undertaking
for exploring and exploiting precious stones
as well as to handle import, export, cutting
and polishing of diamonds and other gems ;

(b) il so, the details of the scheme ;
and

(c) whether the proposed undertaking
would be independent of the National
Mineral Development Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) to (c). The question of setting up an
autonomous company for the production,
sale, import and export of precious stones
is under consideration. The details have
not yet been finalised.
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Birth of Defective Babies as a Result of

Using Tranquilizers
3494. SHRI BABURAO PATEL :
Will the Minister of HEALTH AND

FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether some of the Indian made
tranquilizers available in the market today
wvsed by pregnant women have caused the
birth of defective babies ; il so, their names ;

(b) whether some conclusive evidence
on these drugs in this regard has been found
by Dr. Rao of the Osmania University ;

(c) if so, whether Government propose
to study his genetic report and publicize the
names of dangerous drugs to warn an unwary
public ;

(d) the reasons why Government does
not form a special large scale drug testing
section to protect the public from dangerous
drugs ; and

(¢) the nature of pre-marketing tests
made by the manufacturers of tranquilizers
and other strong drugs and who decides
finally the efficacy of the drogs ?

MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB.S.
MURTHY) : fa) The Government of lodia
bave mot reccived any such report so far.

(b) The information is being collected
and will be laid on the Table of the Sabha.

(c) Action if any, will be taken on
receipt of the information.

(d) The Central Drug Research Institute,
Lucknow, the Haffkine Institute, Bombay,
the Pharmacology Departments of a few
medical colleges undertake the testing of new
drugs for toxicity. Itis also proposed to
develop clinical pharmacology units at some
of the postgraduate medical institutions run
by the Central Government.

(¢) Under the Drugs and Cosmetics
Rules no ‘new’ drug is permitted to be
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marketed in the country, unless detailed
information, including toxicity data, biochemi-
cal and other pharmacological data,
teratogenic studies, results of the clinical
trials and detailed analytical specification stc.
are furnished. Opinion of the New Drug
Committe set up by the Ministry of Health
and Family Planning and Works, Housing
and Uaban Development is taken. In many
cases clinical trials to be carried out in the
country are being insisted upon. Clinical
trials of special drugs such as anti-TB drugs,
psychopharmacological drugs etc.  are carried
out under the supervision of the Adviser in
T.B. or the Director, Mental Hospital, Ranchi
or the Institute of All India Mental Health,
Bangalore. Similarly, cancer drugs are tried
at the Tata Memorial Hospital, Bombay,
Safdarjang Hospital, New Delhi and other
places where cancer units exist. Permission
to import or manufacture a new drug is only
graoted after Government is satisfied that
the drug is safe and efficacions for the
conditions indicated.

Oral Polio Vacciae

3495. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state :

(a) the total gquantity and value of
oral polio vaccine manufactured at the Polio
Vaccine Unit in Coonoor during the last
2 years ending the 30th October, 1970 and
the total amount utilized during that
period ;

(b) whether due to the non-functioning
of the Neurovirulence Unit at Delhi, the
Coonoor Unit has been badly affected and
if so, to what extent ;

(c) whether 200,000 doses of oral polio
vaccine are ready for despaich abroad ; if
so, the reasons for not despaiching them ;

(d) the number and description of the
side effects of oral polio vaccine ; and

(¢) the steps taken for the smooth
functioniag of the Coonoor Unit ; if not,
the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
B. 5. MURTHY) : (a) 3.86 million doses
of oral polio vaccine were produced during
the last two yecars. This is wvalued at
approximately Rs.  3,60,000/-. The vaccine is
not ready yet for use by the public and hence
no quantity was released.

(b) Belore the vaccine can be released
for use, it has to undergo a Neuroviru-
lence test which is a very sophisticated and
complicated process. The National Institute
of Communicable Diseases, Delhi is being
equipped to undertake this task. It is
expected that this will take some time,

() The question of despalching the
vaccine abroad does not arise nor have
Go any request for this vaccine
from abroad.

(d) Among the millions of children
immunized with live polio vaccine in other
countries, no untoward effects have been
noticed.

(¢) There is nothing to indicate that
the technical work of the Unit is not running
smoothly.

Indiapns not Permitted to Leave Burma

3496. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state : '

(a) whether the Govenment of Burma
has stopped 300 Indians from leaving Burma
by air at their own expense and confiscated
their property and ration cards and left them
on the charity of the people in the streets
of Rangoon ; and

(b) whether Government have protested

t this ink t t of Indians

to the Burmese Government and if so, the
result thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.
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House Building Advances to Governmest
Servants

3497. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether applications for house
building advances, referred by different Mini-
stries and Departments take three to four
months for disposal ; and

(b) the steps being taken to dispose of
the applications early ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b) Due to a
large increase in the number of applications
disposal is taking longer. However, sanctions
to the extent of funds provided have already
been issued.

Gujraawale Howse Building Cooperative
Society, Delhi

3498. SHRI BALGOVIND VERMA :
‘Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 9107 on the 11th May, 1970
and state :

(a) whether the remaining land has been
given to the Society and the injunction orders
have been vacated ;

(b) if so, how much land has been given
and where; and if not, what is the present
position ;

(c) the reasons for this peacemeal aHot-
ment and development of land ; and

(d) the reasons for realising the full ame-
unt from the Members in so much advance 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b) No, Sis.
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Stay orders have been vacated in one case.
The other case is still pending in the Court.

(c) Some land, being under stay orders,
would be handed over to and developed by
the Society only after the vacation of the stay
orders.

(d) The Society had to recover the full
amount from the Members in advance be-
cause it had to deposit the cost of the entire
allotted land with Government,

Expansion Schemes for Bharat Electronics

3499. SHRI VASUDEVAN NAIR:
Will the Minister DEFENCE be pleased
to state :

(a) the de'ails of the expansion schemes
for the Bharat Electronics during the Fourth
Five Year Plan ; and

(b) the progress made so far in implem-
enting these schemes ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P. C. SETHI) : (a)
The expansion plans envisage the stepping up
of capacity as well as introduction of new
types of equipments and components.

(b) The expansion scheme for the Equip-
ments Division envisages an increase capacity
from about Rs. 20 crores to about Rs. 40
crores by the end of the Forth Plan period.
The company already has established capacity
of about Rs. 25 crores per annum in the
Equipments Division and progressive steps
will be taken to further expand the capacity
In addition, steps are in hand to introduce
more sophisticated versions of existing equip-
ments and new equipments in the production
lines such as TV Transmitting and Studio
equipments, Electronic portion of Computers
Microwave Radar equipments, etc. A s=cond
unit of the companyis also proposed to be
set up at Ghaziabad which have an ultimate
capacity of about Rs. 18 crores per annum.
A proposal of BEL to take up the manufac-
ture of Transistorised Television Receiver sets
based on indigenous know-how is also under
consideration. -

2. In the case of the Components Divi-
sion, an urgent necessily has been felt for
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stepping up the capacity for Radio Receiving
Values, Germanium and Silicon Semiconduc-
tors and the proposals submitted by the
company in this regard are at present under
Government's consideration. These proposals

envisage an increase in the capacity as
vnder :—
ltem Existing Proposed

Capacity Expansion

Radio Receiving
Valves 5 million 8 million
Germanium Semi-
conductors 10 million 20 million
Silicon Semicon-

ductors 4 million 20 million

Bharat Electronics Limited also propose
to expand the capacity for Ceramic Capaci-
tors from the present capacity of 7 million
discs and 4.5 million Plaquettes per anoum 10
9 million Discs and 6.7 million Plagueties
per annum.

Amongst the new items in the Compo-
nents Division, BEL proposes to take up the
manufacture of [Integrated Circuits. The
Project submitted by the Company in this
regard is also at present under Government's
consideration. Negotiations for Technical
Collaboration Agreement with a foreign firm

.for this item are already at an advanced

stage.

3. A proposal for establishing indigenous
manufacture of Glass Shell for the TV Picture
Tubes and for expansion of production of
the TV Picture Tubes to meet expected
internal increased requirements and for possible
exports to UAR and Yugoslavia is also at
present under conisideration.

Chances for Scheduled Castes and Scheduled
Tribes as Ambassadors, high Commissioners.

etc.

3500 SHRI ABDUL GHANI DAR:
Will the Minister of EXTERNAL AFFAIRS
be pleased to . state :
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(a) whether even | per cent of persons
belonging to the Scheduled Castes and Sche-
duled Tribes do not get chance as Ambassad-
ors, High Commissioners or Class I Officers
in Foreign service ; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI SURENDRA PAL SINGH : (a) and
(b) The number of Scheduled Caste/Scheduled
Tribe officers in the category of (i) Ambassa-
dors and High Commissioners and (ii)
other Class I officers, in the Foreign Service at
present, is to the extent of 2.29% and 9.129%
respectively.

Punjab Pay Scales for Technical Staff
of Post-Graduate Institate, Chandigarh

3501. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether the technical staff of the
Post-graduate Institute, Chandigarh, has mnot
yet been given benefit of the Punjab Pay
Scales like the other employees ;

(b) whether the Chandigarh Adminis-
tration has recommended that they should
also be given the Punjab Pay Scales ; and

(c) if so, the time by which the issue
will be finalised 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) All the technical
staff of the Post-Graduale Institute of
Medical Education and Research, Chandigarh
except the Nursing Staff have already been
granted Punjab Pay Scales. The Nursing
Staff, however, are on pay scales prevalent
at the All India Institute of Maedical
Sciences, New Delhi, which are better than
Punjab Scales.

(b) The Post-Graduate Institute of
Medical Education and Research, Chandi-
garh, is an autonomous Body set up under
the Post Graduate Institute of Medical
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Education and Research Chandigarh Act
1966 and, therefore, the question of recom-
mendation by the Chandigarh Administration
does oot arise.

(c) Does not arise in view of answer
to part (a).

Letters Written by Governor of West
Bengal to Former External Affairs
Minister Re : Madam Svetlana

3502. SHRIP. K. DEO:
SHRI MEETHA LAL MEENA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether attention of Government
has been invited to a report published in
the Current Weekly dated the 24th October,
1970, regarding certain letlers written by
Shri 8. S. Dhawan, Governor of West
Bengal to the former Extermal Affairs
Minister. Shri M. C. Chagla, in regard 1o

Madam Svetlana, daughter of Marshal
Stalin ;
(b) whether allegations of serious

nature in regard to the conduct of Shri
Dhawan have been made in this report ;
and

(c) if so, the reaction of Government

in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. The letters were written before
Shri Dhawan was appointed as Governor of
West Bengal.

(b) No, Sir.
(c) Does not arise.
Compilation of Netaji's Speeches

3503. SHRI SAMAR GUHA : Wil
the MINISTER. OF DEFENCE be pleased
to state :

(a) whether Government have examined
the records of the war-time speeches made
by Netaji Bose, from Germany and S. E.
Asia, during the time of the Azad Hind
Revolution ;
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(b) if so, whether the records of
speeches of Netaji have been compiled ;

(c) if so, whether such compilation
will be published ; and

(d) if not, when the screening of the
war-time documents for assorting the scripts
of Netaji's war-time broad-casts will be
completed ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) Historical
Section of the Ministry of Defence had
prepared a draft of the history of the Indian
National Army afier examining various
documents including the War time speeches
available with them. A number of publica-
tions have since been brought out on the
subject in India and abroad and the material
in the publications is being studied by the
Historical Section for being incorporated in
the draft history to the extent considered
necessary.

(b) to (d). At present Government
have no proposal for compiling and publish-
ing a separate book devoted exclusively to
Netaji's War-time speeches.

Granulation Plant for Manufacture of
Balanced Fertilizer in Punjab.

3504. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether a granulation plant for
the manufacture of balanced fertilizer has
been inaugurated in Punjab recently ;

(b) if so, the cost and capacity of the
same ; and

{c) whether Government have plans to
set up similar plants in other states also ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

DECEMBER 7, 1970

Written Answers 64

(b) The cost of the plant set up for
the manufacture of Granulated Mixed
Fertilizers at Dhandari Kalan (District
Ludhiana) by the Punjab State Cooperative
Supply & Marketing Federation Ltd., is Rs.
21.50 lakhs. The capacity of the plant is
40,000 tonnes per annum.

(c) No, Sir. Govt. would examine such
schemes on merits as and when they are
received,

Helicopter Factory at Bangalore
3505. SHRI SRADHAKAR SUPAKAR :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is proposed to set up a
helicopter factory at Bangalore ;

(b) if so, its production capacity ;

(c) the time by which it is expected to
go into production ; and

(d) whether it will
needs 7

cater to civilian

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C. SETHI) : (a) The
Government has sanctioned a proposal to
construct a helicopter faclory as part
of the Hindustan Acronautics Limited
(Bangalore Division) Complex.

(b) It will not be in the public interest
to disclose the information,

(¢) H.A.L. is already manufacturing
Alouetts 111 helicopters under licence, The
manufacture of a new helicopter, SA-315, is
also being taken up. These projects will be
progressively transferred to the new factory.
The mew factory is eéxpected to be fully
commissioned in about four years, though
some work will be undertaken even earlier.

(d) The production programme as
envisaged now is primarily for meeting the
requirements of Defence, but to the extent
possible, civilian needs would also be met,
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Alleged Irregularities in M.B.B.S,
Examination of Patna University

3506. SHRI HARDAYAL DEVGUN :
SHRIMATI SUCHETA
KRIPALANI :
SHRI RAMAVATAR SHASTRI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether serious irregularities had
been committed at the M.B.B.S. Examinations
of the Patna University last year ;

(b) whether the Enquiry Commission
has passed severe strictures against the
highest authorities of the University including
the Chancellor ; the Vice-Chancellor and the
Academic Council ;

(c) whether the medical degrees are
proposed to be recognised and if not, the
reasons therefor ; and

(d) the action taken against (he persons
involved in the irregularities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY) : (a) to (d). The Expert Com-
mittee appointed by the Medical Council of
India has enquired into this matter and the
report submitied by this Committee is still
under consideration of the Council.

On receipt of the final recommendation/
report of the Council, further action, if any,
required on the part of the Central Gov-
ernment will be taken.

Toronto Globe and Mail Correspendcat’s
Visit to India withouta Visa

3507. SHRI MAYAVAN: Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether the Correspondent of
Toronto Globe and Mall, who was refused
a visa had flown to Madras from Ceylon
without visa ; and '
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(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) As there was an order prohibiting
his entry into India, he was not allowed
entry.

Caste Nomenclatures of Regiments in
Indian Army

3508. SHRI RAM AVTAR SHARMA :
'Will the Minister of DEFENCE be pleased
to state :

(a) whether Government's attention
has been drawn to the article of Lt. Col
Gautam Sharma published in the ‘Indian
Nation® dated the 1st August, 1970 and the
*Nagpur Times' dated the 2nd August, 1970
regarding the caste nomenclatures of Regi-
ments etc. in the Indian Army ; and

(b) if so, the steps taken by Govern-
ment in this regard 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) The article of Lt.
Col. Gautam Sharma (Retired) published in
the ‘Indian Nation’ has come to the notice
of Government.

(b) As has been indicated in answers
to Lok Sabha Uns'arred Question No. 6319
dated 28.8.1968 and Starred Question No.
85 dated 13.11.1968, it is the general policy
of the Government to make recruitment in
the Army as broad-based as possible and
to provide equal opportunities to all citizens
irrespective of caste, creed, communiiy or
religion. Care, however, is taken to ensure
that there is no sudden change in the

" existing pattern of recruitment in some units

of the army (Infantry Artillery and Armed
Corps) which might affect the efficiency of
the Army even temporarily. The above
continues to be the objective of Gowvernment

policy.

Central Assistance to Tamil Na#lu for
Clearance of Slums from the
Revolving Funds for Heusing

3509. SHRI MURASOLI MARAN:

Will the Minister of HEALTH AND



67  Written Answers

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased fo state :

(a) whether any Central Assistance
was given for clearance of Slums to Tamil
Nadu from the Revolving Fund for Housing ;
and

(b) if not, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). No,
Sir. The project proposals received from the
Government of Tamil Nadu for being
financed by the Revolving Fund for housing
and urban development related to the
development of land and the construction
of houses. These are being examined in
consultation with the State Goveroment, If
they are found acceptable, they will be
sanctioned by the Corporation, depending
on the resources available from time to
time.

Statement of North Eorean Consul-
General

3510. SHRI MAHENDRA MAJHI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the North Korean Consul-
General recently issued a statement on the
occasion of the 22nd Anniversary of his
country ;

(b) whether the Consul-General in the
slajement criticised the United States and
some other friendly countries ;

{c) if so, whether his statement does
pot amourt to violation of the third country
rule ; and

(@ ifso,the details of action taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
€c). Yes, Sir,
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(d) The impropriety of making such
a statement has been brought to the notice
of the Consul-General of the Democratic
People’s Republic of Korea in New Delhi.

Facilities to Secure Hounsing by Retiring
Central Government Servants

3511. SHRI M. L. SONDHI: Wil
the Mimister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether hardships experienced by
Central Government employees on the verge
of retirement have considerably increased ;
and

(b) if so, whether Government will
provide more facilities to enable retiring
Government employees to secure adeguate
housing without suffering humiliation and
worry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) In so far as
the housing problem of the retiring Central
Government servants is concerned, we are
not aware of any increase in the hardship
experienced by the retiring Central Govern-
ment employees.

(b) Thereis no proposal to provide
more facilities than are available at present.

Cancellation of Indian Film Festival in
Nepal

3512. SHRI D. AMAT : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Indian Film Festival
scheduled to be held in Nepal on the 6th
November, 1970 was cancelled ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

An Indian Film Festival organised umder
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the auspices of a Film Festival Committee,
scheduled to be held in Kathmandu on the
7th November, 1970, was cancelled,

(b) When the Indo-Nepal Trade Talks
were postponed without the signing of a new
treaty at the end of October, some misguided
elewents of the Tribhuvan University
threatened to disrupt the Festival with
violence. The Film Festival Committee
therefore decided to cancel the Festival.

Provision of Plots to the Low and Middle
Income Groups in Chandigarh

3513. SHRI RAM KISHAN GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Chandigarh Administration
has not implemented the decision of the
Central Advisory Committee to provide
plots on concessional rates to the people of
low and middle income groups ; and

(b) if so, action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
Chandigarh Administration had prepared
a scheme for allotment of plots at concession-
al rates to low-paid employees. They were
requested to revise the scheme in the light
of certain observations made by this
Department. The revised Scheme was
received towards the end of October, 1970,
The views of this Department are being
communicated to Chandigarh Administration,
so that the Scheme, when finalised, could
be implemented.
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Problem of Potable Water in Rajasthen

3515. SHR1 N. K. SANGHI :
SHRI R. K. BIRLA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HO-
USING AND URBAN DEVELOPMENT

be pleased to state :

(a) the number of villages in Rajasthan
without potable water;

(b) whether Rajasthan Government have
approached the Centre for funds for the exe-
cution of a Master Plan to solve the drinking
water problem ; and

{c) the estimated capital outlay required
and by what time the execution of the plan
is expected to be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) According to the infer-
mation received from the State Government
in January, 1970 the number of villages where
no drinking water (potable) source is available
within a radius of one mile is 6420.
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(b) The provision of water Supply and
Sanitation is included in the State Sector
under-the Fourth Plan. The State Govern-
ment of Rajasthan has provided a sum of Rs.
30.33 crores for their urban and rural water
supply scheme, out of which Rs. 20.00 crores
has been earmarked for rural water suppy
schemes.

The Central Government have not receiv-
ed any request from the Government of Raja-
sthan for funds for execution of a Master Plan
to solve the drinking water problem. However,
the State Government have prepared an
additional scheme called “Rural Works Pro-
gramme” costing Rs. 20.00 crores for providing
water in the seven drought affected districts
of the State. The State Government have
approached the Central Government for
release of Rs. 20.00 crores in addition to the
existing plan allocation for this scheme.

(c) The State Government expects to
complete the *“Rural Works Programme”
during the Fourth Plan subject to availability
of funds.

Survey of Underground Water in Famine-prone
Areas

3516. SHRI NK. SANGHI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state @

(a) whether Government have accepted
the proposal made by some State Governments
to help undertake survey of underground
water in the famine-prone areas ;

(b) whether the survey will include parts
of Uttar Pradesh, Bihar ahd Rajasthan ;

(c) if so, the areas to be surveyed in each
State and the programme drawn up for the
purpose ;and

(d) when the survey is likely to be start-
ed and completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) and (b). The

Geological Survey of India have been carry-
ing out ground water investigations in certain
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parts of the country, Keeping in view the
importance of the development of water
resources, the Geological Survey of India has
drawn up a two fold progamme i.e. (i) region-
al ground water assessment and (ii) detailed
ground water assessment aided by drilling in
selected areas. Provision has also been made
in the IV Plan programme of the Geological
Survey of India 1o undertake work in the
drought affected areas of Rajasthan and in
the rain-shadow areas of Rayala-Seema in
Andhra Pradesh and adjoining parts of
Mysore.

Besides its normal programme, the Geo-
logical Surwvey of India also conducts ground-
water investigations in drought affected areas °
on priority basis as and when a request is
received from any State Government. In the
past, such survey was carried out in certain
parts of Bihar, Uttar Pradesh and Rajasthan
at the request of the State Government.

Surrender by Hostile Nagas

3517. SHRI R. K. BIRLA ;: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the hostile Nagas are surren-
dering to Government in large number ;

(b) if so, the number of hostile Nagas
surrendered during the last six months; and

(c) the total number of hostile Nagas who
have surrendered during the last two years ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Yes. Sir Under-
ground Nagas have been surrendering to
Government in substantial number.

(b) About 360 underground Nagas sur-
rendered themselves between the 1st June *70
and 30th Nov.' 70.

(b) During the period 1st December 1968
to 30th November 1970 about 2100 under-
ground Nagas surrendered themselves

Use of IA.F. Special Planes by P.M.
During Tours

3518. SHRI BENI SHANKER SHARMA
Will the Minister of DEFENCE be pleased
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to state the number of occasions when
1.A.F. special Plane were pressed into service
for Prime Minister's tours of different States
from the 1st October, 1969 to the 31st Octob-
er, 1970 and the purpose thereof 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): A statement giving
details of Prime Minister tours of different
States by I.AF. planes, is laid oo the table of
the House [Placed in Library. See No.LT-
4493/70]

Setting up Camps at NEFA Border by Mizo
Hostiles .

3519. SHRI K. P. SINGH DEO :
SHRIMATTI ILA PAL-
CHOUDHURI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether a large number of Mizo
hostiles after completing Guerilla warfare
training in Pakistan have set up camps at the
NEFA border to sneak back into India; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Govern-
ment have no information about underground
Pakistan trained Mizos, seeting up camps at
the NEFA border. They are, however, aware of
their attempts to sneak back into India thro-
ugh the Assam-East Pakistan border. Neces-
sary steps have been taken by the Security
Forces to intensify vigilance against their
entry.

M the Association of Ref:
Rﬁﬂems of Kotl.l Ferozshah (\-":kmm
Nagar) Delbi
3520, SHRI DEVINDER SINGH

GARCHA : Will the Mimister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether a Memorandum was submit-
ted to the Prime Minister last year or so by
the Association of Refugees Residents of
Kotla Ferozeshah (Vikram Nagar) Delhi;
and
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(b) if so, what were their demands and
what action Government have taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) The Association has requested that
the tenements in the Ferozeshah Kotla area
allotted by the Ministry of Rehabilitation to
refugees on a rental basis, be transferred to
them permanently. The land under the tene-
ments is a Master Plan ‘green” area and hence
cannot be used for residential purposes on a
permanent basis. However the memorandum
is under consideration.

Representation Received by Prime Minister
From Refugees, Ex-army Oficers and Other
of Ambala Cantonment

3521. SHRI ABDUL GHANI DAR :
Will the Minister of DEFENCE be pleased
o state :

(a) whether Prime Minister received any
representation, through Chief Minister of
Haryana at Chandigarh in her recent tour,
from refugees, ex-military officers and others
of Ambala Cantonment against the Canton-
ment officers, action to compel to vacate their
residential quarters, bungalows and houses
on nominal compensations ;

(b) if so, the action taken in the matter ;

(c) whether he had any discussion about
the policy to be adopted about the residents
of the cantonment lands ; and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) No Sir.

(b) to (d). Do not arise in view of the
answer to (a) above.

High Cost of 15 Denier Nylon Yamn

3522, SHRI S. KUNDU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state : *



75 Written Answers

(a) whether the price of 15 Denier
Nylon Yarn has shot up much against the
price which was agreed to with the Manufac-
turers and the Federation of Small Scale
Weavers ; and

(b) if so, by how much the price has
shot up and the steps taken to remedy the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVYAN) : (a) No increase
in price has come to notice in regard to the
supply of 15 Denier yarn by mills to actual
users. There have been no complaints about
the working of the voluntary agreement om
prices between spinners and weavers which
was given effect to from July 1970,

(b) Does not arise.
Soviet Land Nehru Awards

3523, SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Soviet Land Nehru Awards,
1970 have been given to 22 Indian nationals,
describing them as opera artistes, eic. ;

(b) if so, the names of the recipients
and the nature of these awards ; and

(¢) whether the recipients of these
awards are also given two wecks’ free-tour
facilities to Soviet Russia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

{b) and (c). A statement is laid on the
Table of the House. [Placed in Library
Sce No. LT—4494/70).

Report of Sub-Committee for Food Standard

3524. SHRI SHANKAR RAO MANE:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the sub-committee for
Food Standard set up by the Central Govern-
ment has submitted its report ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) :(a) and (b). Various
sub-committees are set up by the Central
Committee for Food Standards which is a
statutory commitiee constituted under the
Prevention of Food Adulteration Act, 1954,
While some of the sub-committees have
submitied their reports for consideration of
the Central Committee for Food Standards,
the reports of some others are still awaited.
There is no sub-committee called as “‘sub-
committee for Food Standard”. Presumably,
the reference is to the sub-committee to
consider the feasibility of distinguishing
adulterated from sub-standard foods. The
final recommendations of this sub-committee
are still awaited.

Engine Overhaul Facilities at H.A.L.
Bangalore

3525. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether H.A.L. Bangalore is
having a huge stock of disposal materials to
carry on over-hauling of the Piston engines ;

(b) whether the Piston engine overhaul
work of the outside parties can be handled
exclusively by H.A.L ; and

(¢) if so, what steps, if any, are beiog
taken in this regard ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C. SETHI) : (a)to (¢).
Bulk stock of disposal material for Dakota
aircraft, its engine and engine accessories had
been acquired by HAL in auction more than
two decades ago. Most of the fast moving
useful items out of this stock have already
been used up and what is left with HAL, out
of this stock, is of lin’zited value,
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HAL have sufficient capacity for under-
taking Piston Engine overhaul work for
outside partics but for this purpose it will be
necessary for them to import materials
required for overhaul, as they can depend
on the stock left with them only to a limited
extent,

Bond from Medical Students for Serving
in Villages

3526, SHRI CHANDRA SEKHAR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be please to siate :

(a) whether there is any proposal to
ask the students joining the medical colleges
in future to sign a bond agreement that they
would serve in villages for three years ; and

(b) if so, the reasons behind this
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). There is
no proposal before
present to ask the students joining the
medical colleges to sign a bond agreement
that they would serve in villages for three
years. However, Governmeat have accepted
a recommendation of the Medical Education
Committee set up by it in 1969 as endorsed
by the Medical Education Conference held
in July this year and also by the Executive
Committee of the Central Council of ‘Health
at its meeting held at Aurangabad on 23rd
July, 1970, that 5% of seats in medical
colleges should be reserved for candidates
who undertake to serve in rural areas. All
State Governments, Medical Colleges and
Universities having medical faculties have
been requested to implement this and other
relevant decisions of the Government of
India. Besides, Government of India have
also accepted a recommendation of the
Medical Education Committee as endorsed
by the Medical Education Conference and
the Central Council of Health that all
interns should spend six months out of a
total period of one year's internship at
Primary Health Centres in rural areas.
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The Medical Council of India and
concerned authorities have been requested
to implement this decision.

Working of the Central Housing and Urban
Development Finance Corporation

3527. SHRI BENI SHANKER
SHARMA :
SHRI SHRI CHAND
GOYAL :
SHRI 5. D. SOMA-
SUNDARAM :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether not a single project has
yet been sanctioned under the Revolving
Fund for Housing for the current financial
year ;

(b) whether the Central Housing and
Urban Development Finance Corporation
established in April to administer the fund
has still to have a properly constituted
board ;

(c) whether Government have not been
able to make up its mind about a Chairman
to head the Board and if so, the reasons
therefor ; and

(d) the steps envisaged to expedite the
matter so that the Rs. 25 crores investments
this year could be utilised properly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
PARIMAL GHOSH): (a) to (d). The
Housing and Urban Development Finance
Corporation Private Ltd. was registered as a
Government company, on the 25th April,
1970. It has by now received 116 project-
proposals from the States etc. involving a
seed-capital of about Rs. 100 crores. These
projects are at various stages of considera-
tion, by the Corporation, in consuliation
with the State Governments. If found
acceptable, they will Jbe sanctioned by the
Corporation, depending upon the availability
of resources from time to time. The
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Corporation may require about Rs. 20 crores
for lending to the States etc. during the
current year. Steps to raise such an amount
have been taken.

The selection of the chiel executive and
other full-time and part-time directors of the
Corporation  has #; been nearly finalised.
The selected persons are likely to assume
charge shortly. Meanwhile, the promotors
of the Corporation are atttending to its

business as per the Companies’ Act,
1956.
Cost Structure of Bulk Drugs
3528, SHRI BEN1 SHANKER
SHARMA :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have taken
up for investigation the cost structure ‘of
25 more bulk drugs with a view to fixing
fair selling prices for them ;

(b) if so, the progress made in this
regard ; and

(c) whether Government propose 1o
take up investigation of cost structure of
more drugs and, if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES . AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) The investigation is in progress.

(c) Government have no such propo-
sal under consideration at present,

Air-Hammer D.illing Rigs

3529, SHRI BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether UNICEF is donating
85 high-speed air-hammer drilling rigs to
India as part of its multi-million dollar
programme to bring safe drinking water to
12,000 villages in eleven hard-rock
States of Central and Peninsular India ;

(b) if so, the details thereof ;

(c) the States in which the hard iock
water supply schemes will be expanded ;
and

(d) how far it is going to meet the
needs of the village drinking water require-
ments in the hard-rock areas of the
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) About 85 high
speed air-hammer drilling rigs are expected
to be received from UNICEF which would
be used in providing drinking water supply
in hard rock areas in the country.

(b) The UNICEF assistance has been
sought to import pneumatic high speed hard
rock drilling equipment, not available in
India for relieving drinking water scarcity in
the hard rock areas of the country. Accor-
ding to the Plan of Operations signed
between the Government of India and
W. H. 0. and UNICEF., equipment and
supplies of an estimated value of 5,893
million U.S. dollais would be made
available by UNICEF during 1970-74.

(c) The States of Andhra Pradesh,
Bihar, Gujarat, Haryana, Madhya Pradesh,
Maharashtra, Mysore, Orissa, Punjab,
Rajasthan, Tamil Nadu and other States
which come forth for such assistance will be
provided with the UNICEF rigs for the
implementation of rural water supply
schemes.

(d) This Programme will give impelus
to the implementation of the schemes for
providing drinking water in all hard rock
formation areas in the country.
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E xpenditore on Family Planning Research

3530, SHRI SRADHAKAR SUPAKAR:
SHRI G. C. DIXIT :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total amount spent so far on
research in the Family Planning Programme ;

(b) whether any of the Universities are
associated with the research ; and

(c) if so, the break-up of grants given
to the Universities for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) From April, 1966
till the end of March, 1970 a sum of Rs.
1,46,48,998 has been spent on various types
of research schemes connected with the
Family Planning Programme.

(b) Yes, Sir.

(¢) Grant-in-aid to Universities for
Demographic and Communication Action
Research is released directly by the Depart-
ment. Four Universities received grant-in-
aid for such research and a statement
showing the grant-in-aid released is laid on
the Table of the House. [Placed in Library.
See No. LT-4495/70].

For Bio-medical Research, the grants are
released through the Indian Council of
Medical Research who release such grants
on the basis of applications for research
projects received every year. The Council
in the current financial year is supporting
50 research schemes in various Universities,
medical colleges and scientific institutions
scattered all over the country. A total of
Rs. 14.00 lakhs has been sanctioned for
these schemes for which research is being
carried out in 27 institutions.

Indo-Borma Boundary Commission

SHRI  YASHPAL SINGH :
SHRI B.K. DASCHOWDHURY :

3531
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Will the Minister of EXTERNAL
AFFAIRS be pleased to s.ate :

(a) whether the Indo-Burma joint
Boundary Commission has started work for
demarcation of the common border ; and

(b) if so, the progress of the demarcation
work made so far and the amount of money
spent on it 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDAR PAL SINGH) : (a) and
(b). Demarcation of the Indo-Burma
Boundary has been in progress since 1968
and fs being carried out satisfactorily. A
total of 490 miles of the demarcation work
had been taken up in the field seasons 1968-
69 and 1969-70. A further 225 miles will be
taken in the season 1970-71. Connected
work such as ground wverification and map
drawing etc. is also in progress,

The overall expenditure on the
demarcation work is estimated to cost about
Rs. 1,57,00,000. The expenditure is initially
incurred by various concermed departments
and later reimbursed by the Ministry of
external Affairs through book adjustments,
So far a sum of Rs. 37.67 lakhs has been
reimbursed to the Survey of India. Other
debits are yet to be adjusted.

Setting up of Export Oriented Alumisum Plaats

3532. SHRI YASHPAL SINGH : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his Mioistry has decided to
enter the foreign market with its alumimium
and aluminium products at the beginning of
the Fifth Plan ;

(b) whether any  export-oriented
aluminium plant has been set up ; if so, in
which State ; and

(c) whother there is any demand from
foreign countries for Indian aluminium ; if so,
which are those countries ?

»

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
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. CHEMICALS AND MINES and METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) Keeping in view the schemes

' approved licensed both in the private and

© public sectors for the development of the
Aluminium industry during the Fourth Plan
period, it is hoped that the country will

become self-sufficient in aluminium by the -

- end-of the Fourth plan period or early in the
Fifth plan period. Thereafter, it would
also be possible to export aluminium and its

- products to foreign countries during the
Fifth plan period.

(b) Mo, Sir. However, the feasibility
. of setting up an export-oriented Alumina
Plant in Gujarat State is being examined.

(c) There isa demand for aluminium

. and its products from West Asia, Africa,

‘. South East Asia and also in countries like
U.K., Canada, East Germany, Yugoslavia.

Upgrading of Diplomatic Missions at Geneva
- And Tripoli

" 3533. SHRI YASHPAL SINGH :

SHRI KANWAR LAL GUPTA :

- Will the Minister of EXTERNAL
*“AFFAIRS be pleased to state :

(a) whether Government have decided

to upgrade its diplomatic missions at Geneva
-and Tripoli ; and .

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and

v (b). Yes, Sir, the reasons were as follows :—

(i) Geneva

Till recently, our Mission at Geneva was
handling only ‘part of our work connected
with the UN Agencies located there. An
important part, viz. that relating to the
Disarmarient Committee, was being attended
_to on an ad hoc basis by our Ambassador at
Berne. A review of the arrangement showed
the necessity to centre all our UN Agencies

-« work at Geneva, A reorganisation of the:
. - Mission's set up was therefore necessary.
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‘(b) if so, the reasons for ' upgrading.
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In view of the higher responsibilities devolving
on the reorganised Mission, it was decided
that it should be headed by an officer of
higher grade. Simultaneously, the post of
Consul General at Geneva has been
substituted by a postin a lower grade-viz.
Viee-Consul.

(ii) Tripoli

The existing arrangement is
Ambassador at Cairo is concurrently
accredited to Libya, and that our
represemtative resident at Tripoli is a First
Secretary/C d'A. In the context of our
growing economic as well as political relations
with Libya, it has been found necessary that
our resident representative at Tripoli should
be of the status of Ambassader. It has
therefore been decided to upgrade the post

accordingly.

that our

Expenditure on D. D, A,

3534, SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the expenditure on administration
of D. D. A, during the Second, Third and
Fourth Plans ;

(b) the amount spent on the actual
development ; and :

(c) proportion of administrative ex-
penditure to the development expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to (c). The
information is being collected and will be
laid on the table of the House.

Development of Jhandewala Market, Delhi

3535. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN

- DEVELOPMENT be pleased to state :



85 Writien Answers

(a) when the Jhandewala market,
Delhi was developed and allotted by Lhe
Delhi Development Authority ;

(b) whether sufficient arrangements are

there for sanitation and other civic
amenities ;
(c) whether complaints  regarding

insanitation, bad condition of roads, instag-
nated water have been received from the
residents ; and

(d) if so, the action proposed to be
taken to remove the difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) It was devzloped
and allotted to shopkeepers in 1966.

(b) Yes, Sir.
(c) Yes, Sir.

(d) Blockade of road-side drains has
been mainly due to the dumping of materials
by the shop-keepers themselves. However,
to improve conditions, the Delhi Development
Authority are providing additional drains.
For proper sanitation, the Municipal
Corporation of Delhi recently augumented
sanitation staff.

Agitation by D.D. A. Shramik Sangh
Workers

3536, SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Delhi Development
Authority Shramik Sangh Workers are
agitating from the 22nd September, 1970 ;
and

(b) if so, their demands and the
reaction of the D.D.A. thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI .
PARIMAL GHOSH) : (@) and (b). -
According to a representation recently
received by Government from Delhi Vikas
Pradhikaran Shramik Sangh, their demands
are that labourers working for a number of
years should be ‘made permanént ; those
who work 240 days in a year should be
given normal wages ; weekly holidays and
holidays on national days should be with,
pay ; bonus should be given to them ; the’
minimum wages be raised from Rs. 3.50 to
Rs. 7 per day; the labourers retrenched.
from service should be re-instated ; free
medical service should be made available ;
working hours should be fixed according to
law in vogue. The Delhi Development
Authority have reported that the above
Assuocialien'is an unrecognized one; there
is already a registered D.D. A. Employees
Association duly recognized by the Authority.

Books Written by Retired Military
Officers on Defence
3537. SHRI KANWAR LAL GUPTA :

SHRI RAGHUVIR SINGH
SHASTRI : -
Will the Minister of DEFENCB be.

pleased to state : )

(a) the names of ihe m.illit.a:.-yr oﬂimls
who wrote books in the last three years om
defence and the names of their books ;= @ -,

() whether some of them have.divulged
some secrets of the defence and - had statnd
such facts which are not known to the publ.l.c

(c) whether some controversies are also
going on between army officers b ceértain
facts mentioned in the books ;

(d) the steps which Government-have
taken against each writer ; and

(e) the measures Gevu-nmmt proepose
to discourage this practice 7~

THE MINISTER OF - DEFENCE
(SHRI JAGIIWAN RAM) : (a) Goverpment
are awarc of the following books wmtm by
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retired Service officers during the three years
1967 to 1970 :—
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() Lt. Gen. B.M. Kaul.
—The Untold Story.

(i) Maj. Gen. D. K. —The Essentials of

Palit. Military Know-
ledge.
(iii) Brig. 1.P. Dalvi. —Himalayan
Blunder.
(lv) Wing Commander —India—The Search
M.K. Chopra for Power.
(v) Lt. Gen. L.P. Sen —Slender was the
thread : Kashmir
Confrontation
1947-48.

(vi) Maj. C.L. Datta —With two Presidents.

In addition, two serving officers, viz., Lt.
Gen. P.S. Bbagat V.C. and Capt. APS.
Bindra LN. wrote “The Shield and the
Sword” and “Suez Thrombosis ; Causes and
Prospects”, respectively.

(b) to (¢). Some ot the books written by
retired officers mentioned above contained
information which were not known to the
public. Government have also seen in the
Press, reports of some retired military officers
having refuted som:= of the statemsnts
contained in soms of the books. But no
serving offizer is involved in these contro-
versies.

There is no pre-censorship of publications
in this coontry and hence retired officers
cannot be discouraged from writing books.
They are, however, liable if it is established
that the publications have infringed the
provision of the Official Secrets Act or are
otherwise actionable under the law.

Supply of War Material to India by U.A.R.

3538. SHRIKANWAR LAL GUPTA :
Will the Minister of DEFENCE be pileased
to state :

(@) Whether U.AR. supplied war
material during 1965 conflict to India ; and

(b) if so0, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJTWAN RAM) : (a) No, Sir.
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(b) Does not arise.
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(st g3 are Fag) (%) g
(&) o g 35T
Increase in Mineral Production

3540. SHRI DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether India’s mineral production
has gone up this year ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH) : (a) and (b).
According to the latest available information
which is for the period January-September
1970, the over-all mining activity measured
in terms of quantum index was slightly lower
at 169 as against 170 fdr January-September
1969, base being 100 for 1960. However, in
terms of value of mineral output during the
period January-September 1970, there was
a marginal increase compared to the
corresponding period of 1969. A statement
giving the comparative figures of mineral
production, and value for the period
January-September in 1969 and in 1970 is
laid on the Table of the House. [Placed in
Library. See No. LT-4496/70].
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Rules Regarding Appointment of Mcmbers
of Governing Body of A.LILM.S.,
New Delhi

3543. SHRI P. C. ADICHAN : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state :

(a) the rules with regard to the appoint-
ment of the members of the Governing
Body of the All India [Institute of Medical
Sciences, New Delhi ;

(b) who are the members, officials and
others of the Goveming Body of (he
Institute ; and
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(c) whether elections, as laid down in
the Rules of the Institute for representation
on the Governing Body, were held, if not,
the reasons therefor, and on what basis the
present members were nominated ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
rules with regard to the appeointment of
members.of the Governing Body of the All
India Institute of Medical Sciences are
contained in Regulation 5 of the All India
Institute of Medical Sciences Regulations,
1958, which is reproduced below :

“5. The Governing Body shall consist
of the following (%) members, namely—-

(a) President of the Institute~Chairman.

(b) Director General

of Health Services — Ex-Officio
Member.

() Representative of
the Ministry of — Ex-Officio
Finance— Member
(d) Director, A LLM.S, — Ex-Officio
Member

(¢) Five members to be
elected by the members
of the Institute from
amongst themselves,
one of whom shall be
a member of Parlia-

ment.”

(b) and (c). So far as the Governing
Body is concerned, there is no difference
between official and non-official members.
Regulation 5 of the A.LLM.S. Regulations
1958 provides that the Governing Body shall
consist of 9 members. The President of the
Institute, who happens to be the Union
Minister for Health and Family Planning
and Works, Housing and Urban Develop-
ment is the Chairman of the Governing
Body. As per clause (e) of Regulations 5,
the following members have been elected as
members of the Governing Body by the
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Institute Body from amongst
members ;

its own

() Secretary, Ministry of Health &
Family Planning & Works, Housing
& Urban Development (Department
of Health and Family Planning).

(ii) Vice-Chancellor, Delhi University,

(iii) Dr. Jacob Chandy, Vellore.

(iv) Prof. M. S. Thacker.

(v) Shri Y. Gadgilingana Goud, M.P.

Nomination of Members of the Governing
Body of A. L. I. M. S.; New Delhi

3544. SHRI P. C. ADICHAN : Will
the Minister of HEALT(I AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Rajkumari Amrit Kaur,
the then Health Minister at the time of
enactment of the law setting up the All
India Institute of Medical Sciences had
assured the House thai there would be only
3 or 4 officials on the Governing Body of
the Institute ; and

(b) if so how the Health Minister,
Secretary, Ministry of Health and Prof. M.S.
Thacker, Former Member ; Planning Com-
mission, were nominated as members of
the Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Rajkumari Amrit
Kaur had stated as under : *...I have so little
time to reply—as to the official character of
the Governing Body. 1 may bring to the
notice of the Members that there are merely
three or four officials out of 17 members,
because the non-medical scientists and those
representing the Indian Sciences Congress
certainly won't be officials. Representatives
of the medical faculties are not likely to be
officials. Then there are three Memboars of
Parliament who certainly are not officials,
So that objection really does not staad...”
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Even though the word “Governing Body™
was mentioned by Rajkumari Amrit Kaur,
it really referred to the composition of the
Institute Body which consists of 17 members
as the reference to non-medical scientists
and representative of the Indian Science
Congress is mentioned in section 4 of the
ALIM.S. Act, 1956 which is about com-
position of the Institute Body,

(b) The Union Minister for Health
and Family Planning and Works, Housing
and Urban Development Secretary, Depart-
ment of Health and Family Planning and
Prof. M. S. Thacker, formerly Member,
Planning Commission, have been nominated
as members of the Institute Body as nominees
of the Central Government  under clause
(e) of Section 4 of the All India Institute of
Medical Sciences Act, 1956.

Progress in Drilling for Petrolcum at
Atharmura and Baramura in Tripura

3545. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state ;

(a) whether he visited Tripura in the
beginning of November this year to study
the progress made in the work of drilling
for petroleum at Atharmura and Baramura ;

(b) if so, the result of his personal
study ; and
(c) whether any conclusions have since

been arrived at about the commercial exploi-
tability of the petroleum reserves in
Tripura ? .

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b).
Minister of Petroleum and Chemicals and
Mines and Melals paid a routine visit in
early November to Tripura and visited the
drillsite at Baramura where the preliminary
work for construction of site and transporta-
tion of equipment is in advanced stage.

(¢) The commercial esploitability of
the oil reserves in Tripura can be assessed
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only after exploratory drilling is conducted
and its results are available.

Laying of Sewerage System in Inder
Puri, New Delhi

3546. SHRI MANIBHAI J. PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a colony near Pusa
Institute called Inder Puri in New Delhi has
no sewerage although a very high percentage
of construction has taken place and develop-
ment charges have been paid by all the
plot holders as well as house owners ;

(b) if so, the reasons for not laying
sewerage in a otherwise modern colony ;

(¢) how much more time is likely to
be taken for laying sewerage system in
Inder Puri ; and

(d) whether some representation has
been received in this respect and if so, the
action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). It has
been reported by the Municipal Corporation,
Delhi, that since full development charges
have not so far been received from the plot
holdersfhouse owners, no sewerage system
has been provided in Inder Puri Colony.

(c) The Corporation proposes to take
up the work in hand as soon as the full
development charges are received,

(d) The Corporation has received some
representations and is pursuing the matter.

Radio Peking Broadcast Re : Terms and
Conditions for Improvemeat in Sino-
Indian Rclations

SHRI MANIBHAI J. PATEL :
SHRI R. K. BIRLA :
SHRI B4L RAJ MADHOK :

3547,

Will the Minister of EXTERNAL
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AFFAIRS be pleased to state :

(a) whether his attention has been
drawn to the news appearing in the Indian
Express of the 7th November, 1970 regarding
Radio Peking broadcast spelling out terms
and conditions for friendship with India ;

(b) if so, the details of such terms ;
and

{c) the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The Indian Express Correspondent
has interpreted the Radio Peking broadcast
of November 6th to imply that China would
be willing to re-establish friendly relations
with India if India pledges to have nothing
to do with Taiwan and Dalai Lama indirectly
or directly.

(¢) The Government of India's stand
on both Tibet and Taiwan aie absolulely
clear. The Government of India have all
along recognised both Tibet and Taiwan as
parts of the People’'s Republic of China,
There is no justification whatsoever for the
Chinese accusation that the Government of
India are conniving at “Two China Policy™
or that they are imstigating the Tibetan
refugees in India against the Chinese
Government. The Government of India
cannot be held responsible for activities of
non-official organisations. It is not under-
stood how the Chinese Government takes
exception to the Indian Government's poliey
in this regard. Indeed it is China which
interferes in India’s internal affairs by
challenging the accession of Kashmir to
India, by instigating some of the tribes in
Morth-East India and by giving encourage-
ment to subversive elements.

Opening of New Medical Colleges in
the Coontry

3548, SHRI A. DIPA Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :
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(a) whether Government have plans of
opening new Medical Colleges in various
parts of the country ;

(b) if so, the details thereof and the
total financial implications on this project ;
and

(c) the extent to which pressure on
existing Medical Colleges is likely to be
relieved consequent upon the opening of the
proposed colleges ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (@ and (b). It
is proposed to open 10 new medical
colleges in various parts of the country
during the Fourth Five Year Plan. These
colleges were recommended by the Fourth
Plan Working Group as follows :—

Bihar 1
Haryana 1
Gujarat 1
Madhya Pradesh 1
Maharashtra 2
Uttar Pradesh 2
West Bengal 2
_;_ -

Out of these 10 medical colleges proposed
to be set up, two have already come up-
one at Sewagram in Maharashtra and the
other at Burdwan in West Bengal.

The scheme relating to setting up of new
medical colleges in the Fourth Plan is in
the State Sector. It is for the concerned
States to make financial provisions for this
purpose in their respective State Plans.

Setting up of a new medical college of
100 annual admissions with the full complex
of teaching hospitals having indoor. bed-
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strength, according to the standards laid
down by the Medical Council of India in-
volves a total expenditure of roughly about
Rs. 3 crores. Therefore, if all the 10 propo-
sed medical colleges are actually set up by
the concerned States during the Fourth
Plan, the total financial implication of the
project would be of the order of about Rs.
30 crores. This amount will, however vary
according to the local conditions and availa-
bility of facilities and hospitals with the
required number of beds in the neighbour-
hood which may be utilised as teaching
beds.

(c) The opening of the new Medical
Colleges would considerably lighten the
pressure on the existing ones. The annual
admission capacity will increase from about
11,500 to about 13,000 by the end of the
Fourth Plan, if all the proposed new medical
colleges are set up during this Plan period.
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Adulteration of Motor Spirit

3550. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND
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CHEMICALS & MINES & METALS be
pleased to state :

(a) whether Government have received
the complaints regarding the adulteration of
motor spirit ; and

(b) if so, the steps Government have
taken to prevent this malpractice 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) ; (a) One or two
complaints of adulteration of motor spirit
with solvents have been received.

(b) The possibility of tightening the distri-
bution arrangments for solvents is under
examination.

n H e-mrerh fafen wow
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Comparative Prices for Medicines produced
by Public and Private Sectors-

Written Answers

3556. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Public Sector is charging
much higher rates for its medical production
than the private sector ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R. CHAYAN) : (a) No.
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(b) Does not arise.

Approval of Kasturba Colony of Lajpat
Nagar, New Delhi

3557. SHRI NIHAL SINGH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOFMENT be pleased state :

(a) whether the present Kasturba Colony
of Lajpat Nagar, New Delhi was approved by
Government during the First Five Year
Plan ;

(b) if so, whether the facilities like water,
electricity etc. have not been provided so far
in the colony ;

(c) if so, the reasons therefor ;

(d) whether Government have received
any representation in this regard ; and

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (e). There is no
colony by the name of ‘Kasturba Colony'
in the vicinity of Lajpat Nagar. But there is
an organisation known as ‘Kasturba Niketan®
in Lajpat Nagar-II under the control of the
Ministry of Law and Social Welfare. Filtered
water supply to this Organisation has been
made available by the Municipal Corporation
of Delhi. Electricity has also been provided
to Kasturba Niketan except for a portion
known as ‘Sainik Sadan’. Residents of the two
quarters of the Sainik Sadan bhave taken
electric connections and rest of the quarters/
blocks are without electricity. Provision of
street lighting is there. The Delhi- Electric
Supply Undertaking have reported that they
have not received any formal request for the
provision of electricity in the Sainik Sadan
either from the inmates or from the authorites,
although they were told informally during the
course of a joint site inspection carried out by
the officials of the Central Public Works
Department and the Delhi Electric Supply
Undertaking to comfly with certain require-
ments so that the residents of the Sadan
could be given electric connections.
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Alleged French Support to Pakistan on Kash-
mir D 1]

3558, SHRI SITARAM KESRI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of the
statement made by the President of Pakistan
Gen. Yahya Khan, in Paris that France has
been supporting the Pakistani point of view
on the Kashmir dispute ;

(b) if so, whether clarification has been
sought from France in the matter ; and

(c) the reply received 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen press reports on the
statement of President Yahya Khan in Paris
after his discussions with French leaders,
President Yahya Khan, when asked by repor-
ters whether President Pompiduo of France
supported Pakistan on the Kashmir issue, is
reported to have replied, *“France has always
supported us from the very beginning and
President Pompiduo had himself also support-
ed our just cause.”

(b) and (¢). Yes, Sir. Our Ambassador in
Paris sought clarification in the matter from
the French Foreign Office and was told that
the policy of France remaimed unchanged
namely, that problems between India and
Pakistan should be peacefully settled between
them., The Embassy of Pakistan in France
also stated in a press release that what Presi-
dent Yahya Khan had said was not meant to
be an exact quotation of what President
had told him.

peittfes fafwat gt gra faT o

FHEA

3559, »ft wineere frsy ;
=] Wio qife FoA :
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Production of Vijayanta Tank

3562, SHRI MUHAMMAD SHERIFF :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the production of Indian-
made tank ‘Vijayanta’ has been speeded up
recently ; and

(b) if so, the progress achieved in this
regard 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI): (a) and
(b). The aim of steadily building up the
production from year to year is being
realised. 1i will not be in public interest to
disclose the details of the progress achieved.

Examination of Shantilal Shah Committee
Report on Pricing of Petroleum
and Petroleum Prcducts

3565. SHRI HIMATSINGKA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have examined
the Shantilal Shah Committee report on the
cost structure prices and  distribution of
petroleum and petroleum products ; and

(b) if so, the specific decisions taken
thereon and the action taken to implement
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN). (a) and (b).
Attention of the Hon'ble Member is invited
to the reply given to the Unstarred Question
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No. 136 by him on 27th July, 1970 which
contains the requisite information,

Export Oriented Aluminium Plant in
Gujarat

3566. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM & CHEMICALS
AND MINES AND METALS be pleasd to
state :

(a) whether an :xporlﬂrientr.d aluminium

plant has been sanctioned for being set up in -

Gujarat ;

(b) if so, the detailes of the project indi-
cating its production capacity in respect of
different items, the name of the company
under which it would be set up ; and

(c) whether any foreign collabration is
sought ; if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES & METALS (SHRI
NITIRAY SINGH CHAUDHARY) : (a) and
(b) Mo, Sir. Export-oriented Aluminium plant
has not been sanctioned to be set up in
Gujarat. However ; Alumina Flant is
proposed to be set up in Gujarat jointly by
the Central and State Governments for export
of Alumina, Following enquiries from sever-
al foreign countries for purchase of alumina
from India on a long term basis, the Govern-
ment of India got a detailed Techno-economic
Feasibility Report for an export-oriented
alumina plant prepared by the National In-
dustrial Development Corporation.

2. Broad details of the proposed project
are given below :

(i) the proposed export-oriented
alumina in Gujarat may be
located at Bhuyj ;

(ii) the capacity of the plant may

be 200,000 tonnes of alumina

production per year ;

(iii) the capital cost of the project

has been estimated at Rs. 23.03

crores (excluding the cost of

the bousing colony) ;
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(iv) the mining of bauxite will be
carried out by Gujarat Mine-
ral Development Corporation
Limited, who will deliver it in
requisite quantity and quality
at the plant site ; and

the bauxite will be processed
by the conventional Bayer pro-
cess with low temperature and
low pressure technology.

The feasibility report is being examined
and the question of structure of the Company
to undertake the alumina plant, will be decided
after such examination.

(c) No, Sir.

Operation of Maharashtra Ownership -
Flats Act, 1963 in New Delhi

3567. SHRI M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have issued
instructions that as far as possible the
provisions of the Maharashtra Ownership
Flats Act, 1963 should be followed in regard
to multi-storeyed buildings in New Delhi
Municipal Committee area, so that the
purchasers of flats are protected against
malpractices of the Promotors and Builders ;
and

(b) whether Government have ascer-
tained that the Promoters and Builders of
Akash Deep building have given a fair deal
to the purchasers of flats and have duly
parted with the title in their favour and
have not created hurdles and obstructions
in the way of their forming themselves into
a cooperative society ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) In October,
1963, certain State Governmems and the
Delhi Administration were advised to take
suitable steps for enacting legislation similar
to the Maharashtra Ownership Flats
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(Regulation of the Promotion of construc-
tion, Sale, Management and Transfer) Act,
1963, as and when they were satisfied that
the promotors of such flats were indulging
in malpractices.

(b) Requisite information is awaited
from the Delhi Administration and would be
placed on the Table of the Lok Sabha as
soon as it is received.

Buildings more than Five Storeys wiihin
a Radius of one mile of Cennaught Place

3568. SHRI M. L. SONDHI: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to s ate :

(a) how many buildings with more
than five storeys have come up within a
radius of one mile of Connaught Place, and
each with how many storeys ;

(b) how many more such buildings
have been permitted to come up in 1971-72 ;
and

(c) whether Government have made
any study of the problems of sanitation,
transport, parking of motor cars etc. created
by the raising of such bui'dings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Two buildings—13
storeyed each—have come up so far.

(b) Plans for 16 buildings have been
sanctioned by the New Delhi Municipal
Committee,

(c) Yes.

Setting up of Regiona) Medical College
at Imphal

3569. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd to refer to the reply given
to Unstarred Question No. 2069 on the
9th March, 1970 and state :
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(a) whether th: matter has been
recently revived and reconsidered as to
include the setting up of a Regional Medical
College at Imphal ; and

(®) if so,

nation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The
proposal to set up a Medical College at
Imphal in Manipur is still under consi-
deration.

the result of the exami-

Faoreign Exchange Earned by Madhya
Pradesh Ircn Ore Project

3570. SHRI SAMINATHAN : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to state :

(a) whether the Madhya Pradesh iron
ore project earned Rs. 47 crores foreign
exchange from the beginning of 1967-68 till
the end of last month ; and

(b) ifso, the steps taken to further
increase its production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHURY) : (a) Presumably the
reference is to Bailadila Iron Ore Project
(Deposit No. 14) of the National Mineral
Development Corporation,

The project has earned foreign exchange
to the tune of Rs. 47.76 crores from its
inception upto October, 1970,

(b) The Corporation is developing
another iron ore mine at Deposit No. 5 in
Bailadila area for an additiona: annual
production of 4 million tonnes of lump ore
for export.

qew wAW & @ &t & fasg Tyl
w1 waHt & ] & fowad
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Expansion of Defence Production Units

3575. SHRID. N. PATODIA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have decided
to expand the Defence production units ;
and

(b) if so, the details thereof and when
these will be put into practice ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETHI) : (a) and (b). The decisions to
augment the facilities available for the
manufacture of weapons and equipment are
taken or the basis of reviews of require-
ments, which is a continuous process. It
will not be in the public interest to dis-
close the details regarding the expansion of
the Defence Production units.

Non-Utilisaticn of Funds provided for
Family Planning by Bihar

3576. SHRI D. N. PATODIA : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether a grant amounting to Rs, 4
crores given by the Centre to the Govern-
ment of Bihar for being utilised for family
planning programmes was not utilised and
the amount has since been surrendered ;

(b) if so, the reasons therefor ; and

(c) whether any other State Govern-
ments in a similar way have surrendered
funds and if s0, the justification in each
case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b). No grant
amounting to Rs. 4 crores has been
sanctioned to the Government of Bihar

for the Family Planning Programme for
any one year so far. For the year
1969-70, against the  grant-in-aid of
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Rs. 192.92 lakhs the State Government have
reported an  estimated expenditure of
Rs. 133.05 lakhs. The shortfall of Rs, 59.87
lakhs has been maioly due to slow pace of
staffing at the rural Centres and sub-Centres,
less expenditure on compensation and mass
education, and slow development of the new
schemes of Post Partum, Intensive Districts
and State Health Transport Organisation.

(c) Yes. The other States where
shortfalls in the reported expenditure has
been more than 209, of Grants-in-aid for
1969-70 are Jammu and Kashmir, Madhya
Pradesh and Mysore. The shortfalls are
mainly due to slow progress of construction
of buildings for Centres and Sub-Centres,
less expenditure on compensation and no
expenditure on new schemes,

Eviction of Indians from Negal

3577. SHRID. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government of Nepal
have not given any reply to the various
inquiries made by the Government of India
with regard to the eviction .of 3,000 Indians
who were evicted from Nepal ;

(b) if so, the details of the queries
made ; and

(c) the further steps which Government
propose to take in the absence of a reply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). In reply to our queries, the
Government of Nepal have indicated that
they are making investigations with regard to
the people of Indian origin who were evicted
from the Kanchanpur district in Nepal.

(¢) the Government of India s
awaiting the results of these investigations.

Arrangements for Security of Underground,
Overground Oil Pipelines /

3578. SHRID. N. PATODIA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:
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(a) whether Government have since
been able to finalise arrangements for
the security of underground/overground oil
pipelines ;

(b) if so, the details thereof ; and

(c) what has been the trend of pilferage
through these pipelines that have come to
light during the last two months ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID R. CHAVAN) : (a) Watch and
Ward system for the security of 10C’s pipe-
lines already exists.

(b) The Watch and Ward Staff of the
HBK Pipeline is composed of three
Security Inspectors and Sixty Four ‘D' grade
operators.  The number of patrolmen has
been increased on more vulnerable sections
of the pipeline. Police are doing armed
patrolling. Gauhati-Siliguri pipeline is being
looked after by a well organised Watch and
Ward system, Koyali-Ahmedabad pipeline
is also patrolled regularly.

(c) No incident has occurred during the
last two months. The last incident on HBK
pipeline was reported on 4/5th June 1970
and on GS Pipeline on 17th September
1970.

Financial Assistance to Uttar Pradesh
Government/Kanpur Corporation for
Slum Clearance Scheme

3579. SHRI S. M. BANERIJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state : ' '

(a) whether some financial assistance has
been given to the Uttar Pradesh Govern-
ment or Kanpur Corporation for slum cleran-
ce scheme ;

(b) if so, the amount given in the third
plan and the amount to be given in Fourth
Plan ; and '

(c) if not, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING, AND WORKS, HOQUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a). Yes, to the
Government of Uttar Pradesh.
(b) (i) Central assistance of Rs, 225
lakhs was allocated to the
U. P. Government for the
Slum Clearance and Improve-
ment Scheme during the 3rd
Plan period, out of which a
sum of Rs. 81.09 lakhs was
drawn by the State Govern-
ment.
(ii) Since the beginning of the
4th Plan, the Slum Clearance
and Improvement Scheme is
in the State Sector.  Central
assistance to the State Govern-
ments for all development
programmes in the State sector,
including slum clearance
scheme, is being provided in
the form of ‘block loans’ and
‘block  grants’, The State
Government are free to allo-
cate funds for various schemes
according to requirements and
priorities fixed by them.

(c) Does not arise.

Setting np Defence Production Board

3580. SHRI S. M. BANERIJEE : Wil
the Minister of DEFENCE be pleased to
state :

{a) whether a final decision has since
been takem to set up a Defence Production
Board to step up production ;

(b) if-so, the composition of the Board ;
and

(c) whether the employees' representative
will the taken as a member of the Board ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETHI) (a). Mot yet, Sir.

(b) and (c). Do not arise,
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Ratio of L.D.Cs. and U.D.Cs. in
Ordnance Factorles/Inspectorates.

3551, SHRI S. M. BANERIJEE :
Will the Minister of DEFENCE be pleased to
state :

(a) whether the recent orders regarding
change in the ratio of Lower Division and
Upper Division Clerks have mnDot been
implemented in Ordoance Factories and
Inspectorates ; and

(b) il so, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Govern-
ment orders were issued in December 1969
revising the ratio of Upper Division Clerks
to Lower Division Clerks from 3:8 to
4:8 These orders covered the Directorate
General of Inspection also. The guestion
of extending these orders to the Ordnance
Factories is under consideration and orders
are axpected to issue very shortly.

Setting op Special Alloy Steel Plant
at Kanpar
3582, SHRI 5. M. BANERJEE : Wil

the Minister of DEFENCE be pleased to
state :

(a) whether the Special Alloy Steel
Plant has since been set up in Kanpur ;

(b) if not, the reasons for the same;
and

(c) whether this is likely to be set up
during the Fourth Plan period ?

THE MINISTER OF  STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

P. C. SETHI) : (a) Not yet.

(b) The Government have accepted the
necessity to set up this plant at Kanpur,
The Detailed Project Report is expected by
December, 1970.

(c) The plant is likely to be set up by
1975-76 ; however the full-rated production
is likely to be ‘achibed in the Fifth Plan
period. :
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Inadequate and Slow Development of water
supply and Drainage Facilities in
Urban Areas

3584, SHRI R. K. BIRLA Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the State Ministers of Locai
Self-Government at their meeting held in
November, 1970 have expressed deep
concern at the inadequate and slow develop-
ment of water supply and drainage facilities
in the urban areas ;

(b) if so, the steps proposed to be taken
to provide these facilities to urban
areas ;

{c) what is the Cenire’s programme for
proyiding water to the rural areas in the
country during the remaining period of the
Fourth Plan, year-wise ; and

(d) the allocation for each State during
the Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a). In the 13th meeting
of the Central Council of Local Self Govern-
ments held in November, 1970, a view was
faken by members that more funds are
needed for the implementation of water
supply and drainage schemes in urban
areas.

(b) During the F_ourth_ Plan, a provision
of about Rs. 276,46 crores exists for the
urban water supply and drainage schemes.

(c) A provision of Rs. 125.03 crores has
been made for rural wather supply schemes
during the Fourth Plan. During 1970-71,
an allocation of Rs. 21.51 crores has been
made. Allocations for the subsequent years
have not been finalised.

(d) The allocation for each State for
rural water supply for the Fourth Plan is
given in the attached statement.
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Statement

Allocation suggested
for Fourth Plan
for rural water
supply schemes

State

(Rs. in lakhs)
1. Andhra Pradesh 700
2. Assam 254
3. Bihar 366
4. Gujarat 635
5. Haryana 620
6, Jammu & Kashmir 454
7. Kerala 700
8. Madhya Pradesh 800
9. Maharashtra 1500
10. Mysore 900
11. Nagaland 101
12. Orissa 286
13. Punjab 340
I4. Rajasthan 2000
15. Tamil Nadu 850
16. Uttar Pradesh 1150,
17. West Bengal as3

Extension of Term of Managing Director,
Fertilizer and Chem;::l, Travancore

3585. SHRI A. SREEDHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES. AND
METALS be pleased to state :

(a) whether Government have extended
the term of the Managing Director of
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Fertilizers and Chemicals, Travancore
Limited ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No, Sir.

(b) Does not arise.

Recognifion.of Indian System of Medicine

3586. SHRI CHENGALRAYA
NAIDU : Will the Mimister of HEALTH
AND FAMILY PLANNING, AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have decided
to recognise the Indian system of medi-
cipes ;

(b) if so, what steps have been taken
to provide facilities throughout the country
for the development of Indian system of
medicine ; and

(c) whether the State Governments
have been asked to set up centres for its
devejopment and funds have been allocated
to them for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) and (c). Ao amount of Rs. 8 croses
has been peovided in the State Sectos for the,
implementation of Indian System of Medi-
cine Schemes during the 4th Five Year Plan.
The States are mainly concermed with the
indian System of Medicine Schemes relating
to undergraduate education, medical relief,
hospitals, dispensaries and pharmacies. The
Government of India have informed . all
State Governments to- the effect that “the
Union and State Governments should decide
that modern scientific medicine (Allopathic)
and Ayurvedic, Unani and Homoeopathic.
Systems of Medicine should contribute
towards the development of the Mational
Health Services in the Country.’
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Governments have also been requested to
implement the following resolution made by
the Central Cuuncil of Health at its meeting
held at Bhopal on the 4th and 5th Novem-
ber, 1969 :—

I. (A) The State Governments may
establish Ayurvedic Dispensaries
in the Primary Health Centre
Areas where existing medical
facilities are not adequate.

(B) The State Governments may,
so far as possible utilise the
services of qualified practitioners
of Indian Systems of Medicine,
Homoeopathy at the sub-centre
level.

II. The State Governments may esta-
blish separate  Directora'es or
separate cells in the Directorate of
Health for Indigenous Systems of
Medicine.
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Progress at Mining Complex in
Chickmagalur District

3580. SHRI R. BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :
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(a) whether the mining complex set up
in Chickmagalur District is coming up
according to schedule ;

(b) the estimated cost of the project
and the estimated earning from ore export
per year ; and

(¢) the estimated production of con-
centrate ore per year from this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ] SINGH
CHAUDHARY): (2) and (b). The

Detailed Project Report for the development
of the Kudremukh Iron Ore Deposits which
is in Chickmagalur District, is presently
under preparation. The estimated cost of
the project and the export earnings will be
known when the Detailed Project Report
which is expected early next year. is received.
The investment decision on the project can
be taken only after the examination of the
Detailed Project Report.

(c) The Detailed Proje:t Report under
preparation is for production of 7.5 million
tonnes of concentrate per annum in the
first stage with provision for expamsion to
10 million tonnes per annum in the second
stage il desired subsequently. The final
picture will, however, be known after the
Project Report is received.

Deterioration in Supply Position of
Benzene by the end of Fourth Plan

3590. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased o state :

(a) whether the supply position of
benzene would deteriorate at the end of the
Fourth Plan if steps are not taken imme-
diately to (i) recover benzene from Bokaro
Steel Works from now on (i) take advance
action to extract BTX at Assam/Barauni
refineries and (iii) to improve efficiencies
at Hindustan Steel Limited by product
plants ; and

(b) if so, the steps taken by him in
the above direction ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
The supply position of benzene is expected
to be satisfactory at the end of the Fourth
Plan. The demand for benzene is expected
to be of the order of 100,000 to 110,000
tonnes by the end of the Plan and the
supplics  available are expccted to be

adequate.

The recovery of benzene in the Bokaro
Steel Plant is being planned and necessary
studies are in progress, This benzene will,
however, be required in the Fifth Plan
period.

Plants for setting up further benzenes
units may be required to meet the increasing
demand in the Fifth Plan. Studies in this
regard have been initiated.

(b) Does not arise.

U. S. A. 1. D. for Massive Advertising
Campaign in support of Nirodh Programme

3591. SHRIS. C. SAMANTA : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the U. S. A, I. D, is finan-
cing a massive advertising campaign in

support of Family Planning Nirodh pro-
gramme ;
(b) whether an Advertising Agency

with American collaboration has been chosen
for all technical service of this advertising
campaign ; and

(<) whether Government  would lay
a detailed statement on this advertising
campaign on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) Yes,
in May 1969 the U.S.A.1.D. offered to gift to
the Depariment of Family Planning, art work
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and materials for Nirodh publicity, The
offer was accepted.

(b) The advertising material for Nirodh
publicity is being prepared by M/s. Clarion
McCann Advertising Services Ltd. under
contract from U. 5. A. 1. D,

(c) The new advertising campaign for
Nirodh is basically a motivational campzign.
Its main objective is to motivate young
couples, in particular, to use Nirodh. The
campaign emphasises the *spacing™ aspect
of family planning. WNirodh (condom) being
a simple, non-clinical and reversible method,
it is most suitable for the spacing of births
and is being used throughout the world.
The new advertising campaign highlights the
good points of Nirodh, besides motivating
couples to practise family planning.

The advertising campaign is being
prepared by M/s. Clarion McCann Adver-
tising Services Ltd. under contract from
U.S. A. 1. D. The total amount of
contract is Rs. 7.57 lakhs. Clarion
McCann's quotation was the lowest and of
good quality among the competitive offers
made by Indian companies. According to
the information available with the Govern-
ment, the firm is an Indian concern,
registered under the Indian Companies Act
of 1956, with a majority of Indian share-
holders,

While the art work, design and materials
for Nirodh publicity are to be supplied by
Mjs. Clarison McCann Advertising Ser-
vices Ltd., printing, production and dis-
tribution of publicity material will be under-
taken by the Directorate of Advertising and
Visual Publicity of the Ministry of Informa-
tion and Broadcasting.

Housing Scheme for Landless
Agricultural Laboratories

3592. SHRI BHAGABAN DAS:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Central Government
had prepared a scheme several months ago
to build houses for laniless agricultural
labourers at the Centre's cost ;
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(b) if so, the details thereof ; and

(c) the progress of the scheme so far
in physical and financial terms State-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) to' (c). The
meeting between the State Ministers incharge
of Rural Housing and the Members of
Parliament on the Consultative Commi
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITI RAJ SINGH
CHAUDHARY) : (a) The known re-
serves of coking coal as assessed by the
Committee on Assessment of Resources is
indicated below :—

attached to the Department of Works,
Housing and Urban Development held in
Jaipur in July, 1970 had suggested that a
programme for the housing of landless
agricultural workers should be formulated
and implemented on a priority basis.

In view of the of paucity resources and
the magnitude of the problem,
suggested that the programme should be
undertaken on the basis of a sclective
approach so as to make an impact at least
in a few selected places. The State Govern-
ments were accordingly asked
certain districts on the basis of one district
for every one crore of population of the
State, and to collect requisite data in respect
of the selected districts for drawing up a
suitable programme. Details have not been
received from all States yet.

Estimated Reserves and Demand
of Coking Coal

3593, SHRI BHAGABAMN DAS :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the estimated reserves of coking
coal in India, region-wise ;

(b) the current demand and production
of coking coal ;

(¢) the estimated demand at the end
of the Fourth Five Year Plan in 1973-74 ;

(d) the target of the production in 1973-
74 ; and

(e) whether the coking coal resources
of the country are limited and if so, the steps
being taken in this regard 7

Field Reserves in million
tonnes
Jharia 6706
Raniganj 2715
East Bokaro 4047
West Bokaro 517
it was
Ramgarh 1057
Giridih 73
to select
Total : 18115
(b) The production is restricted to

match the level of demand and the current
production is about 17 million tonnes per
annum.

(¢) The demand for coking coal by
1973-74 is estimated at about 25 million
tonnes.

(d) The production in 1973-74 is also
estimated at about 23 millien tomnes.

(¢) Yes, Sir. Besides exploring the
possibilities of locating new coking coal
resources, cfforts are afso being made to
reduce consumption of coking coal by fhe
metallurgical industries by utilising non-
coking coal in the form of formed coke.
Government have under oconsiderationr a
scheme for amalgamation of uneconomic and
vnscientifically managed cellicrics. The
scheme is intended to provent wasteage and
conserve coal reserves particularly coking
coal.
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Opening of Swez Camal

3594. SHRI D. AMAT : Will the
Minister of -EXTERNAL AFFAIRS be
pieased to state :

(a) whetheér the U.A.R. Government
has spelt out any scheme for opening of the
Suez Canal.

(b) if so, Government's reaction there-
w; and

(c) which ither countries have favoured
the move ?

THE DEIUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have se:n press reports to this
effect.

(b) The Ciovernment of India would
welcome the =stablishment of a just and
lasting peace in West Asia in terms of the
Securitv Council Resolution No. 242 of 1967,
which affirms the necessity for guaranteeing
freedom of navigation through international
waterways in the area.

te) In the ibsence of any formal propo-
sal, specific views of various countries have

not been spelt nut,

Seeond Electronic Factory at Ghaziabad

3595. SHRI D. AMAT Will the
Minister of DEFENCE be pleased to
male ;

(a) whether the second  Electronic

Factorv at Ghaziabad has recently run into
rough weather

(b) it so, tle reasons therefor ; and

(c) the time by which the project is now
likely to be completed ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION)} IN THE
MINISTRY OF DEFENCE (SHRI P, C.
SETHI) : (a) and (b). There has been some
detay m setting up the second unit of Bharat
Electronic Ltd, at Ghaziabad, but, Govern-
ment sanction in the matter has now been

given,
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(c) The project is expected to be comp-
leted in about three years.

Progress of Family Planning Programme
in Kerala

3596, SHRI E. K. NAYANAR : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether progress so far made in
respect of family planning programme in
Kerala ranks comparatively lower than most
of other states and the country taken as a
whaole ;

(b) the comparative figures showing the
number of vasectomy operations so far done
and the number of persons who have taken to
other Family Planning techniques in Kerala
and in other states and Union-Territories ;
and

(c) the targets fixed for the year 1970-
77

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) A statement showing
progress of Family Planning programme
since inception upto 1970-71 {upto September,
1970) in the different States and Union
Territories is laid on the Table of the House.
[Placed in Library See No. LT—4499/70]
It may be seen therefrom that the rate per
thousand population of total acceptors in the
state of Kerala is 28.3 as against the all-India
rate of 23.5 per thousand population.
Based on the ranking of the Statesor the
thousand population of total

rate per
acceptors since inception, Kerala stands
fifth.

(b) and (c). A statement showing the

distribution of the total sterilisations, by
vasectomies and tubectomies in the different
States and Union Territories based on the
figures since inception upto 1970-71 (upto
Sept. 1970) is laid on the Table of the
House. [Placed in Library. See No. LT-
4499/70]. It may be. seen that nearly
779, of total sterilisations is wvasectomies in
the State of Kerala. The attached state-
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ment also gives the targets and achievements
in respect of sterilisations, IUCD insertions,
conventional contraceptives users and total
acceptors during 1970-71 (upto Sept-1970)
in the different States and Union Terri-
tories.

Stagnation of Clerical Staff in
Ordnance Depots

3597. SHRI KEDAR NATH SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether a large number of Clerical
staff in the Ordnance Depots have been
stagnating at the maximum of their respec-
tive scales of pay for (i) over ten years and
(ii) over 5 years, but for the ad-hoc
increment recently granted to them alongwith
others ;

(b) their number, category-wise ; and

(c) whether any further ad-hoc relief is
demanded by the workers' union for them ;
if s0, the nature of their demand and Govern-
ment’s reaction thereto ?

~ THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (c). A statement
enclosed.

Statement

The number of Clerks in the AOC who
have been at the maximum of their respec-
tive scales of pay for over 10 years and over
5 years are as follows :

Category 5-10 Years Over 10 Years

UDCs 195 44

LDCs T95 284

The All India Defence Civilian Clerks'
Association in their annual conference held
on 6.9.1970 suggested that 300 additional
posts of Clerical Supervisors and 1200 posts
of UDCs be created in the AOC on an ad-
hoc basis. Further 175 posts of UDCs which
were sanctioned in August 1969 on ad hoc
basis as an interim measure and which are
to be gradually abolished in five years should
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conumue wmdefinitely.  The two suggestions
are under consideration of Government,

E:jsenllture on Defence Research

3598. SHRI KEDAR NATH SINGH :
Will the Minuster of DEFENCE be pleased
to state :

(a) the amonnt of money spent on the
Detence Kesearch in each of the last three
years ana the total provision for the purpose
unaer the Fourth Five Year Plan ; and

(b) the details of actual achievements
in this bela during the past three years in so
1ar sucn nformation is in conformity with
puoic mterest 7

‘THE MINISTFR OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRJ P. C. SETHI) : (a) The
amount of monay spent on Defence Research
ana Development during the last three years
is as undes :—

1967-68 - Rs. 11.7725 crores
1968-69 —_ Rs. 12,7277 crores
1969-70 _ Rs. 14,5438 crores

It is envisaged that the expenditure on
Detence Kescarch and Development during
the rourtn Plan period will increase from
Rs. 14 crores in 1969-70 to Rs. 30 crores by
1¥73-74. It is alko intended to direct
Rescarcn and Development activity into
ceriam mew areas and the expenditure on
uns account is not included in the figures
given apove.

(b) A statement is attached,

Statement
Introduction

The tempo of research and development
acuvny nas peen steadily built-up and simul-
tancousty with the growth of R and D budget
e pumber of research and development
msxs wnh the different divisions of the
Organisanon has also increased. Today the
different  Establishments/Laboratories  are
engaged on a verv large number of projects
releting 10 me develooment of hardware and
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scientific studies. In addition some of the
Establishments/Laboratories are currently
engaged on pilot plant production of 5I
different items developed by them for which
either the quantities required are small or
production base is not available in the
country. The results achieved are broadly
spelt out in succeeding paragraphs.

Weapons and Equipment

Some of the important tasks for the
development of hardware tackled during the
period include a new field gun, improved
version of mountain gun and its connected
ammunition, anti-tank and anti-personnel
mines, device for clearing mine fields, a
variety . of fire control and sighting instru-
ments and infra-red iostruments for the

Army.

Air to Air and Air to Ground rocket
and its pod, cartridges seat ejection and
jettisoning for the Air Force and drill mines
and signal cartridges for the Navy besides
various new propallents used by all three
Services. '

- In Electronics a number of new projects
aimed at better and swilter communications

in the fleld have been either completed or -

are under action resulting in the development
of a wariety of wvarious items and tele-
communication and. electranic equipment,
besides improvements in the existing Radar
systems, work in the field of micro-miniaturi-
sation, solid state devices and variety of
generating sets and batteries.

In the field of engineer eguipment, the
emphasis has been on the development of
. light weight bridging equipment, light weight
pumping sets, trailers of various types and
suitable trackways for various classes of
loads. ) ) ’

In the fields of vehicles, some of the
problems tackled include development of an
armoured recovery vehicle, bull-dozer on
Vijayanta and a number of projects relating
to indigenisation of the Vijayanta tank, In
addition development of a self-propelled gun
and an armoured personnel carrier are pro-

.. cecding satisfactorily.
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In the field of Aeronautics, efforts were
concentrated on the work relating to the
development of a re-heat system for the
orpheus 703 engine for HF 24 aircraft which
has been successfully completed besides a
number of other tasks relating to equipment
both for air operation and ground use have
been tackled,

In the fleld of Naval research, the studies
are continuing on the development of better
methods of under water detection. The
development work on an indigenous sono-
buoy was completed and the item is being
produced on a pilot plant scale, Another
important piece of task completed is the
cathodic protection of ships from corrosion
and development of a variety of anti-fouling
paints for protection of hulls of ships.

In addition to the items mentioned above
a number of important projects in the field
of General Stores and Clothing like develop-
ment of lighter version of coats and trousers
Parka, bag sleeping for SKI troops, a mulfi-
purpose water proof capes with hood, a
ground sheet bivouac in emergency, improved
crash helmet for Despatch Riders, boots
paratroopers, various types of parachutes
and a wide range of other items of harness
and saddlery 'and other equipment needed by
troops at high altitude.

Import Substitution

A good deal of effort has also been
directed towards development of suitable
indigenous substitutes for imported materials/
propellants/components required for the
production of weapons and equipment with
a view to obtain a desired measure of self-
sufficiency.  Notable achievememts are
development of indigenous propellants for
practically all types of ammunition, electronic
components, semi-conductor materials, paints,
varnishes, _fuels, lubricants, corrosion
inhibitors, water-desalting kit, etc.

Scientific Studies and Investigations
Carried out '

A large number of problems relating to
the physiological and psychological aspects
of the Armed Forces unger various conditions
of operation have been investigated and
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solutions foumd. In addition, a number of
tasks relating to the operation of troops in
high altitudes such as development of special
types of food, clothing, huts and shelters,
heators, pressurised hospital chamber and
devices for easy starling of vehiclkes have
been tackied. Extensive trials to improve
the performance of weapons and equipment
under such conditions have also been carried
out.

Work undertaken on problems of Arid
Zone includes vehicle trafficability in deserts,
desalting of brackish water, trials of weapons
and equipment and investigation of
physiological problems under such condi-
tions.
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Direct Hiring of Houses by Army Officers
on Reimbursement Basis

3600, SHRI JYOTIRMOY BASU:
Will the Minister of DEFENCE be pleased
to state :

(a) whether houses are hired directly
by Army Officers on re-imbursement basis
in different stations with the approval of
administrative authorities ;

(b) if so, whether serious delays occur
in the payment of re-imbursement charges
to Army Officers for reasons of observance
of audit requirements ; and

(c) if so, whether Government propose
to simplify and streamline procedure to
obviate delays 7

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) and (¢). Cases of considerable delay
in reimbursement of rent to the Army
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officers were reported some time back. Delay
was partly due to the time taken in obtaining
certificate from the civil authorities on the
reasonableness of the rent. It was also due
to certain formalities and procedure observed
in dealing with such claims by the Audit
officers. After discussion with the audit
authorities, the procedure has been stream-
lined. It is reported to be working
satisfactorily at present.

Number of Hired Houses for Defence
Services

3601, SHR1 JYOTIRMOY BASU :
Will the Minister of DEFENCE be pleased
to state :

{a) the total number of houses hired
for the Defence Services in Uttar Pradesh
and Madhya Pradesh States outsides the
Cantonments during the period 1st April,
1967 to 31st March, 1968 at monthly rentals
exceeding Rs. 350/- ;

(b) whether under existing orders rentals
are to be determined by the respective Rent
Controllers or the M E.Os. ;

(c) the number of cases where reatals
were not fixed in  accordance with the
existing orders but were fixed by the Station
Boards and agreed to by the owners ;

(d) the names of owners with addresses
and rents so fixed by agreement ; and

(e) whether Government sanctions was
obtained to the agreement referred to im part
(c) above, and if not, whether Gowernment
propose to review such cases and take action
against the authorities responsible for this
lapse ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (e). The
information is being collected and will be
laid on the Table of the House.

Setting up of a Company for Masufacturing
Rockets and Missiles

3602, SHRI M. N, REDDY : Will
the MINISTER OF DEFENCE be pleased
to state
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(a) whether a Company for the manu-
facture of rockets and missiles has been
incorporated, if so, the details thereof ;

(b) whether the manufacture will be
entirely indigenous or with foreign collabora-
tion ; and

(c) if with foreign collaboration, the
terms and conditions of the collaboration
agreement ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETHI) : (a) Yes, Sir. A public sector
undertaking under the name of BHARAT
DYNAMICS LIMITED has been incor-
porated for undertaking the manufacture of
missiles.

(b) and (c). It will mot be in public
interest to give the information.

Alterations in Flats demolished in Naraina
Colony

3603. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the news item under
caption ‘alteration in flats demolished’
appearing in the Indian Express on the
12th November, 1970 and state :

(a) whether the Demolition Squad of the
Delhi Development Authority has demolished
some additional constructions alterations
made by the owners of the flats sold by DDA
in Maraina Residential Colony in a ruthless
way and withoul any proper notice ;

(b) if so, whether Goverament propose
to make a high level enquiry to go into the
whole incident to do justice to the allottees

‘and prevent DDA from going ahead with
their demolition programme ; and

(c) if so, by when 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
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PARIMAL GHOSH) : (a) Yes, Sir. But
the demolition action was taken as per rules
after serving due notices.

(b) and (c).

Do not arise.
Speedy Exploitation of Minerals

3604. SHRI N.R. DEOGHARE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there is any proposal under
Government’s consideration to speed up
mineral exploitation in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) and (b). Several schemes have been
taken on hand during the Fourth Plan for
speeding up mineral exploitation in the
country. The details of the schemes are
included in the Fourth Five Year document.
In addition, advance action by way of
undertaking feasibility studies is being
initiated for schemes, such as, further
development of zinc deposits in Rajasthan
and Gujarat, Lead deposits in Orissa,
pelletisation plant for iron ore fines, etc.
‘There is also a proposal to appoint a High-
powered Committee of Secretaries of
Government to speed up and co-ordinate
various aspects of mineral development.

Criterla for Assistance to States for
Family Planning

3605. SHRI RAM KISHAN GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased to state :

(a) whether the Union Government
are considering any proposal regarding the
modification of the criteria for giving
assistance to States under plans in such a
way that the States which did well in family
planning and reduced the birth. rate would
get more assistance from the Central

- Government ; and
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(b) if so, the broad features of the
proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
- PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). The
matter is under the examination of the
Government and no definite proposals have
yet been worked out,

South Korean Delegations

3606. SHRI UMANATH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of South Korean
delegations and dignatories who visited
India in 1970 ;

(b) the names and designations of the
delegates ;

(¢) the purposes for which each of
these delegations came ; and

(d) the places visited by each of these
delegations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Two
official delegations from the Republic of
Korea visited India during 1970.

(b) 1. Mr. Jea-II-Koh, Administrator,
Office of Supply of Korean
Government and Mr. Park Song
Chul, Assistant to the Admini-
strator.

2. Mr. Shi Hyung Cho, Minister
of Agriculture & Forestry and
Mr. Duch Yong Rhee, Assistant
Vice-Minister of Agriculture &
Forestry.

(¢) Mr. Koh came to India to explore
the possibility of improving trade between
India and the Republic of Korea. The
Minister of Agriculture and Forestry came
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to preside over the meeting of the Afro-
Asian Rural Reconstruction Organization.

(d) Mr. Koh visited industrial instal-
lations in Lucknow, Varanasi, Bhilai, Ranchi,
Madras, Bangalore, Bombay and Calcutta,

Mr. Shi Hyung Cho visited the Indian
Agricultural Research Institute in New
Delhi and Agra.

Dehiring of House where Owners were in
Possession of Flats/Houses

3607. SHRI S. KUNDU : Will the
Minister of DEFENCF be pleased to refer to
the reply given to Unstarred Question No.
177 on the 9th November, 1970 regarding
dehiring of houses where owners were in
possession of Flats/Houses and state :

(a) how many of three owners referred
to in the reply, are ex-I.C.S. ex-Armed
Forces and non-Servicemen respectively ; and

(b) the number of applications rejected
for dehiring of houses of ex-Armed Forces
Officers from the same Cantonment ?

‘THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) Two of the owners
were non-Servicemen and one a retired mem-
ber of the I.C.S.

(b) Requests for dehiring have been
refused at various levels. Time and effort
required to collect informtion will not be
commensurate with result to be achieved.

Selection of Railway Doctors by C.H.S.

3608 SHRI P. VISWAMBHARAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of vacancies of Doctors
pending in the C.H.S. for more than six
months ;

(b) the reasons for not filling up those
vacancies ;

[
(c) whether dactors working in the dis-
pensaries and hospitals under the Railway
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Administration are appointed onder C.H.S. ;
and

{d) the number of pozts of doctors lying
vacant for more than six months in the Rail-
way dispensaries and hospitals because
selection of doctors by C.H.S. for these insti-
tutions has not been made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). Information
is being collected from the participating units
in the C.H.S. and will be laid on the Table
of the Sabha as soon as avilable,

(c) The Ministry of Railways are not par-
ticipating in the C.H.S. As such Railway
doctors do not come within the purview of
the C.H.S.

(d) Do_es not arise.

Non-technical Employees in  Ministry of Pet-
roleum and Chemicals and Mines and Metals

3610. SHRI N. SHIVAPPA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the number of non-technical
employees in the Departments of Petroleum
and Chemicals and Mines and Metals is more
than their requirements ; and

(b) if so, the action
ment in the matter ?

taken by Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
number of non-technical employees is not
more than the requirements of the Depart-
ments of Petroleum and Chemicals or the
Department of Mines and Metals. The staff
Inspection Unit of Ministry of Finance had,
however, suggested some reduction in non-
technical stafl in the Deparments of Petroleum
ani Chemicals, but these proposals are still
under consideration in consultation with the
Ministry of Finance.
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Adverse Effect of Smoking and Tabacco
Chewing

3611. SHRI N. SHIVAPPA : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether hardening of the artery and
cancer of respiratory and alimentary tracts
are caused by cigarette-smoking and tobacco
chewing ; and

(b) if so, whether Government propose to
disconrage the movies seeking to attract
young pzopie to smoke in this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PI ANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b). Cigarette-
smoking and tobacco chewing are considered
10 be the contributory factors. However,
conclusive proof that tobacco is carcinogenic
is still lacking. Further research on the sub-
Ject is therefore essential. The Government,
however do publicise the harmful effects of
the use of tobacco, as a part of its health
education activities. Most of the state Govern-
ments have imposed a ban on smoking in
cinema houses, theatre halls and auditoria.
Legal provisions have also been made against
juvenile smoking in some of the States.

Lady Homoeopathsfor IUCD Programme

3612. SHRI N. SHIVAPPA : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Government have decided
that woman homoeopaths, who have gone
full course in Homoeopathy includes obstetr-
ics, gynaecology and surgery, can be utilised
for the IUCD programme, provided they have

been trained at one the Regional Family
Planning Centre ; and
(b) if so, what are the other finacial

assistances provided for lady practitioners in

this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHI) : (a) Yes.

(b) A lady Homoeopathic practitioner is
paid a sum of 11.00 per case of IUCD pro-
vided she gives a certificate that she would
undertake to follow up each case of loop
Jinsertion with that amount. No other finan-
cial assistance is given to the practitioners.

Foreign Collaboration For Oil Drilling

3613. SHRI N. SHIVAPPA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether any foreign collaboration for
the purpose of drilling of oil has been appro-
ached by Government ; and

(b) if so, the names of the countries and
the terms of collaboration with each coun-

try ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b), No
-foreign collarboration, in the sense of equity
participation, was invited by the Government
for oil exploration or drilling. However, for
off-shore drilling in shallow waters off the
Indian coast, technical assistance was obtain-
ed from USSR in putting up the drilling
platform. For drilling in deep waters, certain
proposals for procurement of a mobile plat-
form and for initial operations are under
consideration of the Government,

Visit by N.ML.D. C. Team to Iron Ore
Producing Countries

3615. SHRI SHANKARRAO MANE :
Will the Minister of PETROLEUM AND
MINES AND METALS be pleased to
state :

(a) wheter the team of National Mineral
Development Corporation visited certain
iron ore countries, has given some sugges-
tions to Government ; and
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(b) if so, the reaction of Goverament
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDARY) :
(a) and (b). A statement indicating the
recommendations of the study team of the
National Development Corporation Limited
which visited certain iron ore producing
countries and the action taken in pursuance
thereof is laid on the Table of the House.
[Placed in Library. See No. LT-4500/70].
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Amendment to the Cantonment Board
Act and Rules

3619, SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to
stn_tc:

_(a) whether Government have received
any representation from the public for the
Amendment of the Cantonment Board Act
and Rules ; and

(b) if so, what are the main points and
whether a copy of the said representation will
be laid on the Table ?

THE MINISTER OF DEFENCE (SHRI
JAGYIWAN RAM) : (a) and (b). A number
of suggestions mainly regarding amendment
to the Cantonments Act have been received
from time to time. The main points per-
tain to greater democratisation of the
Cantoment administration, extension of
tepure of elected members, grant of free-
hold rights in respect of defence lands held
on Cantonment tenures, payment of remu-
neration to Cantonment Board members
for attending meectings etc. All the sugges-
tions received will be considered while
finalising amendments to the Cantonments
Act. Tt will not be feasible to lay on the
Table of the House copies of all the repre-
sentations received.

High/Higher Secondary Schools run by
. Cantonment Boards

3620. SHRI HEM RAJ : Wil the
Minister of DEFENCE be pleased to
state :

(a) the number of High and Higher
Secondary Schools run by different Canton-
ment Boards with the pames of the
Cantonment Boards in which they are being
run under different Commands ;

(b) whether any grants are being given
%0 them by the State or Union Territory
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Government concerned in which they are
situated or they are wholly financed by the
Boards : and

(c) how many of them have adequate
staff and how much loss is incurred in
running them ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) The details are
given in the attached statement.

(b) and (c). The information is being
collected and will be placed on the Table of
the House.

Statement
SI. Name of High|Higher Se-
No. Cantonment condary  schools
maintained by the
Cantonment
Boards
TRI® BIEAAT B et gra
am T|W Y T
EA L GRS )L o
s
Southern Command
1. Ahmedabad 1
2. Deolali 1
3. Kirkee 1
4, Poona 2
5. St. Thomas Mt. 2
Western Command
1. Ambala 1
2. Jullundur 2
3. Khas Yol 1
Central Command
1. Chakrata 1
2. Mhow 1
3. Saugor 1
4. Bareilly 1
5. Lansdowne 1
6. Meerut 1
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Increase in Pensions and Facilities
to Ex-Servicemen

3621.
Minister
state :

SHRI HEM RAJ : Will the
of DEFENCE be pleased to

(a) whether Government propose to
increase the pension and other facilities to
ex-Servicemen ; and

(b) if so, the machinery set up for its
examination and to which categories of ex-
servicemen they, will apply i.e., to old retired
ex-Servicemen also or only to the newly
retired ex-servicemen ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) Ex-
servicemen have been granted pension in
accordance with the rules and regulations
which were applicable to them on the dates
of retirement. The need to improve the
pensionary benefits admissible to ex-service-
men in receipt of small pensions is reviewed
by Government from time to time, and
relief afforded to the extent possible. The
minimum pension of all pensioners (exclud-
ing reservist pensioners) has been raised to
Rs. 40/- p.m. with effect from 1.3.1970.
There is no proposal under consideration of
the Government to further increase the
pension of ex-servicemen. Details of the
schemes providing for various facilities for
ex-servicemen are contained in the statement
placed on the Table of the House in answer
.0 part (b) of the Unstarred Question
No. 1576, given on 5.8.70, in the Lok Sabha.

(b) Does not arise.
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Shanti Colony wichin the Compounds of
Lady Hardinge Medical College
and Hospital, New Dethi

3624. SHRI P. C. ADICHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Shanti colony is located
within the compounds of the Lady Hardinge
Medical College and Hospital in the
Capital ;

(b) whether the 36 open lavatories surv-
ing the Shanti colony and the garbage and
refuse thrown out daily at the backyard of
the hospital have created a permanent in-
sanitary conditions in the area ;

(c) whether Government have made any
inquiry to find out how the Shanti colony
and juggies have sfrurg up within the hos-
pital compound ; and
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(d) whether any steps have been taken
to remove the imsanitary conditions in the
area 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) {a) There are 140
Jhuggies inside the campus of Lady Hardinge
Medical College and Hospital.

(b) 36 Pucca lavatories with flush system
have been provided for 183 staff quarters of
Class 1II and IV employees of the institution.
No separate lavatories exist for Jhuggy
dwellers who also use the lavatories provided
for the staff quarters. Although the presence
of jhuggies inside the premises of the insti-
tution is not ducive to the maintenance
of sanitary conditions, every effort is
being made to keep the area neat and
clean,

(c) and (d). Most of the Jhuggy-dwellers
are employees of the Lady Hardinge Medical
College and Hospital and Kalavati Saran
Children Hospital. The question of their
eviction has been taken up with the Delhi
Administration who have also offered their
assistance in the matter. Under the pro-
posed eviction scheme the dwellers are to be
provided with alternative quarters or land.
The Delhi Administration has agreed to
rehabilitate jhuggy-dwellers in regular J. J.
Colonies like Madipur, Najafgarh, Madangir
etc., which are at considerable distances.
The question of providing alternative
accommodation not very far from this insti-
tution is under considration.

Progress of Barauni Petro-Chemical
Complex

3625. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the progress made so far in setting up
petro~chemical complex at Barauni ;

(b) the details of the Petro Chemical
Complex to be set up at Barauni during the
Fourth Five Year Plan ;
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(c) whether the Progressin respect of
Barauni Petro-Chemical Complex is slow ;
and

(d) if so, the steps proposed to be
taken to accelarate the seiting up of the
complex ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) to (d). The
Barauni Petro-chemical Complex is ex-
pected to be set up in the Fifth Plan and a
financial provision for the  preliminary work
on this complex has been made during the
Fourth Plan period. The pattern of supply
of crude oil to the Barauni Refinery is under
finalisation. Work on amalysis of crude
oils likely to be used at Barauni and the
hydrocarbon analysis of feedstock fractions
likely to be available from the refinery
has already commenced. Details of the
petro-chemlcals complex will be established
as soon as this work has been completed.

Hindustan Housing Factory

3626. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING, AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the cases of 109 employees
of Hindustan Housing Factory have since
been considered ;

(b) whether the question  of Dearness
Allowance payment to the employees of this
factory has been considered ;

(c) if so, the decision taken by the
Government ; and

(d) whether Government propose to take
steps to restore mormalcy in the relations
between the management and the emp-
loyees in the factory and if so, in what
manner 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) :(a) The case regis-
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tered by the police against 105 workers
and 4 outsiders following arson and
violence in the Hindustan Housing Factory
Limited on the 2nd July, 1969 is still pending
before the Court of Law.

(b) and (c). Yes. The monthly rated
workers have been allowed an gd-hoc pay-
ment ranging from Rs. 5/- p.m. to Rs. 7.50
p.m., according to their respective pay
ranges, for the period from the 1st April,
1966 to the 30th Jume, 1970. With effect
from the 1st July, 1970, the monthly-rated
workers have been granted revised rates of
D.A. as mentioned below giving benefits
ranging from Rs. 25/- to Rs. 30/- p.m.
depending upon their scale of pay :—
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Pay Per Month Revised Rates of
D.AW.EF. 1-7-70

Below Rs. 110/- Rs. 63/- p.m.

Rs. 110/- and above

but below Rs. 150/- Rs. 83/- p.m.

Rs. 150/- and above

but below Rs, 210/- Rs. 101/- p.m,

Rs. 210/)- and above

but below Rs. 400/- Rs. 123/- p.m.

Rs. 400/- and above

but below Rs. 500/- Rs. 130/- p.m.

(d) Industrial relations in the Factory
are quite cordial and oo further action by

the Government appears called for.

Indian Firms permitted to open Offices
in South Africa

3627, SHRI GEORGE FERNANDES :
‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any Indian firms have
been permitted to open their offices in South
Africa ;

(b) if so, whether this is in accordance
with Government's policy towards the racist
South Africa regime ;
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(c) whether the New India Insurance
Company has sought Government’s per-
mis;iun to open branches in South Africa ;
an

(d) if so, Government's reaction
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (d). The matter is being looked into.

Progress at Aluminiam Factory in
Ratangirl District, Maharashtra

3628. SHRI GEORGE FERNAN-
DES : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the work on the aluminium
factory in Ratnagiri District of Maharashtra
has commenced if so, the details thereof ;

(b) the total outlay on the project and
when the project is expected to be com-
pleted ; and

(c) the total number of workers
expected to be employed on the plant when
it is in operation 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) No, Sir. However, preparatory work
will be taken on hand shortly.

(b) The total outly on the project is
expected to be about Rs. 55 to 60 crores,
However, a closer estimate will be known
only after the Detailed Project Report is
received from the Consultants. The Smelter,
which is being set up ahead of the Alumina
plant, is likely to go into production in
1973-74, and the entire project by 1975-76.

(¢) The total number of workers when
the plant is in operagjon is expected to be
around 2,000.
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CORRECTION OF ANSWER TO
U.5.Q. NO. 4121 DATED 25.3.1970
RE. NON-PUBLISHING OF ISSUE
OF RUM IN DAILY ROUTINE
ORDER OF 18 PUNJAB
REGIMENT

THE MINISTER OF DEFENCE
(3HRI JAGJIWAN RAM): In part(a)
of the Unstarred Question No. 4121
answered on 25.3.1970 in the Lok Sabha,
it was enquired whether it was a fact that
the issue of the rum ordered by higher
Commanders was always published in the
Unit Daily Routine Order for the informa-
tion of Jawans. In answer to this part of
the Question, the following reply was
given —

“Yes, except in the case of units located
in operational areas.”

2. In parts (b), (c) and (d) of the same
Question, it was enquired as follows :—

“(b) whether it is also a fact that this
was not done in the 18 Punjab
Regiment during the period from
May, 1964 to October, 1967 ;

(c) the reasons for not publishing the
same in the Daily Unit Order and
the manner in which it was used ;
and

(d) who is the officer responsible for
this and the action taken against
" him.

3. In answer to those parts, it was
stated that the information was being
collected and would be laid on the Table of
the House.

4. On further investigation, it has come
to light that, while some Units in peace areas
publish free issue of rum in the Daily
Routine Order, there is no uniform practice
nor are there any rules making it obligatory.
1, accordingly, take this opportunity to
correct the answer given previously. It is
regretted that complete and accurate infor-
mation could not be collected before reply
was given to part (a) of the question. The
authorities concerned have been asked to
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ensure that complete and correct facts are
gathered before supplying material for
answering Questions.

5. As regards parts (b), (c) and (d),
the position is as follows :

(b) No such publication was made by
I8 Punjab Regiment during the
period May 1964 to October 1967,

(c) The reasons why it was not
published, are that there isno rule
requiring this to be done and there
is mo uniform practice in this
regard. There is no means of
ascertaining how the rum issued
free to the Jawans, was used.

(d) The question does not arise,

12.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED REFUSAL BY INDIAN
AIrLINES PiLoTs 70 Fiy AvRos

SHRI B. K. DASCHAUDHURY
(Cooch-Behar) : I call the attention of the
Minister of Tourism and Civil Aviation to
the following matter of urgent public
importance and request that he may make a
statement thereon :

“The reported refusal by Indian Airlines
pilots to fly Avros from Bombay despite
agreement reached between the manage-
ment and the Commercial Pilot's
Association.”

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : As the House is aware, an
agreement between the Management of

Indian Airlines and the Indian Commercial
Pilots Association was signed on the mnight
of 2nd December, under which the Associa~
tion withdrew its directive in regard to
Boeing training and undertook to restore
normalcy in the functioning of the air
services  with  immediate effect. The
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Management had hoped that with the
signing of this agreement the pilots would
resume all their duties without delay. The
pilots in the Bombay region, however,
continued to refuse to fly HS-748 aircraft
alleging wvarious deficiencies in them,
although pilots in the Madras region are
flying these aircraft.

Of the 14 HS-748 aircraft in the fleet of
Indian Airlines, 6 are based in Bombay and
the pilots of the Bombay region initially
picked out two aircraft as having defects,
but refused to fly any of them under the
plea of a directive from the Indian Commer-
cial Pilots Association, Bombay Region.

In consultation with Hindustan Aero-
nautics Limited, who are the manufacturers
of the HS-748 in India, the Management
arranged to have the two aircraft in question
test flown by HAL's test pilot. The tests
were completed on the 5th December and a
signed report has been given by the test
pilot, countersigned by the General Manager
HAL, Kanpur, as follows :—

“The flight tests carried out by the
H. A. L. Test Pilot have revealed that
the safety standards with regard to the
aircraft performance are being met
satisfactorily.

Other aspects of the aircraft behaviour
which do not affect safety have also
been checked, and the results are under

examination.”
Subsequently, two more planes were
tested and the General Manager, HAL,

Kanpur has stated that he is satisfied that
the aircraft satisfy and meet the specific
requirements. I will lay a copy of the
statement om the Table of the House,
[Placed in Libary. See No. LT-4490/70]

In these circumstances, there seems to
be no valid reason for the pilots in the
Bombay region refusing to fly the aircraft.
In view of the unequivocal report of the
test pilot in regard to safety, the Management
has issued instructions to the pilots to
resume normal operations immediately.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Why do you not dismiss them ?
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : Do not malign the public
sector product.

SHRI B. K. DASCHOWDHURY : Sir,
the hon. Minister’s statement has been wvery
carefully drafted. Tt seems, the hon. Minister
is very much keen on laying the emphasis
on that it was the Indian Commercial Pilots"
Association who was creating all this trouble.
I remember, it had been said in the Rajya
Sabha and was reported in the papers, a
particular phrase of the hon. Minister's
statement that the action of some of the
pilots under the threat of this pilots’ Associa-
tion not to fly these Avro aircraft from
Bomtay base was malicious and un-patriotic.
Patriotism seems to be the monopoly of the
hon. Ministers here.

SHRI PILOO MODY (Godhra) : Of
the scoundrels.

SHRI B. K. DASCHOWDHURY :
About the public sector and particularly
about the importance of Indian air trans-
portation and the service conditions of the
pilots of the Indian Pilots’ Association, in
the recent past we have been hearing so
much. It is not only the question of strikes
by pilots. Only 3 or 3; months ago we had
the strike by technicians and then some-
where by the laders. The same follows
in Air India, So, these things should be
viewed very seriously today because air travel
is not the monopoly of the rich people but
is a necessity now-a-days.

The hon. Minister, I must say with great
respect to him, has not stated the facts before
the House. He just wanted indirectly to
make these pilots responsible for not flying
these Avros, stating that though the agree-
ment was reached on the 2nd December and
it was hoped that they would agree to fly
these Avros, they refused to do so. But I
would request the hon. Minister to go through
some of his files and papers and find out
whether last May the Operations Manager
had sent a mote to the higher authorities
concerned stating that certain complaints
about these Avro-748s were received from
the Indian Pilots' Association and whether
the Operations Manager had agreed that
those should be seriously looked into,
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Again, in the month of August, did the
same Operations Manager report to the
higher authorities and these Pilots’ Associa-
tion that they were trying to make a test
flight of all the defective and the reported
or allegedly defective aircraft ? Again, it
was done in November.

The simple question arises as to why
the management took so much time, about
six months, to get these tested properly by
the manufacturers of this aircraft, that is,
HAL. Had it been done in time, the
Minister would not have had the scope to
say that though the agreement regarding
their wage structure and other things was
reached, they refused to fly them, to lay the
blame simply on these pilots and to create
a situation as if the pilots were doing every-
thing though they were highly paid workmen
in this industry.

We have also seen this advertisement—I
understand that all these hon. Members have
seen this advertisement—stating clearly that
the pilots are given Rs. 4,495 or something
plus Rs. 2,000 allowance, other fringe benefits
and so many other allowances. Will the hon.
Minister consider whether this Rs. 2,000
extra tax-free amount given to the pilots or
any single naya paisa given to the pilots
is more than what they agreed to on the 9th
May, 1970 ? Also, will the hon. Minister
consider whether even according to the
agreement of the 9th May, 1970, to which
the management had agreed, the management
was giving exactly what they agreed to on
the 9th May or whether they were with-
holding to give this agreed amount even ?

But that is not the case. The case is
that the defect is somewhere else, in the
management itself. We have seen that for
purchasing some aircraft it took three years’
time to make final negotiations. What had
happened was discussed in this House also.
The matter has gone to the CBI because of
certain alleged defalcation or trying to defal-
cate some amount of money in between this
period,

Then, Sir, three sky-master aircraft
were sold by the Management. Some of the
high officials are very much interested in
getting them sold at a very cheap price and
the price, I tell this august House, is only
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Rs. 14 lakhs for these three sky-master

aircraft which is just 1/8th or 1/7th of the
price which they could fetch along with
engineering tools, extra aircraft engines and
other things.

Another interesting thing is that some
of the Dakota aircraft are under negotiation
to be sold to a Czechoslovakian company
at a very low price. The hon. Minister can
equire into it.

The main thing is that there are certain
serious defects in the Management. They
do not like to have better labour
relations with workmen and, instead, they
are ftrying to lay emphasis that the
pilots, the workmen and the technicians
are not working properly. The whole public
sector Corporation, this Indian Airlines
Corporation, is utilised for the benefit of
some of the highly paid officers. But the
Management is putting pressure on these
people that they must work more than what
was the award given by the National Indus-
trial Tribunal of 1964, They have been asked
to work for more hours than what has been
agreed to. All these pressures have been
put on the pilots. I agree that pilots should
not be given much more than what is needed
But I must say that the Management must
give to the pilots what has been agreed to
on the 9th May and must agree to the
National Tribunal Award given.

Looking into all these a spects, I would
like to tell the Hon. Minister that simply to
blame these pilots will not solve the problem.
He must go deep to look into as to who are
the officers responsible to take the momey
out of the Corporation. Will the hon.
Minister make it very clear whether the
defects of these Avros were mentioned much
earlier, But for certain special reasons, for
certain special benefits that have to be
derived by some of the officers, they hawve not
been looked into. Will he make a thorough
enquiry about it ?

DR. KARAN SINGH : The hon. Member
has raised a number of issues. I thought we
were really today discussing the question of
Avros. Firstly, may [ say that there is mo
question of my wanting to malign or
question anybody’s patriotism far less that
of the pilots who are a respected, a very
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highly-qualified and highly-paid society.
There is no desire whatsoever to do that,
I was speaking merely in the context of the
acute inconvenience and disruption that was
being caused to the general public,

As far as safety is concerned, I can say
with some pride that the Indian Airlines
safety record is amongst the best. It is true
that as far as Avros are concerned, certain
suggestions with regard to their performance
in the air, with regard to safety and so on
have been received from time to time.
Whenever these are received, we immediately
get in touch with the H.AL. who are the
manufacturers. The hon. Member said that
these complaints were received from the
beginning of the year. It is true we have
received certain suggestions. Why should
the pilots only now refuse to fly ? There is
reason to believe that there is a link between
the two...(Inrerruption) These complaints
are there. When you buy a new car, after a
year you get certain complaints. Similarly,
when you buy an aircraft...(Interruptions)
Sir, as soon as the pilots refused to fly, we
get the planes tested by the Test Pilot and
the General Manager of the H.A.L. has,
unequivocally, stated that as far as safety is
concerned, they arc well above the minimum
standard,

Now, apart from that, there is....ccovueiieen

SHRI RANGA (Srikakulam)
There is too long time to correct them,

DR. KARAN SINGH : There is comp-
laint about fuel consumption and other things.
We are going into them and we will do what-
ever we can to improve their performance
and maintenance and we will keep in touch
with the manufacturers.

As far as safety is concerned, all the tests
that we have done have shown that the plane
is well above the safety margin and there
should be no public apprehension in this
regard. I would like to clarify this. Otherwise
unnecessarily panic will be created which will
adversely affect the functioning of the air-
lines.

MR. SPEAKER : Mr. Madhu Limaye.

SHRI B. K. DASCHOWDHURY : The
hon. Minister has not replied to some other
points relating to the question that I raised

to fly Avros (C. A.)
here. (Interruptions). You said in your
statement that there was an agreement enter-
ed into. Because of that, all these questions
arise out of that. Have you given them
anything extra which you had agreed to on
the 9th May 1970 which you referred in your
own statement ?

DR, KARAN SINGH : I do not know
whether we should go into the details of this.
As I told the hon Member, the negotiations
between the management and the pilots had
broken down. We now hope that they will
be once again resumed in a better atmosphere.
This unhappy chapter will be considered
closed and we will move forward in a spirit
of co-operation.

SHRI RANGA : One point arose from
out of what my hon. friend, Mr. DasChow-
dhury has said.

MR. SPEAKER : Only those Members
who are on the list shou]d_ ask the question.

SHRI RANGA : How are we to get
satisfactory answers from the Minister ?
Otherwise, what is the meaning of our mak-
ing any kind of a statement here 7 He has
asked as to why there is so much delay in
attending to these complaints and giving
satisfaction, My hon, friend has not given any

reply.

DR. KEARAN SINGH : There was no
delay. Immediately, the complaints were re-
ceived, they were immediately referred to HAL
and the Corporation has been in close touch
with HAL. There is no delay whatsoever,
As soon ascertain complaints are received
about any airplane, the operator gets in touch
with the manufacturers., This was done in
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SHRI S. M. BANDRIJEE (Kanpur) :
Mr. Tata was Chairman of Air-India. How
does he work ? He does not go to Air-India
Office even for an hour.

SHRI S. K. TAPURIAH (Pali): For
how many days has Mohan Kumaramangalam
gone to the office in a week for full 3 hours
a day ? (Interruption)

SHRI 5. M. BANERIJEE :
Members of the Swatantra party for years
together. (Interruption)

MR. SPEAKER : What is this ? I had
hardly one minute to read a paper and mean-
time everything is going wrong............

SHRI S. M. BANERIJEE : They are
malaigning. They are taking this opportunity
to malign him.

SHRI DHIRESWAR KALITA (Gauhati):
Is it in order to bring in Mohan Kumar-a

I have known

to fly Avros (C. A.)
mangalam when this specific issue is about
Avros ? (Interruption)

MR. SPEAKER : Order, order.

SHRI DHIRESWAR KALITA : This
Calling Attention is relating to the aeroplane,
Avros. How does Mohan Kumaramanglam
and others come in this question 7

MR. SPEAKER : Everything is in dis-
order....

SHRI DHIRESHWAR KALITA : I am
not allergic to discuss Mohan Kumara-
manglam’s conduct. But let it come in proper
form, We cannot discuss that in this gques-
tion.

Toww fag: sar & Fm g fF
T WG T gl a6 & & q1 IR
T Yo ®ed 4 wdiT frm SR
Wi, 3T & T 78 8 5
ITFT A F1E @19 § Ig 9T & AAA-
o &1 A W W s W@ €
#27 wifed geide § 1 a@ 2 Wi
(Gt & r A @ T TEEDG T
gt dR IEF AR & wew @ aR
# ¥ WIS TE FET ATEA L.,

SHRI JYOTIRMOY BASU: Why
suspend him ? Why such a harsh action ?

SHRI M. L. SONDHI (New Delhi) :
May 1 point out that the IAC's own house
journal points out that Mr. Ranadive
was promoted recently ? They are playing
havoc with the stafl. They are suspending
somebody arbitrarily and then they are putt-
ing them back. They are thus creating a
big problem and they are going to have a big
problem on their shoulders.

o wu fag: Al w7
T 9w T F e i qor ar ) # g
% TOHI- GHE AE AT | S W
wE TREHE IR L A
gﬂi‘ﬂmmi\'aﬁfﬁméﬁ%
mm&:%ﬁﬁma@wﬁl
afg T gt @ SR W
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SHRI N. K. SANGHI (Jodhpur): The
hon. Minister has just now said in the course
of his reply on the prrformance of the AVRO
planes that he would not take up this ques-
tion with the dispute with the Indian Com-
mercial Pilots Association. But I am only
sorry that he himself has brought up this
matter here by saying that the Awvros have
been found suitable and that the Bombay pilots
only have refused to fly them. If this dispute
had been taken up by the Commeicial Pilots
Association, then the pilots all over the
country would not have flown these aircraft
rather than that they would fly them in
Madras and not in Bombay. The reason is
that this dispute has come on sométhing
which has been really found unsuitable on
these aircraft.

I would like to draw your attention in
this connection to the correspondence which
has taken place on this matter, wherein cer-
tain technical drawbacks have been pointed
out by the polits over the last six months.
Particularly, we have scen the Jamair airlines
aircraft which had crashed the other day
because of the cutting off of its engine. I
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would like to point out some of the defects

which the pilots have pointed out during the

last six months as a result of the tests that

they have carried out.

Fiarstly, the cruising speed is less by 16
to 18 knots at the true air speed. They have
also said that the performance that is to be
had at 14200 rpm under certain circumstan-
ces is obtained only at 14500 rpm and that
the fuel consumption and flow which is to be
had at 14200 rpm is had at 14500 rpm.
Thirdly, the gradient climb of this aircraft,
if an engine is cut off, which should be 35
feet is not being maintained, and the present
climb is only 2.4 per cent and 35 feet is not
maintained in case an engine is cut off, These
are very serious allegations.

Now, what we have found from the hon.
Minisier's statement is that the HAL has
said that the safety standards with regard to
these aircraft are being maintained, but they
have also said that the aircraft behaviour
which does not affect safety has also been

checked and the results are under examina-
tion.

I would like to draw your attention to
the letter which has becn sent by the IAC on
the 4th, which reads thus :

“We have to advise you that the report
of the test pilot of HAL on the test
flights carried out on VT-DXO and VT-
DXO has been received and is being
studied by the higher authorities in HAL
as well as the DGCA, We are awailing
further advice.

In view of this, we are cancelling the

services that are being operated with the
concerned aircraft.”.

Tam really surprised that on the 4th,
these two aircraft were grounded, and on the
5th, we have the statement from the hon.
Minister that these aircraft have been okayed
and that they have no defects. The manu-
facturers of a plane will always say that the
plane is okay. But it should not be believed
always. For instance, everyone of us may
not be owning an aircraft, but many of us
own motor cars, and we know that in spite
of the fact that the manufacturers always say
that the cars have been tested and they have
no defect whatsoever, yet, we know it for &
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fact that all these cars have a lot more
defects and create a lot more difficulties.

I would like to submit that these planes
have been under a continuous process of
discussion by the engineering staff over the
last six months, and the defects which have
been pointed out in regard to the cruising
speed, climb and in relation to the rpm, fuel
consumption and flow, and the gradient
climb etc. are very serious matters. Of course,
the planes have been flying, and they can
fly also. But the question is this. In case an
accident takes place, the lives of hundreds
of people will be jeopardised. These are
very serious matters. It is not a gquestion of
the union or the pilots with whom the
guestion is to be taken up. If it were a
question of the union, then all the planes
would have been grounded. Therefore, I would
like to know whether an independent body
of enginecrs would be set up to go into the
matter and find out whether the defects that
the pilots claim are actually there and then
suggest a solution. That is wvery necessary,
because the lives of hundreds of passenger
would be jeopardised, and which should not
happen. The past performance of the IAC
also should make us cautious all the more
careful. We should not always go by what
the manufacturer says because a manu-
facturer will always say that everything is
okay. So, I would like to have a specific
answer to my question whether an indepen-
dent body of engineers would be set up to
go into the matter instead of leaving it to
the manufacturers to say that the aircraft

is good.

DR. KARAN SINGH : As I said in
reply to an earlier question, certain technical
defects, not affecting safety, have been
pointed out from time to time and they are
being looked into, Take, for example,
cruising speed. Let us say that in a certain
sector instead of 2 hours, it takes 2 hours.
10 minutes, Such things are not factors
that affect safety. I make a distinction
batween the two. Ifin festing a plane, there
are certain factors which fall below safety
limits, then such planes have to be grounded
immediately because, as the hon. member
very rightly says, we cannot afford to take
risks with human lives. If the safety factors
are fully met and there are only certain
operational factors to be looked into, then

to fly Avros (C. A.)

also we take them up. We are not neglecting
them.

SHRI RANGA : Five months !
DR. KARAN SINGH : It takes time ;
it is a continuous process.

Then about this business of the 4th and
5th. On the 4th when complaints were
received, the planes were grounded. On
the 5th they were to be tested. Capt. Ashoka
of HAL, the test pilot, tasted them on the
4th and 5th ; it was only when he cleared
them that IA said that they could fly again.

As far as an independent body is concern-
ed, I had a talk with the Chief of the Air
Staff, Air Chief Marshal P. C. Lal who is
Chirman of HAL and is also on the Board
of IA. I had a talk with him in my house ;
Iwas also very worried about it. I was
assured that there is mo mnecessity in any
way to doubt the safety standard. Accidents,
of course-God forbid-can take place at any
time, but as far as the safety factors are
concerned, HAL is our expertiss in this
matter. I am not sure what other indepandent
body can be conceived of. There is HAL,
there is the JAF and there is IA. These are
the only three bodies in this country available
in this field, and we will make use of all
available expertise within the country. I do
not think it is necessary to import somebody
else from outside to give us a test. But
even if that is necessary, if HAL feels it
necessary, I cun assure the House we will
do the needful.

SHRI RANGA : Itis for you to feel
they are only supplying them to you.

DR. KARAN SINGH : If I may say
with due respect to Prof. Ranga, HAL is
a very responsible organisation ; it is nota
question of their wanting to palm off to us

something which is below par. 1 am not
prepared to accept that, The Air Chief
Marshal is Chairman of HAL. It is mot

some private company giving us on a tender
basis some planes.

So this is a matter in which all of us will
get together and lookainto and whatever can
humanly be done to. eusure safety will be
done.
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MR. SPEAKER : Next item.

SHRI VASUDEVAN NAIR (Purmade) :
Under the rules, I cannot put a question.
But I want to submit that we in the south
are the worst aflected by the cancellation of
air services. There are three flights from
Bombay to Cochin every day and for the
last one week there has mnot been a single
flight. Govemment should take note of
this. They should make alternate arrange-
ments. This is causing us considerable
inconvenience. Entire flights are cancelled.

SHRI JYOTIRMOY BASU: Today
2 lakh jute workers have gone on an
indefinite strike. Will you please ask the
Minister to make a statement as to what
steps they are going to take to meet the
legitimat demands of the jute workers.

SHRI M.L. SONDHI : What about the
aircrash near Safdarjang airport 7

MR. SPEAKER : A statement is due
to be made today.

SHRI S. M. BANERIJEE : We had
tabled a call attention motion. There have
been nagotiations. Shri Bhagwat Jha Azad is
back here fortunately. T would request you
to ask him to make a statement because the
strike by 2 lakh jute workers will seriously

~ and adversely affect not only the economy
of Bengal but of India; jute is a wvery
important foreign exchange earner.

SHRI S. K. TAPURIAH : What about
the bandh there which will adversely affect
the economy 7 Why not call it off ?

SHRI JYOTIRMOY BASU : The jute
millowners are solely responsible for this.

MR. SPEAKER : Without my permission,

you get up and make your submissions.
This canoot be allowed.

12.40 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON AND REPORT ENGINEERS
InpIa LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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of M. E. S. employees
CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN): 1 beg
to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act, 1956—

(1) Review by the Government on the
working of the Engineers India
Limited, New Delhi for the year
1969-70.

(2) Annual Report of the Engineers
India Limited, New Delhi for the
year 1969-70, along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in See  No.

LT-4489/70)

Lib ary.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha—

“In accordance with the provisions of
tule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 3rd December, 1970, agreed
without any amendment to the Central
Labour Laws (Extension to Jammu and
Kashmir) Bill, 1970, which was passed
by the Lok Sabha at its sitting held on
the 9th November, 1970.”

CONDITION OF EMPLOYEES OF
M.E.S. PETITION RE. SERYICE

SHRI 5.M. BANERIJEE (Kanpur): 1
beg to present a petition signed by Shri
K.G. Sriwastava, New Delhi, regarding
service conditions of employees of Military
Engineering Service.
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STATEMENT RE. CRASH OF JAMAIR
DAKOTA AIRCRAFT IN DELHI
ON 5th DECEMBER, 1970

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
It is with deep regret that the House will
have learnt of the unfortunate accident to
a Jamair Dakota aircraft on the morning
of 5th December, while operating a non-
scheduled passenger scrvice from Delhi to
Jodhpur vig Jaipur Kotah. The ill-fated
aircraft took off from Safdarjung airport at
6.42 a.m. and almost immediately there-
after crash landed on an open piece of
land behind the Super Bazar.

All three members of the cockpit crew,
namely the Commander, Co-pilot and Radio
Officer, were killed, while the Steward
escaped without injury, Of the 12 passengers,
one was killed, while the condition of
another is still serious. The remaining 10
passengers sustained shock and minor
injuries. Crash fire tenders and an ambulance
reached the scene of the accident within a
few minutes and the injured persons were
immediately removed to the Safdarjung
Hospital for medical treatment.

The Director General of Civil Aviation
and senior officers of the Department rushed
to the spot within a few minutes of the
accident. A Committee of Inquiry headed
by a retired Director General of Civil
Aviation has been set up to inquire into
the causes of this unfortunate accident,

The House will join me in expressing
decp sympathy with the families of those
killed, and wishing the injured speedy
recovery.

SHRI M. L. SONDHI (New Delhi):
This is a very serious matter. The Safdarjung
Airport must be closed. It is in the middle
of so many colonies. The private airlines
have got their own arrangements with
officials, and I doubt whether proper
standards-are maintained, I demand an
open enquiry by a High Court Judge, Other-
wise, we will have to start an agitation. We
will not let any plane to take off from that
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airport. Why should this airport continue
to play with the lives of the people ?

MR. SPEAKER : Why do you shout
at the top of your voice ?

SHRI M. L. SONDHI : If it had fallen
in the INA market, the death rate would
have been very much higher. It is much
more serious than the Minister had made
it out to be. I would like him to assure
us that there would be an open enquiry. You
should allow a discussion.

i wav sw A (e ww) -
fra @ gud dweT WEe g §,
TH =T I FW AL o At F4r ge ?
T IR A T FETAT @E T
7 UF Fhqesfer §X AR W O
femaam #Y Tomo@m AT £ 1

SHRI M. L. SONDHI: Why should
this private company put in jeopardy the
lives of thousands of people ?

SHRI HEM BARUA (Mangaldai) :
This is a very serious matter, and an adjoun-
ment motion was submitted on this. I would
like to kmow whether the adjournment
motion has been admitted or not.

SHRI M. L. SONDHI : The same thing
could have taken place in any of our
Government colonies and you would have
had a day of mourning throughout Delhi.
So many people would have died. What is
the point in having this kind of enquiry ?
The matter is being hushed vp.

I have decided that
I will

MR. SPEAKER :
in future when he does like this,
quietly go out.

SHRI M. L. SONDHI : You have not
allowed a calling attention. You never
permit me to raise any matter which is
relevant,

MR. SPEAKER : Please sit down.
After all, there must be some decorum in
the House. (Imterruption) 1 do not give
you any licence. If you go on doing this
1 am going to have sat¥agraha against you.
Any time you get up, I will go out and ask
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[Mr. Speakar]

the Chairman to preside. 1 will ask your
own Chairman, Mr. Goyal, to sit here, I
will go out. My head aches like that.

The same thing can be done in a very
quiet way. Why is he shouting at the top
of his voice ?

SHRI RANGA (Srikakuvlam) : You

ask the Minister what his reaction is.

=it s e (ggE) o ssE
W, WA @ A9 e T @
sifvy 5 aveem w@EE W g
T Y 9 ag gor faed ¥ ST
o1 35 faege foesht F sy Farmar &
™ 9% F gr A7 @WAT @Al ¥ @Y
T g (gETww) @i ot Y o Aaw
# WAt #ERT aF A7 ogr @ R
T favge o= 23

AN ARG : 9% A qTE WA &Y
TG TR T MRE N

SHRI HEM BARUA : Adjournment
motion was not allowed. But the Minister

himself comes out with a statement, It is
a wrong tendency in this House.........
(Interruptions).

MR. SPEAKER : I also add my little
humble request: do mot throw the
passengers at the mercy of such things.

DR. KARAN SINGH: 1 agree en-

tirely. I appreciate the concern shown by
hon. Member Shri Sondhi who represents
that area. It so happens that I myself live
in that area and I am equally concerned as
a citizen and resident of New Delhi. I can
assure the House and Mr. Sondhi that there
is no question of hushing up anything.
A Committee of enquiry has been
appointed and anyone who wishes to appear
before it can do so ; there is no question of
hushing anything up......... (An Hon.
Member : Why a retired Director General)
vense.Why not 7 He is a techmical man
and on several previous occasions it had
(Interruptions).
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&t wax ¥ T ¥ i e
g EFreT §— (TETewa)

MR. SPEAKER :
in hearing him or not ?

Are you interested

-DR. KARAN SINGH : Dakotas are
very old ; it is true. They are still air
worthy as far as their standards are con-
cerned ; they are operating elsewhere in the
world also. These Dakotas have got their
certificate of air worthiness ; they are among
the safest planes in the world. But acci-
dents can take place to jumbo jets or other
planes costing many crores of rupees. Fach
plane is tested from time to time and it is
only when it gets its certificate of air worthi-
ness it is allowed,

SHRI HEM BARUA :
not.........  (Interruptions).

This plane was

DR. KARAN SINGH : Hon. Mem-
bers have raised a very important question
with regard to Safdarjang. Today a number
of activities take place there. Aircraft of
private operators and State Govern-
ment....coeee )

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Why are you encouraging
private operators ?

DR. KARAN SINGH : They function
within the ambit of the Air Corporations
Act ; there is nothing illegal in this. Then
there are the aircraft for spraying for plant,
protection purposes ; the flying club and the
gliding club are also there. A lot of mis-
cellancous activities take place at Safdariang
which it would not be convenient to do in
Palam, which is an international airport
and we do not want these crop spraying
planes and other small planes to be wander-
ing around in that area. We are fortunate
that we have Safdarjang. Whether DC 3
operation should be transferred to Palam
or not is a matter worthy of careful consi-
deration and 1 am looking "into it ; I have
called a series of meetings to consider this
point. I may inform the House that the
existence in our city of a place like
Safdarjang can be of considerable value,
We are now moving towards VTOL and
STOL ; wertical take-off and landing or
short-take-off and landing ; in the next ten



177 Labour Provident Fund AGRAHAYANA 16, 1892 (SAKA) Indian Medicine 178

Laws (Amdt.) Bill

years perhaps long runways may become
obsolete and planes can come straight down.
If we give up a place like Safdarjang and
use it for something else, we may lose it for
ever. 1 fully appreciate the hon. Member's
PP sions ; i with safety we
shall do what we can. Iam now consider-
ing whether the DC operation should
continue from here or not.........[nrer-
ruptions)

12.50 hrs.

LABOUR PROVIDENT FUND
LAWS (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Sir, I move
for leave to introduce a Bill further to
amend the Coal Mines Provident Fund and
Bonus Schemes Act, 1948 and the Employees’
Provident Funds Act, 1952,

st fm == w (7)o oFT
&R I fagas #1 9w F09 71 =@
7€ TEAT ! FAT G FT AR GEET
F9% WG ERgE FE & &7 A
™ g egafa &1 agufa 170(1) &
;e

et WEe wE fE ageen 117(3)
¥ gwra Tegafa A @gEfa 3 A
®9 aRF @ | FfE 9w wg R
fr 7o fadgs &Y Fafge 7@ dR W
FO & foq wegafy & sqAfa #61 TE
¥ o ¢ oy gg Aew ger
fr TR 71 AwER & R A% o faw
T OTERGE FA M | @ FE
frazd v @ s R o Fe )
FBHHITT § Afase w2 FT qEEH F
g@ @ifgaer §T® a6 F@T 8,
afexr ag fewfonr fag f& wmaew #T @

Central Council Bill
grqr awg & fF @ A TR
117(3) & s=ria wegafa ) srafa
7 S g ? v Aot 5 TER FTRR
117(3) & wwwia ot wgafa Y srgwfa
@ o aw @ fagas 1 g
FET | @ 7 W A8 fear & ad
F afa 21

S} WTAA AT AR © AAEH ALIEA,
ZHT §XET 39 fauas #7197l § owdr
I OFAF 1 EW T AR F aga
difgg el saf § gua faem, gw
TEHT T O FAT AT § 1 wegafy
#1 agafa &9 & Fr8 fewwa 7 1

MR. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Coal Mines
Provident Fund and Bonus Schemes Act,
1948 and the Employees' Provident
Funds Act, 1952.”

The motion was adopted.
SHRI BHAGWAT JHA AZAD : Sir,
I introducet the Bill.
12.55 hrs.
INDIAN MEDICINE CENTRAL COUNCIL

BILL—contd.

THE MINISTER OF STATE IN_ THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Sir, I was speaking the
other day about the main points of this
Bill.

There are in the country today about
50,000 institutionally trained practitioners of
Indian medicine as against 1,40,000 registered
practitioners who have mnot undergone
institutional training. Omne of the important
functions of the Indian Medicine Central

*published in the Gazette of India Extraordinary, Part 11, Section 2* deted 7-12-1970,
tIntroduced with the recommendation of the President.
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Council relates to the laying down of
minimum standards of education, uniform
curricula and syllabi, facilities including
hospital facilities in teaching institutions
and recognition on an all-India basis of the
degree or diploma in Indian medicine
awarded by various State Councils and
University Faculties. Having regard to
these, the Rajya Sabha considered that
non-instituttonally  qualified practitioners
will not be able to discharge these functions,
and therefore, restricted eligibility for election
to the Central Council to only persons
who possess any of the medical qualifications
included in the Second, Third or Fourth
Schedules......... (Imterruptions). Honour-
able Members will observe that, under
clause 3(1)(a) of the Bill, all persons who
are enrolled on a State Register of Indian
medicine will form the Electoral College to
elect members to the Central Council from
the particular State. The question whether
restricting eligibility for membership of the
Central Council to only institutionally
qualified practitioners will violate article 14
of the Constitution of India has been
examined. The Government is advised that
denial of the right to unqualified medical
practitioners to hold office in the Central
Council does not contravene the provisions
of article 14 of the Constitution on the
ground of discrimination, since this article
permits reasonable classification provided
there is an intelligible differentia designed
to achieve certain objects. The definite
objects of this Bill being the preservations
of the efficiency of the courses and period
of study and practical training in Indian
Systems of Medicine, this classification
does not attract constitutional or legal objec-
tion.

There has been a section of the institu-
tionally qualified practitioners of Indian
medicine who have undergone training in
Indian and Western (allopathic) medicine
that statutory recognition should be given to
integrated practitioners of Indian medicine.
Integration of the different systems of Indian
medicine with Western medicine remains an
ideal far from achievement in the near
future. In the present day ; when modern
science and modern medicine have advanced
tremendously, it is not possible to restrict
any scheme of education in Indian medicine
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to only what has been provided in the
ancient classical literature of the Indian
systems of medicine. A provision has,
therefore, been made by the Rajya Sabha
to provide for the supplementation of Indian
medicine by modern advances to the extent
considered necessary by the Central Council
for an intelligent understanding and practical
application of the principles and theories of
these sytems of Indian medicine. This is
being given effect to by the definition of the
term “Indian Medicine™ in clause 2(1)(e) of
the Bill.

Another important change made by the
Rajya Sabha relates to the existing rights
and privileges of practitioners who are en-
rolled on a State Register of Indian medi-
cine. It had been urged that in many States
practitioners of Indian medicine who have
undergone the concurrent course of training
in Indian and Western medicine are declared
as registered medical practitioners under the
Drugs and Cosmetic Rules, 1940 to enable
them to practise modern drugs and medica-
ments. In view of this, clause 17(3)(b) has
been amended by the Rajya Sabha to protect
the privileges, including the right to practise
any system of medicine, conferred by or
under any law relating to registration of
practitioners of Indian medicine in force
in any State on the commencement of this
Act.

Iam sure Honourable Members will
concur in the Indian Medicine Central
Council Bill, 1970, as passed by the Rajya
Sabha, so as to enable the Central Govern-
ment to constitute at a very early date a
Central Council for Indian Medicine which
will give full scope for the profession to
determine their future. With these words
1 move that the Indian Medicine Central
Council Bill, 1970, to provide for the
constitution of a Central Council of Indian
Medicine and the maintenance of a Central
Register of Indian Medicine and for matters
connected therewith be taken into ‘considera-
tion.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the Consti-
tution of a Central Council of Indian
Medicine and the maintenance of a
Central Register of Indian Medicine and
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for matters connected therewith, as
passed by Rajya Sabha, be taken into
consideration.”

Now, the time has been fixed. But a
number of Members want to speak on this
Bill. They want more time. I think it is
a very important Bill. A little margin this
way or that way may be ignored. Of
course, Shri Shiv Sharma is a very
distinguished authority om this and I
have allotted him more time. Dr. Govind
Das.

13.00 hrs.

o difarg T (F=aYY) @ deAE
TERT, gAY 9ge a1 & g #ow
ag & fouaar ¥Jm 9 § g
™ faaas FY Tow T ¥ oftwa FO
FT TG T ATE L.

AW AERA : FE AN @A F A9
T T |

13.02 hrs..

The Lok Sabha then adjourned
Sor lunch till Fourteen of the
clock.

The Lok Sabha re-assembled
after Lunch at six minutes past
Fourteen of the Clock.

[Sur1 K. N. TiwARy in the Chair.]

INDIAN MEDICINE CENTRAL
COUNCIL BILL—Contd.

MR. CHAIRMAN : Dr. Govind Das.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 want to make one sub-
mission.**
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aafs wgEg : s it =S A
aed Fifae, ag a8 @1 wifew
g asa et o o #1 JoTaT ST W,
98 12 & 37, fR 3 a9 gerdi—
Q’ma'é’ralmmfsq, Ag@™l & I
T A I I...

st wotfada ag: aw N e
HAT W@IE |

awmfe v ;g fedt Y o
TIRE Waww ¥ge @ fad
9T 7 ST |

SHRI B. K. DASCHOWDHURY : **

MR. CHAIRMAN : That will not go
on record. After 2.0'clock no question will
be raised henceforth,

o witfexr | : wwmafy oY, =W
faaas & gwdT ¥ ¥ argar W9 sroew
& P @ e OE IR & ST
q1, T 98 WEF Wi F fou 33w

a1 ga-wa & AR 7g g frmar f
1598 ¥ ¥ fedr st 1 @ 3

**Not recorded.
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[STo‘ﬁ'F"F'EE'I'H]

MY, SfET 9 TE g | E=InE F 989
AT T WA AT A IR Aqw
F, g9, a9 TG §F A9 FT AT
famm fs @S g & @@ 3w ¥ M-
g faege s a & M, ag
T g ik T Ffet ¥ W ow
fagas smar—22-23 It & fAoaT gt
FA

¥ AT IH AT ¥ AW qE A
fraee & f& 3w fagos & far felt
R FEmey ¥, far el wrE
g & T ETH TFT FL N TR TG
T8 gaT ¥R T X FS AWEA g,
$2 g gual O faeas o1 wew
qaT ¥ S, W TEd 4w I agr
AT TAAT qwE o fF e
T 9T qE AR R T 9 F9 ag
fadrs wiga §m | wley St S
agas #, @ WA fafear wwfr
feoaedt W § s AT AT ¢ fs
W 9 gy T e @ w1 v
fadgas =1 fam felt smtaw &, fa
fedlt g F, T w9 A AT FEAT
ifgg | § wredig efa #1 0F @
qT q@F @TE | W e, -
it depfy, sfgoEEd @@l @&
2 o 39y gE @, N AA-AA A I
§ S e fRaT d ) gw A mEr
# fafeer worer 1 ¥} - T AW
gaay § fr ag Ffser gwor &5
4T & ST wgfY T A, TT A, TS
¥ fafwe #Y Y 7 dmr EF 1 ¥ @y
F oo ¥ A g ggfr o@Et W
arf ) g garr ggfa F o S
frar | afs TatAT AR ATGER FT T
@t smafrs w1e ¥ Y e A §ar
gl HFE N A wEER FW@
offr ¥TA I fF F @A AW
T S F arg oY gATH A T
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wefd &1 1 & oy T8 fa
@® a1 fF g9 39 & 6 s o g
¥ afyrx fafeear agdraefa &
g oEdrg & § ¥ 80 s o
i & dr < § 1 et b i ot
T gEfar s ? fEeg SRR
Uy i ¥ ot #E T FE dwoar @
e @ far ot o & gard
g fafesr gwet s o g3 2w
9 @ &\ 9™ s & fF
WA gW TIA™E % | &R Sar i
ey frmags ws & 7@ @ @
STt =ifew o

awrafa o, d& fF &Y s ow
BT W AT T WO g |
AR B AR geFfoar gaw Qe §—
wia # gefa, faw &1 depfa, <w
Fr geFfa @R gAH F gty g
F g @i 2w w1 E YT g — A P
F @ g, A @Y LA A BT
& | oy e Afs 97 AW H S T IE
ar F offaw § g U weRd ¥
THA FLAT ATE AT A 9T ATIRT AGS
g | Saer quAY wepfa ar o gegdl
¥ faard 3 @1 sommawd ¥ fard
SR I RR SN
™ 9 F1, fowa sfrawr F g arrer Wiy
WA @l #1 oemw femrd A 2
B UgT T ®T & FgT T §—

wd 3fm it iR AEm &g aw
Tqread | o e Wl F7 o
e § 1| whfer—gmy amgde A AR
T FT g9 o faar g1 wer mar
g fFga ®aT oTHTE & ST 24T E,
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SHIT FT A AL 3@T | qg TwT AT |
T ATHI AT o G S
@ R gk WY 6% § SN @
A, Afes A H D osm a2 E—w
@t wgEg &R g frdww ) o A
wRI FY IH A H A€y FEET sqTEAT
FrTE & 1 oregEa ¥ o § wiwTiow At
FT 34 A frsiaw & o § TEfEE
e #T I | @ aTgER #1OW EwA
AT HEHIT FT OF TE HT FAAT A
Far, dr 5 &Y frved femr—wd
AW @ g9 qTE |

or st fafawr am s 3@ fs
g A eft v dfE wpe wiR A
JraFar Wieg W §, fF ager F
¥ @& d wmfw s g 4fF
e Y wifed 7y F AT H & FwAv
¢ wfey smgde * sTawEwar g1 &
ST ATEAT g dT were & Rt o
HEFT § T0 TP HT AU & 7 FE A

qgET FT A gW TEI NFRX FT @Y
g F A g @ S e @ &
u faftag fasam & fF 29 e &
qgE HIGAT § wEr afaw v agr
&Y Faifs g2 3w § gt 7 aragan, q@r
#t fafs gew & fafeen s gt
wifge | T argas oF oA fafEeaT
yoret & S 3w ¥ ataraer &k dw
t FEld & wgEe & 1 gafer I
Il fragw &, oF wesfa &1 St @
F m, f§ agae A Trd s
T FOFE FAE AW W) s A
fadaF srar & ag agg fawrw ¥ amar
g foT w@gw ™ fadaw & fam
fedt wwtew & ar fa fRer ga &
HFR FX a6 qg F1@ A a7 q% |
EL R U O e B
IR FY AR do fog wwi o Y aurd
& gu o fagas #1 giewr godw #an
g AT saww @ 5 @ fadaw ¥ agw
¥ ga g Ay § A A qww g
gT T A FA W N T I A
FH AT WA FE GAT FT 797 T FQ
T T ¥ H @E & F@r
=MfET |

ot frm @At (fafem) @ aamfa
#gEq, & AF g W fas &7 GreT
a1 zfagre @ TEATE | wEw A A
I IEIRY e e

T 9T A W @ 1 976 TAC A §
T @ IR A, 7w geafax w1 = )

Iy #1 W@od gy 25 ad, oF
et 1 oF 9t fgewm @ mam
UF T qTAT F ARAE g ATGATSR
fae =@ 937 % WAT AT & | T JEr
Houg o g AT 8 | WgEe & g a
glar wr g, aft @ sfew e ¥
& dt ag aRg &1 Yarwifas ¢ fF afz
Fré WY T foew €9 &7 g ufeaT
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[ forw wr=it

7T foarat fee 25 a9 sk =7 g
& @I AT R g AR owme
war fawrg ot fawar & fr g ¥
¥ Fga F T G H o 41 &Y 1 Fed
wh i ¥ @, IR 9 e &+
TH AT AT @€ 9w, AR wae 98t
Hafaom ot 7 8 s agi #t @a¥ W
TOgEar & 1 a1 a5 OF T srEwT gn
i Fgm Hamm @ fewr afk T
A @ gEF A ¥ foar O fecamn
g FfeT 9y

# ag v Fwar g 5o @
duew i § 9T @Y qw oA, AR
o &1 ot gu-famm & & gwoaE
F1 g W FEm 5 A Az Aq
g=fd &9 4E J|@AT ATEAT, 9 I
HUER FT GO IJAT WEEF @Y qFAT
g foar fogrr adi @, % 91 ¥ gER
%1 oft, ¥ifF 78 foe T T o S
s f5x faoma @ gaR @1 Ew
€ &1 & § | gHWT S=fa F1 OWH ger
@A & | AOE Gfau 1 A wErgESi
& gamarar, fFw AW freaR g
a wa & gefoy ga W @ o
wr @ gAr Tifge fF T & /%
o DR A AT AR g agae
1 7% g @ & fF o w o i
¥ ge Q7 & oWt FE g ST
T ag % TE TS qHT )

sfasian daedl @1 § ¥ gafon
95 dreT e fawrr wgar g fr fee
WH AR AEE A TS Fed T AAGL
7 fa¥ 1 & ag W awer [T AEAE
fiF T a6t # #7 F9o & W g7 =
feir & dT ag S a9 R AT FAT
& I faw 1 o #< fagr, @ af=w
swraor gt , F fer o faww & 9=t
¥ wwfor woradl &ar fo om a0 3

DECEMBER 7, 1970
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9T S AT FT GHEATH AE FHEA
AR FEAAR ¥ @ 597 ¥ QoA
fFag gn & sr wwed € @t 9w A
AR g qg 9@ A g froafs &
au fawgi ox @9 @ W e Ey
it ey frag g ) @w @
g e g wrgvw F A F v S
g AT wrEAE Y ¥wT WX faww §
FAFT T AT FAT 1 A WY, a7
0 ¥ I8 A g 5 a9y awe fE
o7 7@ ¥ 19 agde 91 7R AR
TN FH FOAA fFar g Sud R
T wgTaw & |

$9 wead g § agas & wvae ¥,
fomsr & og% aw ¥ ¥ W@ g
1938 Hom 9gol Fid§ G T s
# 3t a9 oW faw w10 fiwes 7 smgdfes
fer wrrm ¥ =g W o9 #wEm
ah dai s fadw gra A @
W ¥y qe fear agAfas FHw
#2837 Afdwa = Fogam 1oAY
qIWEIRT AT 7, A 77« fafiwT @,
g1 Squrew frarar | & wgEq A
frer & waw ¥ wfey sfem 2 @
g5 amstog® Faa R fF amafaw
afdfegfa w7 & 1 o= &y afcfefy
1 FM 2, 6T ¥t ag et w7 & fadg
FOT AEY §, ST fou & go o 4@
g @ §, st qeafas afdeafa a1
o AE g R K ek g amgER
& sy ww-faeaw &, g ant & gueaEx
G 9 IAF Faw gEAT AW F o
§ ag shew 2w § afs g fofa
@ wwg giheafa # &% =1 ¥ wum
1 38 T & wgraeeT w1 oweaw
a7 ¥ HT IASTERT T T IAFT I
fFar a1 1 3% @19 A Fo e WM,
st et W @) e fiwer W
gifm &1 39 f&Al Sw fas qx ero
fieex faec st ® Y, Wy wgrfr
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A Hds wx97% 99 39 a7 W
feax #¢ four o | 9% T W
I T A &N 98 A% ey s
AT {, ST q¥ WI BEE ST &9
7 FoF9 F AT H 91g ggawiT A
OF AN A Agr-aRed &, eniig ared
@i framd R % W 9w wa
55T 9% 419 frawe frar o AR wrer
¥ oft sy IFA—Forr a) qR ArgEs
faer & wrrg # dtom qwT SER Sw
faafoa ot fF P —sit amg &7 oo
¥ w8 9t 7@t T frest ¥ w6 R oy
& AT AIAMAT IHY A SAAF FAwer
ag mas fafeem 7@ 47 | 98 T@
913 #7 & fs 9T argae fafee A
FIUT ATy WIY FgfFaw
gH AW A §qA HT 927 F awg
# quf ®t W agAT ¥ a0 ¥ F9
Ffase fae, 78l @ fow @wg § oER
q aifes & ag 771 797 Y o5 fafaw
T I U 9T | ®E GFd ATH
JgEaT @1 A a1 ¥fFT IEF s
g3 & wfeg Rk arFg ST w0 4o
dte atg ¥, AR gz Fad greege
F womg Y T F ANT T FgE
T % gt o mr et duw oA
& o7 agAz dears F Fw ?

W oaw # AT gt F oo &
qWT @A AT g oF A qgfe
fora sfoeaw Wfews veifaqmm 7 smgaz
F wiren w1 fooig s o=t & gl
¥ four, o940 & s@E oW ferag
ot ST Tq@T § | g gfoewd Afewe
weifaues 1 afeT w3 Y 684F difaw

T WeguT g 7

Practitioner practising other than modern
medicine should not be allowed to use the
term ‘physician® which should be the sole
privilege of practitioner of modern medicine.

gA IH AH oI A T TE@H
ot gfg ag g @Wi # aH-YT =
Uy & wdvg wEew § @ SFw
Treq & fF ag ovar #1 i & fow T
T FT SEqTT 99 F1 | 7w gH faay
71 | IHT afawre & fr T wE™
F{ | 9% Afase Mo fmagd 7 ave
sfadve, tgw ¥ 26 e gfeear
st wieig H O FET TEF W
g a:

Our parliamentarians and legislators are
always harping on Ayurved and homoeopathy,
I suggest that they should compulsorily be
treated by Ayurvedic and homoeopathic

methods and no modern aid be allowed to
them at Government expense.

g 9T WEM™E & &g F1 aqer
WEI ™ IR 757 gw@ §
¥ ava< aim o € fr amgae 1 A
e & fzar o & e fadw wE
T wg ) @y fasg W 3o Al
FE @ E | T AR FEA A AfTHIL
21 9@ WA AT B AST £ g O
TG A AT g 3w
7 foelt ¥ T W fam ) og S
¥ FgET W FEGT A9AW A § S
Fed RSN oY ¥ W ¥ TAR!
g FgF § AR fer gEd e
AT ¥ wiasg & fmiw & folr Sl
R Gfadz & ©7 ¥ @ g faw afafaa
oo ofeadl #1 dovEd H ¥ ¥ &
W YR FET dmaw g1 W oaw
g wrew fafreex & A Er 9T AR
I GO ¥t A § ger fr sfaery
FF G | gE & et arfgew &
TH B T IET q@EH qgw IR
wr YT fawm AwE wE-gTHT g
g T ot 9w 39 faem = o w
IEa g IR IEer  wfEwm gedre
for @iy | oz Afew sEE FEw
ArgaT FawErgam g 1 & emod FTA
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[t fora arwif)

38 ¥ I w@m fEer S R
¥ owdf o fawar | s w0 oF
g foroar § dt g ¥aw amgaR
g ¥ @) o 2 oawm FaR
@A FaAi N qgaR FEd e
Fggge @ @3 &k mow
HR 9T ITE T ST A E

ot e oy Sifaw & | EET ST
deig F3 1 o= Fagam aw T FF
o AT Fo S Fwen f &Y g A
& wifs soar gfe & =T S &
a9 A T 1 S T OF L IR
TR A uF @ E R oF aow At
AN AT Wk wfew av &3 § angae
& wirw & fwior & oe fammdt o
free ®E a8 #ev §fF g amgac
T IFTC GAAT &, BH THo dTo dlo THo
TR | A e w fF oamgER ¥
wraeg ¥ € o gam g famewn sfwew
# guror 7€ §, A AgEAR F § s
o 5Fwe ¥ fFo ot amgae SfeEw T
FRA | ¥ Frred wim w E R
F3ws 1 o gak faww w10 F daw
FE T F@T | &NT ¥ o T e R
¢ ag 72 5 § gftq 77 sregme FEm,
witg faaem # w@gm 3fF =g #
T A3, A w7 ) e fefafos
q Saar wowu - fefass w1 780 foar
fomar Y srgAe & faeifomi 3 srgas
w1 fFaT & | THAET F Ay o 7 gor
f o 3 Tiaw faee | § 7 e
F IO mgw 5 awaa HER
agae ¥ go @ @t A, fage
IEn dwAar | v § fom @
R 9 ITeET @Y T § =l )
g wraT ¥ fear § & sfemm R,
af war ¥ fomr & agae ¥ N
¥ AT T T OW ) IWE F Y
AR T i fer famw g sfwmw

. DECEMBER 7, 1970
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#ferw Fefae & THEN Aoy w@HE
= Yo g v A WY F 97 T
#t foarar (ifF smard # o o
ar) fowd s oy T fr amgEe
F a7 §w FT 7T MG, A FTD
Tl w Ty | @ I 9T TR}
AEIEEt 7wy St #1 I faam fr afe
g dher Fgx & ot o favey € wifs
W ¥ OFT guiAewr & A1 Jo
IfEdTardr § | W a4\ #=uT
T agr & fF @ ¥ v & tefaw
FIOW & A0 A a7 T § Sy Ferrreff
freiar, uotte faasi o' av smafes
fafeeqr &Y Sfeeq F@ aor 1€ 760
{ TGN FT I FGET § gg "Gl
famr Wixowa F g &) WA Wgd
AT ¥ ART Y o/ I gH 8 A

[T TR |

I TIEEEE ¥ 91y W1 oy 41, I8
Y ¥ ST FAT 3T WTEAT | Ag A
sgas @ foeor ar ag few gevfa &
fra dvaes # e g ? SEET A
Tfter frger, a8 o & smowy @ r &
arEaT g | 3 8 Iguew e @ TR
T FqequT F&F ILrAT § | 917 oAy gfee
FTgha § Fifs 78 @1 shwmw &
& | waTee Wt off Y g A W AW
2 Tt 7 faeemn g fear fFogw
argEe # Sfred A8 F@T ARy, g a
oeadY #Y GfRew FET ARy § 1| W
T a1 7 S EA 3w wr fF =
A AR A TG I E N
wEddY ¥ o @ g1 1 & At frandf ww
argafer FO9 § 959 ¥ 0@ T|@E
ey qd@t 1 fau awr ¥ og 997
fear g & f g @ AR 9X
g e Ig@ITAEHF 1987
Fer 91 ¥ fomr daw % AW
Afes e ¥ ™ &1 IO T
AR FT @S gET AT & A A
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R A e R R E e A w©
Mo & S H ¥ | oF A 78 & SfF made
s ifear ¥ @ wwr frdt sEee
#zw F19 few ame AgE e foad § AR
oF 3T AR g mr g ey amgEs
& foq we &, ¥ wer w1

AT STHRT AHTET FHET T AR
1% off 39 @vew a1 | o wmast
¥ vame fasde T ¥ WA 48 A
FH G 57w agas ¥ 7 v e
& & v amafas fawmr @ B e
& et fou s wsfae g =few,
I T AT IR TR N AT FTAF |
Mo TFo To Forw IR F ¥ [N
famr &, WX W9 WY 99T W W@ €
A IR qgA A G FA A g AR
g f smgde Ft gw e WA &
FEN FW SN ot g0 WA ¥ § &,
IT® A ¥ Fg7 fF 3 749w &, s
Fu g g T S A feuar A
# fFT 37 S ¥ foy 7 o Sl
#1 g gy W A4 4 faRi e
it & forer aré o< oA arg A
F g A T F¢ V@l Ft @ 3w AT
s fean, fom & o aRfase EA
@t o ¥ ¥ AR Te ¥ A
ST # AT A7 FT FE FleAt FoqgEem
s A AT S o Ag §
f smgde F1 T FT S | AR ATgAT
F T EAAIEN

=g, AY I AT ATYET F omar
@d AT 0F OF FC A0 O @ T AR
Fead oT ® ¥ 5 & oY uwg adar
qEaT g | 99 949 gfG ¥ aF wWE
qre golT fF 9 @t Fr /=i 39 F fow
L Fdrz T e dro do THo FT
g1 faar Q1 WA srEaT § 95 fear
g qw o it iR ste ame SifE
ot § AYET ¥, I W ¥

“They should be only on the Ayurvedic
register. There should be no other register.”

¥ 9 owk & o ¥ a9 omw
amgeT ¥ fawe M

o gearn ¥ & gz oY ¥g 3T =R
g 7 = & fafrest, 99 oo @1 w=
AT W IFC F T T S HFY G FeF
TEIHEH T F | A LIS ST A=,
£t et g, ada S0 A, Y
Fo Fo wig R s gfa, ¥ wgEe &
@ET F gHET & | F oy 9% F9F
e T g1 X At 9l F asey
A g fred aw = fafew & ey
Ffamgnmarae &7 &R & freg
Az fear a1 5o amags f5 + sgEg
Fwx frar faww 92 47 @ w6 fen
a7 | Twfer a3 I w= #:1% Fw faEw
EMYAFT Y T W@ g W,
mRITAWT I EFAE | WA A
RIS, A aw W
F fage g At o fet @
THIS A T g1 AR R I )
qeqT faeY agY, Ju 2|r gnT W
feeoe & amw werf g @ =few @k
w9dee Wt ©F a9 10, 90 A} w@ife
T & TT—

it qfo TRo WM (TT) : T #
ife 3T woaee 9 &1

stfrewi: M msrdag &
FHOHT I &9 N FHS AR T 4
G IE H @ ™ AU F ey 7y
@1 ¢ i s & are W # A g
SAT A & |

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Who is Stalin, who is
Roosevelt ?

SHRI SHIVA SHARMA : I was merely
giving an example that even people with
different ideologies unite together.
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[t forg wf]

sft i 7 g W 2, =0 Fo Fo
WTE T ATAT EWTE & | AT A AR
e St 3T & @wWE § T JrEAe
FT F=IT & 1 Y @0 Yo TrHTEART HAT
facge g@Q faare gomelt F ¥ oA
grquriaeg faege g@d e swer &
¥ | f T oF o o w=T @ oEEA €
fo faq o S safimrg qowg g8
ot oX @ &1, aft et o fawg 9%
3 ©ig @Y § df 99 W I F gfee-
U TEE AT g & @ 5 oA
et ot @ w7 &, fF A A ¥
agAT ¥ @9 g @ g A fEw A
T8, T qa S gfere T8 g W
s foeft ¥t arig gt Y at qg AT
¥ o awar ¢ fF f5e F wgE 1 o
foar ¢ e fem 7 fadw frar & &=
ST & fe wn @ § AR E
wemae & g | fafus semmw w3
Tedi F v w3 faan, gwfov fa omaw
@Y T A9 TT | AT HAS TF AGHT F
fog 7 sdar #13'fas 7df @ @waT 1
g uF W o § ag ooy Tl § A€
wr fF ST fq@r d9 4t waw
e sedfes Effm, Ae faww
o §29 fes g fn o amgas & A
|

sfro@ e a@ g &)
sff T@o THo SIWT IAR! AT § | IAHT
fodrd ¥ 7g widhag & 1 ag @i 7T 9y |

Ho dto dlo THe ¥ & FTayR WY Y
T AT FQ §, A qH awred
T M AT N AT &0 9 ¥
afs § o a% Sarge fodwe 9 A
foite, s g 5 gX oF A ag w
e 7 g @ A e w7

DECEMEER 7, 1970
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gfgr & | fen ST Hama § ™ w0
Tty fawew, gufad wue | gifes
arez qifefaes | o A% Sy @ g
§ agae it wedd & faswr ¥ few
NFIR T 99 ¥ I JWE | F
gffade o7 Teege AT geaT Y
I W O# T owwar 91 AR 9H %
O S qIEE Wy, A 99 W™ A
TR OF R 41, WX a7 Iq7 favreT
T g dr, TEAT FOW § TN feS
TG 9T ST ATAT AN AT F T F
oo Ao wfeez @ Hfag avd om
s A ¥ fou B9 9y qur R oW
i R qr =nfe 1 5@ IR F 0
s g o f7 ¥ sgAR T9gE w1
IqT JgAfF wrar H gAar Igar g
Hrgafak wTeT ¥ T8 FuicFEa 911 I
durzn ay T S AR AT IR
g # fau § sk w=d SR aeA
fmrt faw 2 fF gw 7 & uond &
afys ot &1 B9 Z=r f& wEwr fommr
e faF aTaT dedr g1 9N FE9
gifgea & @ faer-fa a8 @ s
# o faw-frmr wrard it € 1 99T gR
FgT GaT 7qaT | AT a1 'S | F §
a1 5 % g 9w agEs ¢ Afew
A8, 98 3 91 U5 A% qmar | S
i oww foar 5 @ fowmr sig o ®
Awar ¢ AT I f F A FW
fear &, Sfewam W #1 ) AW o
q9T, ¥ TET AN ST | ZH A TRl
fra fae oumy & &l om fawm
quma § AT T Y A1 Afaerr W
FC EW &% FW § | WL defeaw
Efpare & a9 dF g0 g9 &t faor
wifgy; o g AgAfeE oA §oww
T FAN, Y IR F AGAR g
Z8 fgort @1 FgEs F FgER @
T FT M ? qrwoma § fr dfed, #
e FoE T g, & at g gfeww §
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77 @7 7 w1 aww dfwe, & 2@ am
fir 2ét fawrlt Tifgy ar @ | s
ga H ag N qgr 7 wE L) Aw I
¥ et o= are fifoe ;  foaa ot gl
¥ FEl-wel o1 wWifs @Ag g STAI
g Bie four §, I fore o7 & 9
Wz §—g a7 & foq f& smgae &
ATe A AR

Tz fadTe FWE § wawd & feu
& mar 5 99 # 39 37 s ¥, T
s ® 52 d % fafeer R
S} & arfgat 9 1| agt wgfee a9,
wEY #R 2FT wwa qifeat ¥ @l
¥1 qwaa 70 foq @ mav f a7 a3 9
FtE ara T @A At | W gFEs §
T 4T ¥ 3 A LW @ A |
ogt @ fo v war d fF g e
fafer fufsrg ool &1 98 &7 TG
g qUpT, W1 fF SRS & WG AT 4T
St a1 AT qEET ® w1 X qgd 8
g 9% T8 WACH WA § 1 W W
St fafaa SOt & aEE & aff ST R
gfea fear oy 6 sngas F AW ¥ d
g% 3T ¥ oY o dav g d, ww A
argAe F Tfa R TG IR
Freafasar #1 THAA § 3T A ST

w me & @ifae Set & fog
O 99 A @ FH I F OF SaE
FA1gAATTME qET fF WA
R IF AN ) WA FIGT A
g T 9 gu 1 ¥ fawdl ¥ uw
R idy,at aw ™ R
gieq T AEET & AT AE | e wie
A FE AESIE | WU F A F
FOq WA 979§, A T @ FYE
qg 99T OF WY 79 FT AW G F q9E,
grotfs 97 #1 39 faaw w1 i s
T 9T |
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# wF AN ard TeT FHT AT ATEAT
g1 78 T wwm fear @ fr smgfre
faam & ¥ =T A€ & | 9% 99 #ife
1 famw § AR FTFFTIRA &
a1 74 ufre o7 arafas d=T 0 S
F g9 AfE 1 AREHATE & | Tho
Mo o THo X THo o #t fomw
T ¥ A M gR uF gU AR R
fos 7 A AT S e g
T G Fr T F ogw-famm F g
MY fawa & g far o &1 ag
g fF afe o FTERTE & A
FAT THIH T FAT ATGAT |

9 TE @t F@ar wfgw fF o
AT FIH HFA-FTE F Faw @R &
TEW FT AHAT § | AW WA FT AT, &
fasmai #Y a9, aY a= arlt @, @ et
F Sar-$re & goaT 997 &1 1 awdwT
i &0 @ oF gww oftgi e, “ofuwe
afem s Afewe Sfre’ | SEH R
ATV FIFRFAE fF F av7w
a1, w9 T FieAw, oF faww, T gfan
¥ ot sft oo of, ¥ @9 0@ I Ff
W FE W gEw e A T
dt ; 9@ SO gEE @ 78, ar &
FTfeq® I F1 THIG FL GF AT HTA
ag g & 7€ & fF o ATl ghm ot
9EAT L€ 73, d 9 I9 T &1 T
TET HT FFAT |

formmmer ot 5 9FR ¥ S B
€ | T AT% 98¢ grae IfTafadt § ge
¥ ¥ Yo qF—USA ¥ FFT TARH,
forzarewdt 9K aordt anfs @ goee
aF—ge e Swwd 4t | A9 ag gred
gt d fF st are e ¥ &8 f @
wif=w fe €, @Y a8 g™ 7&f sndr
wifs ag foe Fhwom g1 ow fas
BT F1 @iwar §, a8 ARfEs wu e g
T gele WwWed AT AT A § )
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[t fora o]

I W QU T T+ fou s w
104 7 F7fgd | 3T SR & 9 T
gry R 3fz &, @ =g fad Y A
§ ®E TT T IA AU BT T
argaT A AWM w1 smren qfEwr
O I FT 99T T= FLRTE |

# guaa g f5 amgde @ @iwad
¥Fmaafa § qu T & R
IO T I I F eI F & F
afg a9 a9 ¥ oF AT o FH AT, @
9 =if F g § Of gefem ad @,
ag I 4 A & 5 MShd Fraar
a%, 99 b ax W g T A g
wae faoTe 9T W ag gae qeT 41
f& ot =ffm W fefawa ¥ 7o a%
T dFE ¥ g AW 9 g ¥
Ty AR FATHaT ATgEs F1 s
FX, 99 #1 @ W fawai @1 g 49
AT T §FAT & ! 99 &Y o & fue
FT U T AET & qFaT, 99 & A AE
famrr fas ax o fasw AEf @
TFAT |

# o 1 TTST FT OF  IIE AT
g1 Ave tu afm § gfews & oF
Qfinly 1 s@ET M@ | AEAE e
F g F g® T FT ATEA TE F
w1, {ifs 19 &1 defEa (T 99)
FEI 8 T F 99 T GO FCE
frge ava1 &, P T s w1 g E AW
W WERT § R @ A et wd
2§ | oF fgemfee w1 qomr m@w
g & Afroly § 78 fear & ¢ <@ 7
M YT A9WE g T4 | &gt a% ar
S @ mr, 3FT I FIEATEr AW
T® g, oa fgomfes & 737 f6 & aoet
S A § g g, § afews e R
7, Fifs &% gifeqes # av ¢ fgwr-
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foow far &) feemfeow Y g %
¥ Gar 7€) faar o1 wwar 41, wifs 99
& ggETe g UF aenfaa fafeer a8
91| feofee 3@ ey A fe A FE
ara g1 gew fafeY s dwee
afqw & sfawifca # difer g8 1 =2
TgT fF =@ ¥ & agd WK T | afE}
e oY UF & 47 {5 SwEr S ag A o=y
foar o7 fr s & X F o Y
fafrear s & 1 o 9w www WY g
qFETY BT 2 ST 98, @K ag e
# 7 9@, ot wvwr &1 A IEN TE
frean o< feor e R aERAH
g 2 & o | I TaeT ¥ oF foarEx
FY TUFT I9T ST TAT | IT A WX GO
¥ ag dsm wafor w1 faar | ‘aree e
gfer’ & Y 7z &few faan, “feemfesw
FATEeT arg fafew dfemw ("

oft whr wowr (wrema) ;o

ot o i & @igew # oA
g A8 wHmar § 1§ Fa@ ufyew,
Y=, & F1or 08 wee famw & feu
dure 7 ¢ 1 9 aF few T ar
qfegw & Wit smgaq #r fafar soa
g1 # efie W § I Age
1 ag wiEe fear wwar g1 AN &
fafre 71 wrze frar & f& v @t
a@T §, ¥ feof aiw@ d, 97 5=
wrwad ¥ 9 § o oy g oy §
& a8 wrgmfaa o 1 far

AT "3E § feenfesw ot wfow
F1 amw four, gafog & 99 #1 9wy 2
g fF ugi § T AMw WRE oF
fafaeifoe § ot o o ¥ ot
g amIfemr TEEgE aw dfeRs
afaw ¥ 39 &t #40 ¥ gme oF
feenfeee & uw seslt #1 fesemy &<
faar | F4ET 7 fo €0 o F A TEH
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7 FY =& Fo A, o v fmr ay
god ¥ o fafg qm war g1 9w
Wi &1 W fow swATe fEar e §
f afg smeeft 13 e wWT d, ST @
g wig a= fFr qgr §, o T
ST, FF AT g5 A Aot | TR
erm @ far @ g fF s
foege s @ &, 9= fF ag wR A
T 2 1| 99 aafw oY fgenfem aad W
T ST AT AZ A AR AEH FT
It ar, fam # s @R ¥ A"
FIAYE FAT AMET 911 T F &
a1 T & It & fr feefesw S 2
ot 78f, 3@ ¥ feu EeRiGRten™

H9-g3 a1 ATEfiEEd ALY a° e |

AT AT FHAGH Ft feomifesw &
AT FAEE AT AR, df H FNEE
FE—ag = AW er-feenfew
@ ar fgae ! o q9 a1 SRT
T FY AT AT &, @ JW F FoA G
STAT & | Y AT Foof FwST TGN gral,
39 ¥ fou aifmidg ot #r Sifwndfus
Afqaw 2ar & 1 fafaee g fafwet)
I qUA oA F, A IH FowA T @,
@ oaww § fm R T afwaifes
sifeas A FL AT ] |

@t ag o aw aifraw g 9E% AR
grvifas A T T o A FA
T 7 OIW R AT FT FEA 7 oML
geag oY & TR @ fed-fed
¥ gov g, -t S § e A
p) ofFT o A w1 W e Ag
& Y og wwmar g 5 waw fam
F I WX T AF FAAT FIA 1T
@ WA ¥ wW IS FwA g
oo (@A)

§ g0 wW0 AT HAT g AT A%
wrs ! 5@ weq & frwl & qfefsa
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T § Fedr-Sedt q9AT AT Fg AT
g1 d smefmal ¥ q@ s e #
ATE T §—T WL o 24TE, 57T FoFo
Mg AT A THET FTE AT ¥ 13
ag g fF qrgre ot yww g, W R
fasmr @ 99 oA i qX AT awde
faemr =ifge f6 99 fou =@ wmar
FY et 8 &1 ey amv ¥ & a
WA DAL o A= e 7 (S
frege T T TR T W QA -

“... that the attempt to misrepresent and

liquidate Ayurveda, invidious during

the Moghul period, insidious during the
British, became perfidious thereafter. ™

™ g ¥ oF R 9T F queA
st o gaw # W SwEAr § oA
SET T A F | | R & Fgar
g fFagdd FT wrEw Y FeEA
W FY, g ¥9 @t Sfifaw € 7@ @
Qg I fs argEs foy saem § @
fraeT &, safoq # a8 STgoor aqwr ]
T E | 98 99 994 NET v TR
¥ fafex & R oF a9 adwm
9 H7 T aet 7 & g fafaet
#t 5 g amgafes safaat ot &=
F@ § @ Sawr ot -graaie g
arfeg | wEATTIE gIE OH SaEw
TSIITaF IO TR g9 9T 99 |
gaa qgafes fafean faest wfge
I9 9T 99 FAT FY Y AR HdT "ERT
4 T 98 FTEAT FF L FT |
a1 AT AT AL AT AT e
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[ st forer o]
TEgAEd F aw A Fagarow
gfaa AT § @R SwrFen TifEw
ggar st foee st far ol fae &
1% FgaT g fragias & o fAQw A
T g T sEy AR A T am
WA d feugy ;aw § Ef5 gw
gz 1 gafeq gwda Gd F@ fF
T foq 7 & 7 §, o= 7 W g
g dwsh A0 wgvmr A€ § 9€ g
¥ foy fF st foe @ a8
¥ fe W @A Y qR S
et & faam sk w1 gEu w=
frorar adt | A & araAeh H ¥ sy
frar | R T foie F arg Fv g
fe e # uF Al fodilE & T
HYo o THATEATHT AT FY JwcdAfaw
¥, qr ag fod & e & S Fw
el o gafadr & o fold &9
maw g€ g ? wuiaR wRE At e
T gy 4 ) IE oo AR
anw fedz faar | A 99 TR MERa
T fazdr  fogn oF samm oW
SfFr Jge ot & @mw ag o fam
I Ak F @ 1 R IFA ag qwan
f& & st9dt 79 #1 g @ IR 9@
foar =t F=r st A, 98 = § qg ]|
§ 9% 99 ¥FT. @ qF IAF 909 qw
qeT o1 ¢
“My dear Gulzarilal,

You have been dealing with the Tibia
College affair that raises not only
an important issue which we are consider-
ing now but also the larger issue of
consideration to be given to students in
Unani and Ayurveda colleges and
schools. It seems to me that the second
issue is important, and should be
dealt with rather fully. Possibly some
kind of a Committee might be appointed
for the purpose.”

I spoke to Dr. Sushila MNayar about it
today, There is obviously a conflict
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between those who want Suddh Ayurveda
and those who want the modern element
in.it. The Planning Commission has
apparently approved of the former, Ido
not think that practically speaking this
can succeed. I canmot suggest any
particular way but it appears to me
that the cutting off of Suddh Ayurveda
teaching from modern medicine and
modern science will not do much good to
Ayurveda.

Yours sincerely,
Jawaharlal Nehru.”

T 9@ A=A F g9 femwn, woaw
¥ o8 ¥ @A AT dgE W Fow

FE 8@ TG | IR ITd TIT .Y
A T ST H wrER famr gEwr
WE A W 2| FrEwmEar e
AT AT AT T A F B w7
5 T faege efesior ager

f

gfesr 7z T & fw
¥9 wafg frAg

¥ o § 9 A
A e g AR 99 I &

3
21

éi%ﬂ

T AGITE T

fz ardw &fefaq de & FTa 7@ |

gt fg o Ifgmarmand:

T AT 1

arqer gaTe gfgamt ¥ fow @
IR qgaEl ¥ fog e, 8

FenRfaaesty a aued ge

AT v, argfaEaE
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zafor afae &t A § ot afe a1%
AT AT @I & fF AT B a9y arer
&, A0 FTHEATT A qET §, AW
T At 9 FF FT EEFK FE
Fifge X I wrR w1 SW qAT ¥
Tifgg 1 &1 sgEs # a1 fAmx s
G T AT FT | AF F 9T W Ay
¥ feT oammw T @ &
g ¥ 0= Arefar geH a9 o o
@ WE @ WA W
§ auEe fea st o ST gm d
aff @@ A @ R gEiR F@ @
fasdt & @t Tifer f& oF T
g W E AR Ik AW @ Fw AW
ff faer f57 | 9@ @9@ OF @ofie 9T
7g 3 fe faa@t # w=f vax ¥ A
¢ o fege E s T foe fefieee
fast & faost g aqw Fw A
g TR HIX gAY WA Tedr A I
T g W wFE T R
#TCF [ ARE gEEr T g a
77 FEE AY g TN § SR W I
I & ST a8 g ) gEw &t
e FrE ot & @1 faElR AW
T g FAadt § W Ay dw ¥ AR
THRT A ... (WIAUA)... ION Afasy
# W AW FHA § HIT IqT o
foaa oY AT FREATET AR € Ao
oifgd 1 A gfaft & Faw @ @,
g Had 87 A A g F o Fo Fo
gy I F & | S afasr it
s ¥ afer wm =@ 1 dAE)
affr @ i fawmi #1 faeme &Y
% O, & faoge §f a9scaEe
faFar o @7 & A A A &

7 T=A1 & wfaw w1 w4 faoge
HET § A T NFI T ATST A GHT
qreaw e ag dar 10 § 99 g
w1 wfaer fawge gl aw @) @ A
T T Fow TR |
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The future of these young men, Govern-
ment must protect. But the perpetuation of
that evil system which has produced anti-

ayurved graduates is a separate issue, That
must be abolished.
g <11 o9 FY ey FHEAT ARV )

A FX 7% AT A &, 9AF W
firx = &, F 9wy ag areaTe 2T g
f& o7 wfas & wr § sfuw 57
FHAT I FATHS F YT |

¥ @ga s gw ¥ fewr | &
IreFr g R g fF s T gm ag
Faae faar ) w81 omar & F fog @i
7 gfes & @9 @/ 78 w@ra
ara T W 9w fET g e g,
hav‘rﬁ?rafﬁﬁw{w,ag\*sﬁaﬁ?
TF I ATT AT FH FIA FT AT
TAI 6 WER s AT W@, ¥
T denil ¥ Tmew § & faw e §
9gr gaEi ¥}AS J FAT | o Ay
AT qO HA agt o e §,
T Fo Fo wig @l ¥ Iy & Ay
TR Y &, 9T ST AT qfHrer ag
gaR @ FALH 9gT 9T A WY A
w9 AR gferes 1 fafeewm & gt
TF d1X A 3 AR qF % qeaf da
FVEWTE T ¥ AGES FIOA A
] aY a7 F Agag T IqE qr
g9z TRET W §, ag Al qiEl ¥
@A N A @ aw g few
TER ¥ EIT a7 W o qwr
FoUF ¥ AR I FIEIRR F{gEe
wWE FE 9T 47 | Fa¢ & FWL q )
or fm oF ST A ) oy
fenédie & Y Fgar | IR AW
dar fF ag T TR TR faw
urgRANA AT fE w@ FE F W e
gt wr wf ; wEd @ el ¥ gfead
F GEEAH FHE ILEY T T AR
AN WY T T W F uY
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[#r farg amf]

ST F@ 4, wifs g5 5-6 faardt
EMFW ¥ wwadiw ¥ foaw aw
W AT AT H AT S AH AGEEE
foag A7 e femr 2 5 wifs =
AmgEfeE s A goe T weifeE
fad A amadl &) o qodr &
fafrare #t fre #3 @4t F wraET-
foan ¥ zrom A few fad 78 § saoa
fad sgEe sifamz @ 9
ey ArawFar § 7% FALATS 91
Lol

15.00 hrs.

& qud a7 §, e fior et
FT 41T F F4F Fgr AT o ghEw
AT | 9T SART ATHAF I & a1
foad & smgas w1 @ey | F fou Jomn
ST §—FW THIC F FwqH At g §
= Fo Fo Wig o I AgAAfT F 9IH
gaT &1 A ¥ @mq dorn AET—aTy-
Are-Aferw-aEfee & @9 sTo Ao
de FATT W TR F Ay, fwr
HAEATIL qa'r!'ﬁﬁﬂ al a1 T e
¥ ool ¥ S ga vy wEA %
@ ¥ o g ATy G w3 A
Fifowr FWE | I IAEH F A
oz A, foas 78 faed dar w3 &,
¥feT 77 TR g A1g § ST SR
& fir sz & Fafweas & wgam &% |

o i 7 @ @ & A o o
e O ey § Al SEt § S
AR E—F @ A § AR @
argdz ¥ v @ afdfaa @ E, fw
F GFE A AT & @ ¥ enfas
few 2 o §— & wow ogae ¥ ffew
§ 159 a8 7 7 ofey | o dw oaw
F1 wfass F@ T & A1 BN W W
i ¥ faA wew g 3Me
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TrquIiaeE F #Y foird & oF |w ST
1, fog ¥ g=rgee aaat 7t Tarar o |
I 7o fr 9@ argEfas Ffest &
serast ¥ o Y€ sfimere faan smo
W H w|EwEE mer 7 fear @
sarafy wERT, § s ¥ et O o
AT AT AEEr g ¥ o of
FE T FAEY AGY A, o F e aw
FE @ a4 I T F NBAC A IO
g a1 99 9% TSR T AT 7
A—wT AT F_WT T wFy £
garc ¥ v e fawew B, foaw ¥ v
FgT oM 7 W Y FST  FEHAEA
FEEET S0l & gTa FAEaES S
T AES &Y aFAT |

Fq & 3To fog & W=kl 9% 1T §—
vt TRV A g ], ¥ g %,
IF 9 I Fel 6 g O 30-30
g #R 3 o gwEErve Fo &
#g 31 wgaT § fF =i (s7) a%
T I TEY T | IuF 9y faww Ay
AT &Y TR &)

& ofraw wog FE FLH FUA WA
FY HHTG FEAT ARAT § | HGAE 7 90T
gAY aF Taw fFar al aw ¥
T & q1g oY 25 a9 IF T AT )
Jq IAF FNEe T o0 § A 9w F
W svedw W @ § W 30 aet ¥
X TEMEA AT, 99 & foq W et ¥
1Y TEATE Fifwe a7 T _ATEY §, S
feqma o &0 T g W N
o ¥ veAw ¥ Afwe a@
afgy, T R F @Y @ g
Fifge a@ aFdr § T A A |
AGET FGAT TR WA HY HT EIGG
AT TEW U FX | F AT A WAL
st & g §, i ariodew
& E T & TH AT FRIE A FO A
a3 O O§ ww oW Y A W,
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a1 59 faw F AwwivEEr dEET A
X, Fifs @ § frora g s 1 T
qg T edl 4 a9 A AgAT F A A
TERT AT F AT AR &, AT A I
T FFa A% R aeve @ afe arfeamiie
T § A fRmgtesdaed
T § 9T W@,

ot wfit ot : 2w A R TR
arafeater # e &R 1

st forg el : fx W @, e
fre 37 & ol o7 9T | 99 § = faw
Aaafgegdd, o am ¥ a9l &
g R am @ # a1 g
agd § @ T8 wiasw § ot & a3,
fFT o e &1 a9 F1 s Sfaw
ffr ¥ = fao & gm0 9uw wieem &7
fowior % g%, o a% ST &1 G Y
faeT & 1 argaR )

SHRI SRADHAKAR SUPAKAR
(Samhalpur) : Mr Chairman, iwo distin-
guished speakers who spoke before me made
the plea that this Bill should be passed at
the earliest opportunity and, therefore, they
pleaded that all the amendments that have
been tabled to this Bill should be withdrawn.
I associate myself with this proposal.

The main purpose of this Bill is, first of
all, to create a machinery, a Council, to
protect the three different systems of medical
practice which are prevalent in India and
which are distinguished from modern
medicine, namely, ayurved, siddha and unani.

Before this official Bill was introduced,
a non-official Bill was introduced in this
House, I think, some time in 1967 by Pandit
Ananta Tripathi Sarma which sought a
similar machinery for the protection of the
Ayurvedic system. We feel, as Pandit Shiv
Sharma said so eloquently, that if we mix up
Ayurveda with the integrated system of
medicine, a lot of confusion is likely to arise.
But that should be taken care of by the
Council when it comes,

Besides the problems that were discussed
by the hon. Speaker who spoke before me,
there are also some other very vital problems
which have to be faced by the Central
Council of Indian Medicine. We know that
the Ayurveda system of medicine has been
brought into disrepute marely on account of
the fact that many of the practitioners start
practice without getting adequate education
in the ancient shastras and without adequate
practical training. They are given certificates
by some associations which are not qualified
to issue such certificates. This thing must be
guarded against.

As has been rightly pointed out in the
Bill itself, the main responsibility of
safeguarding the interest not merely of the
practitioners of the Ayurvedic medicine but
also of the patients who are treated by them,
lies with the State Governments.

The Bill speaks of registers to be main-
tained by States of the people who should be
considered qualified to practise the Indian
system of medicine. It has been stated in
sub-clause 3 (c) of clause 17 :—

“the right of a person to practise Indian
medicine in a State in which, on the
commencement of this Act, a State
Register of Indian Medicine is not main-
tained if, on such commencement, he has
been practising Indian medicine for not
less than five years ;".

Those people should not be debarred
from practising Indian medicine. I do mnot
know how many Siates have maintained this
register but after this Bill comes into force
the Central Council will have to maintain a
central register on which names would pro-
bably be taken not merely from the registers
maintained by States but also from those
institutions which are enumerated in the four
schedules at the end of this Bill which are
qualified to award degrees which would
qualify the practitioners to practiss the
different systems of Indian medicine.
It is a great tribute to the Ayurvedic
system of medicine that our President is at
present undergoing treatment in Kerala of
Kayakalpa and, we believe and hope, he will
come back with renewed vigour to serve this
country for many ~more Yyears to come.
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[Shri Sardhakar Supakar]

Therefore, there is all the more necessity of
encouraging this  system of Ayurvedic
medicine.

It is well known that many of the
medicines, many of the practices and
diagnosis which Lave been practised by
Kavirajs and vaidyas for centurics in the
past have not been properly and scientifically
analysed under modern methods. It is
necessary, therefore, that the Central Council
should also undertake special research of the
many secrets which have yet to be discovered
by the modern methods of investigation,
analysis and research. I feel, if the Central
Council is to organise this in a proper
manner, it will not only enhance the prestige
of Indian systems of medicine but also
contribute to the sum total of the knowledge
of mankind in improving our health and
hygiene and in trying to cure some of the
diseases, say, cancer, which still defy proper
analysis, diagnosis and cure.

I wish the Central Council when it is
formed all success. I associate myself with
the view expressed by previous speakers that
the amendments which are sought to be
moved be withdrawn and the Bill passed at
the earliest opportunity,

it [0 wifes (gaawme) ; avmefa
wera, & widn fafeen 307 afeg
frtws, &1 g@@ & wOm s g
w4t wEET F ag fauas e T F9e
sz w1 i fow 4 af o
R ad et d A Y o 0
# g1 afwaew Fn g1 @ fadas
T Ao ge wwmeEE At frg wst
At 7 afwregd® & ) faega W=t 47
fafeer wefy sk smgaE w1 W
T gEw sfEw IR W T &
ae @t | wier & @ faw & fedew
M IATA FW@ U qGT ¥ TEr ST
Fe M fF o e #1 ofcfwfaar § g0
Igac ¥ gt Arwm w=w F fow
W aver w1 fadus @ gedfy ¥
T arEFaT g wiow ¥ = WA d
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s Fem w3z ™ fadgs w1 9
A TEF ) WA A FE ATH
ag AT ger 41 AR T 9 ar-framw
WY garr a1 fF oA AR agER A Ow
|TY T@T S AT AE ..

SHRI P. G. SEN (Purnea) : Sir, the
Minister is not here,

MR. CHAIRMAN : This is not proper.
On= of the Ministers should be here.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (Shri P. Parthasarathy): I am
deputising for the Minister.

MR. CHAIRMAN : Either the State
Minister or the Cabinet Minister should be
here.

SHRI P. G. SEN : At least the deco-
rum and dignity of the House should be
maintained.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : The Deputy Minister is
intended for deputising.

SHRI P. G. SEN : Sir. I propose that
the discussion may be held up till the
Minister comes.

MR. CHAIRMAN : I have asked them
to send for the Miniser,

SHRI RANDHIR SINGH (Rohtak):
The Minister should be here.

SHRI B. S. MURTHY : Sir, I had just
gone out to have a glass of water. It is
Ayurvedic water,

ft 3w wfew . awmafs #&Ey,
Fw Fwfedi & @R & G §oav
FIFT THA FUE ITH X W WY
@ e @ fF 9T e W fafa
faramem® &1 @S |l F S B9
@y § gadr ave afz T W Ay qan
T fF @ § TR A wed ST
R grA SEw #OAIWIT a<ar A
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g @ma e § qniw offaw &
Iy AT § ) wwaw ¥ WAk
W F o ¥ ewrw a<ar Twr 2
sifs felt ot sFR ¥ T Awaa ¥
qi Y & sfam 78 smar

gwrafer #d, wgag F owE §
WA ATel S F4T AT g 9 AR &Y
ageaqu &) Fgr wmar g fr fafee
foer 6 ¥ W T aga wifa FrE
>fF afz =% wiwe W W @
aregm g fRoEw 1947 ¥ gw mmt
afews F159w FY =y 25 9@ SifF e
F|FT 95 @ wf & | T wafa ¥ dfews
FIoa 7 gL a9 WLt g a1y 2 FA
oEl 1 §ET AT agFT 12 gATL A
T g1 ¥fFT T amge W e g
aW & gfq 9T g @M 9T UF I
T & st gaifoax afafy #t fwfar
4t ff /g §F g9 SF 9 TF (T
w@q F WY g AIfgu | A gq
FATAATE FT ATT wa g | gard 80
sfawa Jam arsr oY | ¥ @
afer afy wareer &% fegfa sl e
Ft qeqr Wt 9y At 80 wfawa TTRY
wEd # 9w 20 widwa Ry el A
@ &1 gat fafeer i e fren
F ga ¥ gzmp wafa gd few o
TiET § @A At AW @Al &N W
fafaear gfaard sooe adf & 1 fegeam
¥ 80 Fra@ A wial F @y § e o
Frftor T ¥ gfews § 20 wfaww smex
¢ &R zafer s=-semw & feu s+
gy W foen wgfa & g afadw
#1 I & | ATGAT ¥ FrEG A AHAT
wgzer st uwi d faeae ¥ gaewm fe
oo T W1 afr T dF IuEr gem
srgdfes & fou =& fom mar, saa
I Aadr & v ¥ few gar
i ar Ju g g, s e
sStoat 7 fear, agag & f5 sma oy

argaz w1w § g fafaa foen o2fa
@ #1 TE At g IAH e YN feE
R agAfes QA1 frard & o )
&fFT wgroe § o e Fow § 99w
fow ar ©Ho dte o THo F wWIRET
& € g 3fFw Su¥ wemr Wt b AY
FIOT § ITH IAFT wewar @ o
Fiot o WY i AN F
for sam #1§ sgz 7 @ wleg
sEr At wwi q &g, 37 emt & fgat
FOEO EAr WfET A g
¥ qrgdfen o9 § oWt 9T 7 ™
sieen fFar § & AR agw Wi ag
2 fF 9o wo uHo wvE uwHo Fr WY fauiy
& THFY THo dTo dfo UHe & @WE T
fosar =

™ yoEr §ag gaa ff @A
Tigar § fr e ww srgdfes
afsfar & e swwas @ gE R
A S F i e feu W wfaew
7 g ¥ ondt Ry Foam oW
TTE afgs s 9Ear § fF 9
gR-adir diaw § FA-R9 sfeeage
% Fgafen Wiewa w1 gavw faar
arar Fifgw # S sfeegm § o
foq, &% faear & &t ¥ gie & o @,
IW aIg WEw FAw T ey
aza 3 & fog

s i ¥ 5w faw & @@ F@TE
R 73T ¥ s Fan g oA faw
el § T I F |

SHRI RANGA (Srikakulam) : I am not
a doctor ; I do not understand these great
distinctions between wvarious systems of
medicine. But I do not know about one thing,
that Ayurveda is a system under which so
many people had been trained in our villages
and who had been ministering to the needs
of our masses for a very long time. Then
came the allopathic system and there arose
a conflict between these two.



215 Indian Medicine

[Shri Ranga]

As soon as the diarchical system was
introduced in the composite Madras State,
the then Madras Government made the first
effort to recogniss Ayurveda and to give it a
standing so far as the Government was
concerned, The Raja of Panagal was
Minister of Health then and he started for
the first time in the whole country a
special school and also a Directorate. The
then Surgeon-General went to him and
objected to it saying this was not a scientific
system. At that time, the Raja of Panagal, I
am told, retorted by saying that all his fore-
fathers who were rich people and learned
people whose lives were very much valued,
had somehow or other managed to carry
on their lives and get cured of their ai'ments
by those who were called Raja Vaidyas and
therefore he was convinced that Ayurveda
had a scientific basis behind it. Besides, it
would serve the needs of people and it would
not be possible for his Government or any
Government in future years to provide
sufficient number of allopathic doctors.

It would not also be possible for them to
provide all the medicines mneeded by the
masses and which would be within their
means. That was how he came to decide
in favour of Ayurveda and give State
patronange and start a college there. We
had famous doctors in Awurveda there.
There was Pandit Gopalacharulu. He was
well known all over India and it was he
who brought Ayurveda again on to the
platform of the present-day politics and
made people favour Ayurveda. This was
what 1 had known, But, unfortunately,
what happened was that afler some years,
some other Ministers came and they were
advised to start the integrated system of
medicine and give encouragement to the
integrated system of medicine. So, in-
stead of having an Indian school of
medicine, they have transformed it into a
hospital and also a school and college for
integrated medicine. 1 do not understand
the intricate details of this and the difference
between the one and other. But I am
concerned mnow with a more human
problem.

SHRI SHIV SHARMA : It should go
on record that that college is no longer an
otegrated medicine college. Now it is
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awarding MBBS degrees and it has been
completely converted. It no longer exists as
a school or college of integrated medicine.

SHRI RANGA : It is a pity that it
is so.

SHRI LOBO PRABHU (Udiki) : But
those graduates are alive.

SHRI RANGA They are now
practising both certain aspects of allopathy
and certain aspects of Ayurveda. They
have also to be protected. It might be said
that the patients have to be protected, and,
therefore, why one should talk about the
doctors alone. But those doctors are there
and they have been practising that system,
and they are known to their patients, and the
patients go to them. They are known to
this extent that patients do resort to their
services. So, these doctors should be recog-
nised and their interests also have got to
be protected. I do not know how it is
going to be done.

I would like this Council to take notice
of this development which has taken place
in the south, rightly or wrongly. I am glad
that this council is going to be brought
into existence. 1am also glad that the
Siddha, Ayurvedic and Unani systems are
also now being accepted as based on
science and scientific researches and, [there-
fore, they are being given the status that they
deserve and also the recognition that they
need and they deserve.

I am also glad that according to this
Bill, those who are practising any of these
three systems in those States where till now
the registers have not been instituted would
also be protected provided they would show
that they have been practising for the previous
five years. But there is an administrative
difficulty in regard to this period of five years.
When there is no register, how on earth are
Government going to decide whether one
has been practising for the previous five
years or mot except to depend on the
person’s own oral statement 7 One cannot
very well instilute an enqury and ask for
witnesses or patieats to come and - testify
that the person had been practising for the
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previous five years, and, therefore, he should
be recognised or anything like that. There-
fore, a much more practical, feasible and
honest thing would be to accept the
person's own statement that he has been
practising in the local areas, and, therefore,
he should be allowed to be registered and
his name should be placed on the local
register if and when it comes to be insti-
tuted. We do not know how soon these
registers are going to be instituted by the
States. But we hope and trust that every
State would very soon come to have a regis-
ter like this,

It is no good carrying on this contro-
versy about which system is better, which
is prevalent among the intellectuals, or
saying any of these things for any political
purpose. In the beginning, when the
Britishers were here, we were all associated
with Ayurveda, Unani etc.,, because they
were indigenous and we trusted them. Now
also we would like to make use of the
traditional, scientific lore and culture that
we have inherited. Some researches have
already been made and some experts like
Mr. Sharma have already gone into it and
persuaded our Government and our leaders
to give recognition to these things. We have
come to this particular position that there
should be a Council and these systems
should be recognised and those who practise
these systems should be given the mnecessary
status and recognition. All this we accept
now, and I take it to be a matter of pro-
gress, but I would like this Council to give
proper consideration to these other people
who bave come to be trained during the last
20-25 years in Madras, Maharashtra and
other places, Wherever they are they should

also be recognised, given proper status,
given an opportunity to carry on their
practice, if necessary  with certain

modifications in the manner in which they
carry on their praclice.
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SHRI VASUDEVAN NAIR (Peermade) :
Mr. Chairman, Sir, I rise to support the
Bill. Just a few days back, in my state, the
students of the Ayurveda College were on
strike, and it is almost a phenomenon every
year,— an annual feature or an annual
exercise—that the students should agitate,
should go on strike, and the issues on which
they agitate are the ones that we are discuss-
ing today. I think the situation in other parts
of the country also may be the same.

There is a lot of confusion on this subject
and unfortunately, till today the Governmeat
could not make up its mind on the establish-
ment of a central body to streamline the
situation as regards the educational system
as far as Indian medicine is concerned,

There isa lot of controversy here as
between  Sudha Ayurveda and iote-
grated course. Iama lay man and I will
not attempt to give any opinion on this
subject. But I can say that my State provides
Ayurveda treatment according to the classical
school, i.e. Sudha Ayurveda. You know our
President is at present in Kerala undergoing
treatment at Kottakkal which is one of the
most renowned places for Ayurvedic treatment
in the whole country. They have meticulous-
Iy taken care all along to see that they keep
up Ayarveda uncontaminated, We should
praise them for it.

I have heard some people say that
Ayurveda cannot prosper these days as a
profession because it is outmoded and so on.
There again, the experience of my State is, so
many renowned physicians are there in the
field who meticulously stick to the classical
school of treatment and they are prospering
and doing very well in the profession also.
The ashta vaidyas of Kerala are famous
throughout the country. Although I am a
lay man, I venture to say that it is very
necessary to maintain and cherish that in-
stitution as it was in the old, not that it
should remain as it was, but it should be
developed. There should be research, which
is very much lacking today. Government is
to be blamed, as far as I can see, for the lack
of facilities and for dearth of funds and
resources for conducting real research in this
field. If you leave this responsibility to those
who are practising the profession, much
cannot be achieved,
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I had an opportunity last month to attend
the annual conference of the Kerala Ayur-
veda Maha Mandal, which represents the
Ayurvadic Vaids of our State, They were say-
ing that they do not have any facilities, that
they get stepmotherly treatment at the hands
of every Government which comes and goes,
whatever the pattern or colour of the Govern-
ment may be, etc. That is their standing
complaint. This isa wvery tragic situation.
Even today Ayurveda meets the needs of
millions of our countrymen by providing
comparatively cheaper treatment especially io
our villagers. But it is a pity that research is
neglected, that very valuable herbs are not
preserved and our forest wealth in that res-
pect is not protected.

It is a pity that herbal gardens are mot
nurtured and brought up. There have to be
looked after by the government. I think on
this occasion we have to lay stress on these

aspects.

Let us try to treat Ayurveda as Ayurveda
and develop it through intensive research. If
somebody says that development of Ayurveda
means blending it or mixing it with another
system of medicine, I would like to differ
from him. But if somebody says that develop-
ment of Ayurveda means development
through intensive research, I would agree with
him. We are very much lacking there.

I do not think this Council can work
miracles. But it is a step forward. There is
no doubt about it. When this Bill is passed,
if the government take energetic steps to
establish the Council, it will certainly be able
to get rid of alot of difficulties that now
exist in the field of medical education and
the confusion that prevails between state and
state.

It can also go into the problem of
thousands of graduates who have undergone
this intergrated system. Though I have no
ready made solution for it, I realise it is a
very important question. As my hon. friend,
Shri Kanwar Lal Gupta, has said about 50,000
people are involved. It is not their fault that
they are in this situation today. In my state also
this system was tried. But after going through
this exercise for some time. perhaps the
graduates themselves felt that it is not worth
irying and the government and the academi-
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cians felt that it is not worth proceeding
with. So, they have now dropped it. That is
the experience of our State. The situation in
other States may be different. It is a serious
enough problem. I would like the government
to appoint some committee to go into this
problem. Or if a council can be appointed to
take care of this problem, I would support
such a proposal. The problem has to be given
some consideration and some way out has to
be found.

The funds allotted in the Five Year Plan
for the development of Indian medicines are
very meagre, Those States where Indian
medicines, especially Ayurveda, have a glori-
ous past, where even today it is practised on
a large scale, such States should be given
special assistance. When the Council is form
nothing should stand in the way of the
most renouned people in the field getting
representation in that Council.

There are some Members in the House
who feel that since this Council has to sit
in judgment over  syllabus, curriculum,
examinations and a lot of other things
concerning  educational institutions and all
that, how perhaps some of our vaidyas,
who are very prominent in their profession
but who may not have gone through any
training in an institution, will fit in and
contribute. My personal view is—and I
hope, Shrimati Sushila MNayar and others
will realise it—that it is not just a narrow
question of syllabus, curriculum and all
that ; from the broader angle, these are the
veterans who should be able to guide the
others in the Council as far as basic questions
concerning Indian medicine are concerned.
So, I would like this Council to be a place
where some of our best people should be
represented. Again, it should not be a place
to find berths for some people. I do not
know how that can be assured because there
are provisions for nominations and for
election. I only want the Government to
remember that as far as they can see, they
will see to it that the veterans in the field,
the most renowned persons, some of them
at least, will ind a place in this Council
that will be formed and Indian medicine
will get a fair and proper treatment at least
in the future.

So, T would like to support this Bill. I
want that we should pass this Bill in this
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session itselfl so that a Council can be
established without any delay.

DR. MELKOTE (Hyderabad) : Mr.
Chairman, 1 am sorry my throat is bad
today but I am speaking,

Sir, [ do not want to go into all the
details but a great deal of stress is being
placed on the problem of students who have
passed out from the in‘ezrated system. I
would like to tackle this guestion first. If
they have had the integrated system and
are sufficiently qualified, may I ask the
integrationists as to why, because the whole
attitude of theirs is to treat according to
the modern system of medicine, they are
not able to do that and want to have the
best of both the worlds ? If this House feels
that they have had sufficient education and
training, why not include them in the modern
system of medicine so that their status is
raised ?

Here they are not being neglected.
Whilst this is the first time that the Council
is coming into existence, numerous people
who have not been trained institutionally or
have had training in hospitals are all
included in the list. This is what happened
in England and many other countries when
the councils first came into existence. But
in the election which has been proposed
here, since these people are institutionally
trained—and all students of the integrated
system come under this category ; it is only
these people—and are in a majority, a
majority of them will come into the Council
and can have their say.

Is there anything like an integrated
system of medicine ? Either it is Ayurveda,
Siddha and Unani or it is modern medicine,
There is nothing like an integrated system.
If they feel that modern medicine and modern
knowledge ought to be imparted, there is
nothing in this Bill to prevent such of those
lacunae to be filled.

Therefore, they have the best of every-
thing. It is these people who will get elected.
But they want special recognition and have
not done anything so far. They have not
brought out a single book. What are the
books that they have publisted ? What is
their knowledge ? Can they compare with
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[Dr. Melkote]

people with ancient Ayurvedic
compete with them in knowledge ?

lore and

Still they want to have an upper hand
over those people who have a better know-
ledge of Ayurveda. This cannot be allowed
to occur. We have got to be reasonable and
do justice. Therefore, this integrated system
of medicine is recognised as a part of
Ayurveda. Since they are already there, it
is not right for them to claim that there
should be a separate group. That is because
they have been propagating everywhere that
they should have special privileges and they
are propagating that students in Ayurvedic
colleges should rebel and join their group.
That means it is a death-knel for Ayurveda,
Unani and Siddha systems. If that is the
purpose of integrated system, why not do
away with this Bill altogether ?

16.00 hrs.

The point is not that. The point is, for
the first time, you have introduced the
system and you are trying to do something
for Ayurveda or the ancient system of
treatment. Here, I must say that one of the
greatest things that have occurred today is
that the President of India is having Ayurveda
treatment in Kerala. All credit to him ;
all glory to Ayurveda. I hope he will come
back fully refreshed and rejuvenated.

The other thing I would like to say is
this. For the last 30-40 years, my hon.
friend, Shri Shiv Sharma has been pleading,
undaunted, for the cause of Ayurveda and
he has done well today. His speech was
an excellent speech which should go down
in history and in the adoption of the Bill.
I entirely agree with every bit that he said.

Another point is that for the first time,
the Government, the hon. Minister, Mr.
K. K. Shah, Mr. B. S. Murthy, the Director
of the Indian Medical Council and others
under him have tried their very best to
help Ayurveda and the Governmeat is doing
its very best to bring up this system, the
ancient pattern of treatment. It is not
merely in India. India has numerous
Ayurvedic physicians. During the foreign
regime and during the last 23 years, after
Independence, the Government has done
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nothing for Ayurveda. In spite of all that
suppression, the number of Ayurvedic
physicians is more than 3 lakhs.

Then, recently, we had a delegation from
Burma which visited India. They said that
they have eight Ayurveda colleges and they
watited to see what is being done in India.
They have about 40,000 practitioners in
Ayurveda, They told us there are practitioners
in Ayurveda. They told us there are practi-
tioners in Ayurveda in Malaysia, Singapore,
Ceylon, Indonesia, Bangkok and even in
Mangolia and Korea. We have been thinking
of having an International Congress on
Ayurveda. What I am trying to say is that
in spite of all the suppression, Ayurveda has
survived, All glory to our scientists, to our
rishis and to our Ayurvedic physicians who
have kept it alive.

What I say is this. The important
question is : Is modern system better than
the ancient Indian system ?

Recently, about 10 months back, a lady,
Dr. Leitchic from Switzerland came to India
just to understand what Ayurveda is like.
That is because the modern doctors are now
recognising—the public do not know—that
there are a type of discases that are being
caused by the doctors themselves, that is,
degenerative diseases, through the medicines
they give. That is not so in Ayurveda. It
has never been said that Ayurveda creates
any degenerative diseases, You must cure
diseases, But the modern doctors are
creating diseases. Most of the chemicals
that they are using as drugs try to kill germs
and in killing germs—the dose is not enough
to kill the man and, the therefore, he re-
covers—they leave degenerative conditions
in the system. Ayurveda tries to overcome
this. This is the only system which
can give health and longevity. Even at
the age of 75 or 80 or 83, you can still
have recourse to Ayurveda and perfect
your health, They say that modern medicine
is trying to create degenerative diseases,
Thearefore, they wanted to come to India to
understand what Ayurveda is doing. She said :
I have gone to hospitals in Delhi, in Bombay,
in Poona, Jamnagar, Delhi, Coimbatore and
Kerala ; many of the patients who have
undergone treatment here in the Ayurvedic
hospitals have been treated by experts in
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modern medicine ; in different Ayuryedic
hospitals they have been cured here ; I find
they have been cured as against the modern
medical people not curing them. So,
Ayurveda is not bad and is not to be
condemned. Ayurveda is the only system
that recognizes the physical motion of matter
in the body— Vathapithakafa. This is the
type of physical motion that takes place in
the electronic systems of the body. It has
to be properly translated and treated. It is
one of the highest concepts that the modern
medicine is trying to adopt and the day is
coming when Ayurveda will be recognized
all over the world. The humoral theory of
Greece which the modern medicine people
are trying tn apply to Ayurveda is not
correct. I am sure Ayurveda will be recogni-
zed all the world over and taught soon.
Those who plead for the integration system
and want to kill Ayurveda, why not let them
go and join the MBBS. My objection is
not to the integrationists. They have been
trained here. They have been given the
necessary status. We have got to recognize
that fact and, at the same time, we should
recommend that Ayurveda, conmsistent with
its ancient glory, should be given its proper
place and the whole world will come and
copy us. So, if somebody from the other
side wants to oust Ayurveda and say that
the inlegrationists may separate, I say, what
for 7 If they do not want to call themselves
Ayurvedists, let them go to MBBS side. 1
have no objection. But to form a separate
group is not doing justice to Ayurvedists.
These people who do not want to call them-
selves Ayurvedists, want to be called
integrationists. They do not want to call
themselves Ayurvedists. This is the crux of
ihe whole question.

Sir, my throat is giving trouble......

SHRI P.G. SEN (Purnea) : “Khadirbati,”
an Ayurvedic medicine, will be the best thing
for that.

DR. MELKOTE : Sir, this Bill is most
welcome. It has been delayed and it should
have come long back. I won't say there
should be no amendments, but if amend-
ments come at this stage, then it will have
to go back to the Rajya Sabba and the Bill
becoming law will be delayed. Or some of
the amendments are not worth considering.

So, from that point of view, I am supporting
this Bill. I have given it my whole-hearted
support and I welcome this Bill.

Thank you, Sir.
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¥ gmafefer Fad ¥ & TWE
A gfsgar g H fodt 7 el
0% ¥ afefre gfms s A &
I &1 7 AgAr AR e ¥ afas
FAET | TW TE Y qgT I A A
am foar fae faa® qm 7 &€ faen
qfiaR T P SfEgrdr @ g dm
& T 7G94T § 9O T @ AW § 1
fafreet mga & woor § #% oF It
gaT—a & Twd § a1 ¥ 3F $ a6
T—ofFT swd Ty AT ool g
g Wt wr e AEl fand ¥ gAY
# qorfs s g A gAY W
g feamdtfas g avadt 7 agr @ &ew
gros Ot w7 or w3 9@ W@ @
afFT am wem A Weg A 33
Wt dfau #ifs zg @ gad A F3F
¢ 3fFT gmar Fea € fF sedww &1
wer I ¥4 & frar am fF gamd @
agafes fafeear weft @ s== awst
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% foq 9% agfrs fasm 3 Qo &
74 sar A 1 afy gw wrEd e,
s fasra, & @ig A w=7 At
1Az, H AT qF @ |—afh—
T w1 ugSd g | AL THA A
F3a & fF gmro d@  gafder @1

gRAE #iFEr g1 8% F3 fF e

wif ga T ¥ #4374 g ! @ fRa
gw ¥ 9 gfrar ) a@ dar @ @
g A e gas @ a7 fE
ary ? gf, st T W g @ fem
o § ¥fFa foam gt g 99w AR
¥ foq B¢ go1 1< wre argw { far
2 Y 991 g 99 IWETS Ag w4 !
T J@HT A T F AR FT A g
ag wrat g 1 3few A w1 faam 5@
# s d@eEl F o@gw §9 WeR
T @ T IEE TS g w1 7
FIT G F1 TET FRAME TG FEAT
arfgy ? d§ dFAFERET arrw 9@
8 At 3fFT 9% I YA # awEy
g fawell | gEfog avd da S aSh
fr g7 fad o7 d@wx o awd QU
gy T 99 FF FA A §, gART
FRIRES T A1 aEEEar @ e,
TARTHT &1 F1E srawasar a5 g, arasiol
1 w1 AEwsar Ag § ar st @
frv g & ST% MY g T s
g ar fe aigag M w gaw A
gHarT & | fAET WA S s fEar
g w0 gfee § far ) & Amar g3
AEmmT @I I9F FT g9 AT
F@r froElddl g8 § o amgaz
1 gear F & fou @z g gE Fr
ot % guuar § 9 FUST YA T
I ® & S FIF @ FET D
aFaT § I 3 ¥ &y o 1 Far fF wmf
st ¥ #grfF aga gt w3F iy e
Fga o f& gasr sidRT FEr A fee
AT FAT FEN P oy g qaAifafed
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qEEd g wede wgd ¥ oWy A
¥ fou srded agf T § 93 =Y
& e Tz ¥ Fga g fE ogEE
gemEfeT w0 R W w9
gagx Wm ot arag smam fmogd
F aea gar +ff ET swwe g
guan omar § f& s g§ ag s ag
TR A & | W fer ¥ WY 5§ we-
&4t 1 WS FAE SN g1 a8 FEAT
f§ sg@sT agEe 1 A FE F
for 3 qarax R ¢ o8 focgm mem R
T a9t T & wgas fag AR AT
F1 ag fagm gmar & @ fex av
AqIST QITH § IEIT ACE F qUAT i
T g st wfgd | @Ay ge v
FO A1 gar g fafeen ggfa 9Aw
T gFa | W FfES ¥ oUW o
T GAT W] | A T I A
fe @ gaw ¥ g faege wifmm i
I S AW e T, ey W e
FT ®E IR T @ R, I
# wra wwar § ) SfeT agER &
fawrm, fag &1 fawrq, gar =1 fawm
w aF A8 am sw T fF5oaw
argfas fama &1 o srwa 4@ S
... (sHEET)...

# at gz W Fgm 5 Fwd Afsfasw
# 937 T AN FAR FIH § ITAT A
92 9% H, a1gas F @t Ifgs fafaoew
gag w3 wfgm ) & ¥o SAd w
§ mmfeq ¥ gay @Mt #1 H¥W T
g1 mafeg g% ot a9 g% Aar—
fafqred  awred | A IR afew
fafagew wrgw W@ 1T 9EE am o=
¥ QEAYE FTRE Sh A @ awar
¢ IEA A AgEs A s Wl awfa
d1 g mOg T ¥ g
FUET 9% @ 4T, o9 WY agi 9X g,
T T eEsl 4 sl 53 g WX

AT FH AT F AL Fg@ FQ@ g ar
AT QHo Yo &To UHo @A FT AIHT
A1 wEwT FW g ofew  fead
g F A FwT G F A A gz
qEf & A @ e wifew )
Ay S § IS aEig gEdad 40
A 21 S9&T g FgAT fF 78 &9
e dU f W E feragaw @
gNI@aATIST LN W FA F T
FeT T & fF dfeew w3 fou guet
wog g | afFw § dfeem #@ §
foy 7@ wT @ § dfEw @ ¥ w0
sfer o St wifew 8 SFET ME W
W1 NI & SeHC T FI, W NATH HY
Wt A9 FS FET AT & AT WY !
AR 1T FE wETE I oagy § 4@
gl ! oI ot Fif WiEr Ay §
ar g | gwwar § SR sy Sifow
it &t S it sifrw g @
FFAT§ B ¥ Be s a1 fafaex
g AT Tex &5 wIola gie ¥ A
T F4A...

st 7o o wfw : #7 Tarad w37

i go gRe Wi : ;A Fa fF
qax egEx & it F1€ s Agr g Ay
# qor f5 ag feamifas & av &
... (o) ...

3 fmzdaama sT g1 &
w1f faduw adf § ofew 0gy w71 aman
a1 fr gt owgq Wz & BfdT a #
gifar 1o FoAt s § @ sw
grmafas F1 gad g @ § o far)
I aE@ ¥ e ¥ A w1 fagia
frerer afFr sgedta {4 st SOH Y
arfugi  4f I%) fear | o9 73
@A@Y Fgr A g 7 ged &0 fagr
Haw o e g & fogia @
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T 3fa 9a¥ fawm s & feg ek
Tifrai it g8 @ & fou gow fagm
AT T SFRX ¥ qg FE Al woq
2im f5 &%, foo & am a1 fogT
ot gen @1 mar afew st ged aifaai
g o wred @Edw ¥ Wi ¥ 9w
1 & fou #ifgw s 8 1 e
g I W FEE gare §, i
Fifowr 1 ax fGER 99%) wgmn, @
gaar ¢ & 3 marfaare § o & e
3% for &Y o os %8 Ec
AR AT SR saiEr fEaRmA Ag
3 oARd E @ wo @ 7§ ¥few R
#1f fadfer @y @ =ifgg 1 ¥ +39
f& ga @ 99 w9y § AR R
JgFy o ¥feww aifes & @@ Wil
@ FE I G AED O T G
dr ag W &Y wFar & T OF AW
A &) oo sy wren Afefer § )
W TEed § ¥ WA AWl F g ar
Wiy AgT g1 oA W IR Wi
4T WY ST AET FA G | TR FINT
1 & ! s g fr amed dRkoge
gfaar &Y gfie & ag wRwT A €
¥agwm wgm g fF fow Q9 7g &
Fgi 9 & foq dae & wiadd 99 fa=
at S gwy @Y ey S sy
TF IJTH gAY qq frF7 gwy § 9w
sierdtmr 533 ag feg 51 5 fe =g
oY 37 & FaET WX FEmT qa §
fam swee § 1

wWieg &§ smag F8m fF 9% a9y
i Fufeai gt § oA T & e
S F for oF s¥E ey aife a7
aigifes @1 ¥ A% @i FfvdeA
FLGH |
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*SHRI KAMALANATHAN
(Krishnagiri) : Mr. Chairman, Sir, our
Constitution stipulates that our ancient

science, arts, culture and traditions are to be
conserved by the concerted efforts of the
Governmeat. It is only after 23 years since
the adoption of the Constitution a red letter
day has dawned in the history of Indian
medicine. The Indian Medicine Central
Council Bill, 1970 has come up for discussion
today in this House.

India, an ancient and vast country, is
steeped in abject poverty with millions
of people living in 7 lakhs of villages. Even
after 23 years of Independence, we sce the
sorry spectacle that the poor people are not
provided with cheap and good medical faci-
lities. Indian Medicine alone can cater
to the medical needs of the masses of our
country, I hope that the provisions of this
Bill, when implemented, would achieve that
objective.

Though there are a number of aystems of
medicine in our country, we are confining
ourselves today to the discussion of three
systems of Indian Medicne, Ayurveda,
Siddha and Unani, The Bill provides for the,
establishment of an integrated Central
Council for the development of these three
systems of Indian Medicine, This Bill has
been welcomed by all sections of the House
and I too welcome it and commend it.

Mr. Chairman, Sir, in the Rajya Sabha,
this Bill as reported by the Joint Commiltee
was passed without any amendment. Some
votaries of Ayurveda system here are irying
to create an atmosphere in this House also
with a view to getting this Bill passed with-
out any amendment. We have to ponder
whether this Bill, if passed without any
amendment, would be conducive in a greater
degree for the development of Indian systems
of medicine. The sponsors as also the
supporters of this Bill are keen to have this
Bill passed without any amendment. So far
as I could discern, these people seem to be
of the view that Ayurveda system of medicine
is the only best system in the country and
there is no comparable system of medicine.
They also feel that Siddha and Unani
systems are a composite part of Ayurveda

*The Original speech was delivered in Tamil.
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system. I fear that they are fanatically bent
upon destroying the Siddha and Unani
systems of medicine once and for all. This
was apparent from the tenor of speeches
delivered today in this House.

I would appeal to the hon. Members of
this House (o have a broader perspective of
the whole issue. Whatever may be the system
of medicine, we skould not desist from
making invidious comparisons among the
different systcms of medicine. The need of
the day for the progress of Indian Medicine
is to establish research institutions all over
the country for all the systems. Indian
Medicine has suffered long neglect and we
witness today the pitiable condition in which
it is languishing. I hope that this Bill will
provide for the necessary impetus for the
rapid progress of Indian systems of medicine.

Mr. Chairman, Sir, here I would like to
narrate an instance which I have come
across. Under the auspices of Gujarat
University two separate research institutions,
one for Ayurveda and another for Siddha,
are funclioning. A substantial amount is being
allocated for conducting researches in
Ayurveda, But, lakhs of rupees allocated
specifically for the Institute meant for
conducting research in Siddha system, are
being regularly diverted to the Ayurveda
Research Institute, with the resuvit that Siddha
system is facing complete annihilation.

Siddha system of medicine is an age-old
and respected system in Tamil MNadu and its
efficacy has been universally accepted and
acclaimed. Instead of repeating ad na useam
that Ayurveda system is the best and
superior and not any other systems of Indian
Medicine, we should accept that all the
systems of Indian Medicine are equally good
and exert ourselves for the development of
all systems simultaneously.

We come across many eminent prac-
titioners of Indian systems of medicine.
Though a number of efficacious new medical
formulations are discovered by them, yet such
good medicines are not given proper
publicity; they are preserved as personal
secrets with the consequence that they
disappear with the demise of the discoverers ;
even the kith and kin of such practitioners
are not aware of the discoveries. The names

of such medicines, their ingredients and the
proportions in which the ingredients go to
make such a medicine must be kept in writing
so that they can be available for all the
people ; this is known as pharmacopoeia in
English,

If this is not done, all this will go under
the label of Arishta, a common name in
Ayurveda. When I visited recently Nagercoil,
the constituency of Shri Kamaraj, I found to
my dismay that the people there had drunk
Arishta. One gets intoxicated by taking this
Arishta. All the intoxicants have come to be
labelled as Arishta and they are being
consumed by the people. In the slums of
Madras city, we often see the tragedy of
people dying after taking such Arishtas. 1
would request that the Central Government
should cnact a law banning the use of
Arishta.

Mr, Chairmar, Sir, the Central Council
sought to be set up through this Bill should
not become a bogus body. You just scan
through the training institutions finding place
in II, IIT and IV Schedules of the Bill.
‘Thousands of persons come out of these
institutions with a certificate in their hands
and start practising as Dociors. If such
quack practitioners coming out of such bogus
institutions are to extend protection to the
Indian systems of medicine and to work for
their progress, then one can only feel sorry
for the sad plight in which the systems of
medicine would find themselves.

Mr. Chairman, Sir, I would like to bring
to your kind notice a news item under the
caption *‘Urgent need for Ban on Quackery”
which has appeared in today’s issue of the
Times of India. This news item relates to the
recent death of about 25 children following
the alleged administration of a wrong drug,
highlighting the need for a comprehensive
survey in this matter. It is reported here that
in the Punjab about 909 of the registered
Ayurvedic and Unani practitioners lack the
requisite educational qualifications. Out of
21,457 registered under the Punjab Ayurvedic
and Unani Practitioners Act, only 1855 have
been found to have the necessary
qualifications. It is really a sorry state of
affairs that they are all practising medicine
because it has become a highly lucrative
profession. The Punjab Ayr'rvedic and Unani
Board registered 2010 qualified Vaids, 876
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qualified Hakims and 16,089 unqualified
persons and granted them licence. After a
thorough screening of the list later on, the
names of roughly 9000 persons were removed
from the register. If this process is continued,
then it will Jead to the closure of many
training institutions from which they were
declared as vaids.

I would therefore appeal to the Govern-
ment that the Central Council should be
established only after such a thorough
screening leading to the removal of all
unqualified persons practisting medicine and
also the names of training institutions finding
a place in the schedules of the Bill.

As pointed out by several hon. Members
of this House, we would also have to pay
some attention to the problems of more than
30,000 persons who have undergone training
in integrated medicine. We have provided in
this Bill for establishing three different
Committees for the three systems of Indian
Medicine. Similarly, we have to provide for
the setting up of a separate Committee for
integrated medicine also. Unless we do this
we will not be in a position to solve the
problem of persons trained and qualified in
integrated medicine and in fact we will be
doing a great injustice to them. All the
Members of this House must realise that at
present they are neither here nor there ; they
are in a state of suspended animation-in
Trisanghu Swarga, 1 appeal to the hon,
Minister that he should accept the amendment
suggesting a separate Committee for the
inregrated medicine.

In conclusion, I would also request him
that before this Central Council is set up, all
the unqualified Vaids and Hakims as also
the bogus training institutions should be
weeded out.

With these few words, T conclude,

st win wuw: @t fam amar @,
JaFT & qAdT FTO AT § 1 e
# waw e wgar § fw ffes @
¥ fasdid st foem af & o9 &
agT & @i o dfiew FT @ § e o
#Y AITZ SIAT GATH T AT, IR
Wt = Fefas § sfaffas freer
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arfgd AR 9 =W sfowa @ =ifgd
T TaT A fear o owar @ 99
fou oF swn FEfas aorE Wg 1 AEr
a8t fFar onar @ @1 SW Ew A W
iz frg § ot agwa s fear
& 9 ITIT w7 FrE |

st qo go H: ITW! TREAETT
FIREI

ot nfr wawr: R ¥ mige & @
gr# g9 wfowa sfafafees  frsar
fgy | IR TR 9" AR F F4
21 % @A ¥ er@ F w9 X
Fo § feait gdifee @0 ¥ fmm @
aéf o & Sfew o dw ow ww
FT@ & oA v v adw faer ar
gar o0 ¥ wgwT faar o &) wEaT
g WY gt aifge Frafaw § O F
T WRT T FSfas F §T gwar
g AST oFY B 1 w9 F W H
FoT AG A FHAT & | W dUA Tl
1 fAdm T T § WAy
1§ aog 7 ¢ A oF #rfes
ax fog # wieg # oy o gafom gt
stafr swfeai & w18 a8 smgds & ar
TATAY @ FAHY T ST 9F SR gerdt
¥ @q-ad g & ;YT A AT
e gERGr WY 9§ 1 a8 SIF AT g
fF uF9E S A9 97§, 98 AT HOHA
g1 ¥fFT ao @ dwar § amgdfew
S F1 yafeq FET ARy € O =
arer gg wer § f& amafes v w1
frar a9 SAF1 1 fRaw agaz ¥
T TET § A AE Fg GFT & 5 aa
% fog o ag ag st g § 7 #rf
Iaat vl fore 7gf a1 @1 P wEwA
FAFT AT TF G0 gAT & | HEIArST H
ST qgET § dgt WX WA e
a1 3a% fou at =it & qmw gl
FA § 1w gdewA ot ST R
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@ qrgdc § IEE S awa @ A
2 OREr @1 & @ v smod
IR &M ¥ By T @ e
FO W WA a1 F & | 3@ AT
Aanaar g & g7 T e &) so-
FST FE G F g F g@r Aag
gFar &1 amgfte Eaorw Wifewang
¥ a7 ¥ 9 9% 9% g1 A
qUATT 9 Ser e @ § T gumar
g fF amdardl sgdg a7 awam @
wWFT A & g awr § & ogAE
AGAS AR WNER A w faers
arr = 1 ag wr§ s gfee adl
& | o el SRR a & feq aiw
qre a% toNdr 9gar g | IR AR
IEE A9 IIgE] S FAT FT
w9 g e @t gl wma AE g o
o ¥ ATgER AR A 9 AT 38
bR w1 Fw gfew FT §Fd §)
§9 @ frawy g d9f Faw @
ait gialt S f wEw e
aff S sarer aw A T AT
P wEd AT g § 1 9 dTOw
fow ag & a1 femr o wFa § TEET
argae & s foad 7l gam @ 1 ST
sTEqT EHT ATRT |

aiw & g & dmfas @Al A4
SET ¥ THIC ALY AT AT wHar )
A fawag ¥arar dT A q@a
ot gdar § | angftw @ & mfewi
aqr FFvEdi Al g | gl A
F waw ¥ fBY ATIR w9
qUA T I FW @, I FAR
ar% 933 fog a@ § F19 Fo9r a1 I@
avg oA @, T TV A @ | qowe
¥ 4 M 9w aga dwfaw @er o
e & | IR AT AT WIEH KT AT
o g wfgw | s ¥ amgaz A
roRd FWmT 9 IR g IS W
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§ Mo ogas w aga W X @
g1 T® U9 da 3 g w@ 1 ¥
AT ¥ g FW O T E | g TH
g agd gfies gar g g fw
i St qX OFT "FIOArET 1 G8 FIO
g1 I U A S I gt AW H AN
§ (STrww) & at ST w7 FUT ¥ AAv
gl 97 9197 9709 Fq @
¥ fF &3 warsl srae faar g
ae ¥ gAwr wEra ¥ @ o4 1 W
Tomifas am Jgt & 1 IEAfas e
A @Y F A FEA AT g oAg
AR gyt &) a® Fad & fr wEET Al
§oaff orv & d7 oy &1 F seem
g gfe a9 ¥ AR qw g A
At o g1 oww I forowwl
I q@ e @ o &1 0@ A
21 awy § fegia @ w9 ¥ §3 w2 werd
# @@ R g dae # faema
& m—

ot forr =t ;& g Qeft & ey
FIT@EWE |

=t nffr waw : @F Y W aga
F0 WH P foer @EdE oW
o1 2Y A1 agda &1 0 A g e
gy WY faemdt @ agAT SRy § S
Fwfas gfesio a1 =ifge | w99 oF
N Aam & AG @ A FFATE |
fae smgde & frsr sAR & SmgEr At
%7 faw o arqr | aer & Aifaw-
Y g H ¥ & A TG I@E g |
ow ¥ ag wEw @, g AW qww A
a1 3} wM@ A ATIES F AfREF
A T1F § I A F AT HHE T
T W FOC Al AT FIT Y aAwgr
5= FOFr 9ar Jew & I Faiw
gare W ay g g @@ A A da
g1 Frfes FAT 4T q9OT ¥ W
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Fiifags & @97 & a5 9 97 &) G,
T AT a7 g7 | wEd ¥ aray AN
g = 2@ and § o feur @ar @,
oA &A), aTEa F @S S T A e
TH dIg # @rzat 3X gu 9Ay fRw €
T dus A W G FW § 1 v A
Fei ¥ fefaat =& &1 TR @ S
=ifg 1

grifes gn ¥ R amgae A
farerr arf & A& qO-q0 Z9H gaTAET
faet =ifge | AT q=w wfowa
W I faed ifgd 1 o7 w0
graTor § & afa® € | X a8 o
72 & ar 3% foq oF sew Frfaw am
o

SHRI K. M. ABRAHAM (Kottayam) :
Sir, I support this Bill. Yet, it has got its
defects. Millions of people of our country
are undergoing treatment ir Ayurveda. To
replace ayurveda by other kinds of treatment
is very easy to say, but is a difficult problem
to solve. As I said, ayurveda has its
defects and inadequacies. It arose in the
pastoral lands of Vedic idcas, at a time
when there were pristine forests, fertile lands
and crystal-clear waters in our rivers. The
diseases at that time were such as could be
met by ayurveda. But mow we have got
crowded cities, polluted water, congested
air and cantagious diseases, which are a
regular phenomenon these days. Isa kind
of treatment which was there in the third
or fourth century alone enough nowadays?
That is & question on which we have to re-
think so much. FEven though it has got its
own defects, we have to accept the
good qualities of Ayurveda. Many hon.
Members have referred to massage the
treatment which our Rashtrapathi is under-
going at the Kottakkal Ayurveda Vaidya Sala,
For infestinal ulcer, there are very good
medicines in Ayurveda.  Snake-bite could
be treated better by Ayurveda than. by
allopathy.  Fracture or displacement of
limbs could also be treated by Ayurveda.
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SHRI P. G. SEN : Mr. Chairman, Sir,
1 doubt if there is quorum.

MR. CHAIRMAN : The hon. Member
may resume his seat. The bell is being
rung.........Now there is quorum, He may

continue his speech.

SHRI K. M. ABRAHAM : Even though
there are some good qualities in Ayurveda,
it is in a stagnant position today. After
the third or fourth century there has not
been even a single original thesis on
Ayurveda. At that time Sankara wrote
some books about Ayurveda., Since then
nobody has ‘written a single thesis about
treatment in Ayurveda. We have to accept
the inadequacies of Ayurveda and the good
qualities of diagnosis and investigation of
allopathy. When modemn equipments for
diagnosis and investigation of diseases are
used by allopathy, why can they not be
used by Ayurveda also ? For instance, why
can’t Ayurveda adopt X-ray and injection of
tinctures ?

Ayurveda should do more research in
medicines. There is a research institute at
Lucknow. I do not known what it is doing.
Tripala of Kerala has many good effects.
Yet the Lucknow research institute did not
care to investigate the principle underlying
that. But, at the same time, Weslern
technicians have come out investigating about
sarpagandha  We were not able to find
out where sarpagandha is.

There is also another drawback about the
names of these medicinal plants. For
exampie, in the north it is one somalata
and in the south it is another somalata.
We have to find common names for all
Ayurvedic medicines.

We have to adopt the diagnosis system
from the allopathic system in Ayurveda.

Then, the integrated practitioners must
not come in the way of Ayurveda and its
treatment. It is entirely a different system
of treatment like allopathy, homeopathy and
Ayurveda. Why  should the integrated
system of medicine not be a separate thing
and have a separate council also 7 If we
are not going to give 3 separate council for
them, we have to give them adequate
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representation in this Council but it is well
and good if we give a separate council for
these people.

Ayurveda must be promoted. It must
have research work. We have to see that it is
promoted because lakhs of peple are engaged
in Ayurvedic treatment as a profession.
Today lakhs of people are looking to us as
to what we are going to do here. Students
of Ayurvedic colleges are also looking to us
for some remedy for their grievances. We
must pass this Bill. It is a step forward. 1

support this Bill.
SHRI MANGALATHUMADAM
(Mavelikara) : Mr. Chairman, I congra-

tulate the Government for introducing such
a Bill in order to regulate the education and
profession in Indian Medicine. The neces-
sity of such an enactment was felt for quite
a long time. Now I am convinced that the
Government felt the urgency and importance
to set up a Council for Indian Medicine,
which is vanishing day by day because of
negligence of the Government and ignorance
of the practitioners who are mostly untrained
quacks.

Sir, while I support this Bill, I want to
mention the important role Ayurveda played
in our daily life. The panchakarma Treat-
ment the vital part of Ayurveda has made
name and fame for Kerala. Most of the
diseases including Orthopaedic can be cured
by this particular system of treatment.
Even our Honourable President Shri V. V.
Giri is undergoing the treatment now. And
the Honourable Minister himself has ex-
perienced the ecffects of it, Even then the
Government did not move its little finger
to encourage it. I given due publicity the
Panchakarma Chikitsa would have been
amother foreign exchange earner. So the
Government should open centres for
Panchakarma Chikitsa in all the State capi-
tals as well as prominent tourist centres in
the country.

Sir, even though the Government
brought forward this measure, the Bill, the
condition of the qualified Ayurvedic physi-
cian is pitiable now-a-days. Now the
practitioners of Indian Medicine also are
facing unemployment problem, In order to
prevent this, the Government should initiate

the opening of primary health centres in
every village. Saying paucity of funds and
similar reasons the Government are hesitant
to open primary health centres of modern
medicine. As such, the Government can
provide our rural population the cheapest
and simplest medical aid by introducing
Ayurvedic or similar dispensaries.  This
will help to propoga'e the Indian system of
medicine also.

Sir, while stressing the above facts once
again I support this Bill and hope the
Rules thereof will be framed at the earliest
and it will be sincerely implemented,—

Thank you, Sir.
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17 hrs.

*SHRI TENNETI VISWANATHAM
(Visakbapatnam) : Mr. Chairman, Sir, the
Bill that is before us today is a very good
and important one. Many people in our
country do not kmow the amliguity of the
Ayurveda. Most of them are under the
misapprehension that the Ayurveda is of
recent origin, that the Ayurveda physicians
do not know anything about surgery or the
advanced techniques of treatment. In the
Rig Veda there is an instance of filting an
artificial leg to a lady, Vishphala by name.
When Indra lost his genital organ, the
Vaidyas grafted genital organ of a ram on
Indra’s body and cured, him of the defi-

*The original speech was delivered in Telugu.
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ciency. In the case of Bhoja Maharaja
there is an instance of brain surgery, where
they sprinkled Chumam (a medicinal
powder) as an anaesthesic and ripped opened
the Cephalic region for removing a tadpole
from the brain. After the advent of the
British rule in this country the whole science
went into oblivion, It happened in the
same way as the English language came up
and the Sanskrit language went down.
Now, the English language is wvery much
advanced and the Sanskrit language is old ;
soppose you try to bring about an inte-
gration of these languages. Is it possible 7
If such integration in these two languages
is not possible, I submit that it would be
equally impossible to bring about an integra-
tion of the Ayurveda and Allopathy. Both
may be good but there can be no such thing
as integration. This new integrated system
of medicine which has come about defies
classification. The beginning of this inte-
gration was made in composite Madras State
as stated by Prof. Ranga earlier. The
person responsible was the then first Indian
Chief Minister. In spite of his efforts and
enthusiasm for the Ayurveda, the then
officers did not implement his ideas and
instead founded a school called the School
of Indian Medicine. Even as the taste of
the sea-water does not change after the
confluence of Ganga with sea, it is impossible
to bring about integration between the
systems of the Ayurveda and A"opathy.
This is not the opinion of a lay-man like me.
Even a pravious speaker, Dr. G. 5. Melkote,
who is an allopathic practitioner, has clearly
brought out this point. I do not have time
to go into details. My submission is that
the Ayurveda is Ayurveda and it camnot be
integrated with any other system of medicine,
because the scientific basis for systems like
Homoecopathy and Allopathy is completely
different. If one has some knowledge of
Charaka and Susruta and of the Gray's
anatomy and Huxley's physiology, it would
be clear that they are poles apart in their
basic principles and approach. Some friend
mentioned about a thermometer in his
speech. It is not possible to identify
Kaphavaatha, or Pitta with the help of a
thermometer. It is not possible to read
from a thermometer what you can read from
the pulse, If one tries to bring about
integration by applying both the principles
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of the Ayurveda and Allopathy at the same
time, it is like clothing a man in a sari.
Here he is neither a doctor nor a Vaidya.
To me the real quacks are those people who
propagate such integration.

As stated by friends earlier, there are
thousands of people who tried to follow
these two systems in their practice of
medicine, They are neither here nor there.
There is a misapprehension that this Bill
would harm the interests of such people.
It is mot so. Sufficient protection has been
provided for them in this Bill. All of them
would be registered. Mot only that, this
Bill would help such people to gain an
upper hand. If you look into clause 17 of
this Bill it is clear that all those people who
are equipped with the degrees mentioned in
the first two schedules are qualified, T know
all those graduates who graduated out of
this Government College of Integrated
Medicines would be benefited. You think
that you are doing a great service to the
Ayurvedic system. [ submit for the in-
formation of those people who say that there
is no integrated system of medicine that the
various colleges which you have in Ayurveda
in the vaiious States are being staffed by
these graduates of the Integrated Medicine.
For example, it is stated in this Bill that
the degrees awarded by the Board of Indian
Medicine Hyderabad, Andhra Pradesh,
Andhra Ayurveda Parishad, Vijaywala,
Shri Venkateshwara Ayurveda, Kalasala
would be recognised. The Principal of
College in Hyderabad is a gentleman who
passed this course of integrated medicine in
Madras. [ submit that if these graduates
from thess colleges of integrated medicine
apply themselves they would be at an
advantage.

A Special Committee is not required.
If a Special Committee is created it would
bring difficulties. How long will this inte-
grated system of medicine continue ? You
have given powers to the Central Council
to reguiate the courses in these Ayurvedic
medical institutions and they would soon do
away with integrated medicine at their
earliest. That apart, even now there is a
provision in the Andhra Pradesh and
Madras State for registration of the G.C.I.M.
as mentioned by Dr. G.S. Melkote. There
is po restriction for registration of doctors
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in which ever system ome is interested.
Therefore, it is not mnecessary to have a
Special Sub Committee for the protection of
this integrated system. Enough protection
is provided in this Bill as well as the Indian
Medical Council Act, There is no diffi-
culty on that score.

Our effort should be in the direction of
bringing about progress and development in
the field of Shuddha Ayurveda. Many
people say that in Ayurveda there in no
rescarch. It was not possible because as
long as the British were ruling us, no
facilities were given for research in Ayurveda
or in Sanskrit or in Vedas. It is only after
Independence that facilitics are being given
for such research, Now we are referring
back to authorities in Vedas, Shastras and
other allied branches of knowledge in
Sanskrit language, Whenever there is
governmental patronage the system would
come up. In various States the Directors of
Medical Services are there. Under them we
have Directors of Medical Services for the
Ayurveda. As the proposals have to go
through the Director Medical Services as tke
apex of the organisation, if proper care and
encouragement is not given, then there would
not be any progress.

I remember in Hyderabad State a special
officer for Ayurveda was appointed. When
we tried to find out as to who was this
special officer, we came to know that he was
a Deputy Collector, Because of such short
sighted actions research could not be done.
Now, I hope that this drawback would be
rectified by the creation of this Central
Council for Ayurveda.

Because there is scope mow for the
development of the Ayurveda there should
be regular programme of research in the
system. During the British days, the
Ayurveda was neglected and even now if
you treat the system as a poor relation is
treated, you cannot develop the system at
all. Expending one rupee on this system as
opposed to hundred rupees on allopathic
system will not give result. Therefore, you
should increase the allocation of funds for
the Indian system. Wken you spend
hundred rupees on the allopathic system you
must be prepared to spend at least 50 rupees
on the Indian system. In Hyderabad there

is an Ayurvedic hospital with only 50 beds
whereas in the Osmania hospital there are
1300 beds. If you do mot have necessary
clinical equipment and material how can you
develop this system. So the most important
factor which was and is responsible for the
suppression of the system is the paucity of
funds. The Minister therefore should give
urgent and serious consideration to this
aspect and persuade the Ministry of Finance
to allocate more funds for the indigenous
system. These systems—Ayurveda, Siddha,
Unari and other discipline should be given
at least 50 per cent of the grants vis-g-vis
the allopathic system. You must build more
hospitals and equip them properly ; then
only these systems will progress. This will
not cost much because the basic ingredients
of these medicines are freely available in our
country and all our physical system is well
adjusted to these medicines since the time
immemorial, The herbs are peculiar to
each region and the people as well as the
animals of that particular region have built
up their health on these herbs, That is
why without knowing this basic fact when
the foreigners had isolated the basic element
of Sarpagandha there werc side cffects
when this drug was administered. Since
this is grown in a particular region, it is only
as a result of isolation of a particular active
principle of this Sarpagandha root the
side-effects have become evident. Even the
Americans have now realised this and are
trying to administer the drug without
isolating the active principle of this root.
As I said, the main siumbling block in the
way of development of Ayurveda is paucity
of funds. If Mr. Shah and Mr. Murthy
are content with compliments of the Mem-
bers of this House for having passed this
Act, then there is not much hope for the
development of Indian systems of medicines,
Many complaints will be received subse-
quently regarding the non-development of
this system if follow-np action is not taken,
Money is the most important factor, At
various places in the country you must
establish herbaria. In Andbra Pradesh,
Srisailam area is well-known as a treasure-
house of numerous herbs next only do the
Himalayan regions. Unfortunately, the
Government of Andhra have not acceded to
the humble demand for a plot of 200 acres
for establishing a herbarium #there, Herbari
at various places in the country are an

imperative need if the herbs and (heir



255 Indign Medicine

[Shri Tenneti Viswanatham]

curative powers are to be established through
research for the development of the Indian
medicins. You should encourage the growth
of these herbs, and encourage rescarch as
also the research scholars. Money should
not become a problem for this development.
‘We have won ‘Swaraj’ 23 years ago and 1
consider that Ayurveda has now won
“Swaraj” on passing this Bill. The people
of our country will be beholden to you for
this emanicipation of Ayurveda. I congra-
tulate the Government, particularly the
Minister, on having brought up this
Bill.

DR. SUSHILA NAYAR (Jhansi) : Mr.
Chairman, I rise to suport this Bill which
seeks to standardise and regulate the training,
education and practice of ayurveda, unani
siddha etc. I am glad that the Bill has at last
come before this house. I have had the
honour to be associated with it when we
started framing it and some kind of a draft
was prepared towards the latter part of the
Third Lok Sabha, 1965 or 1966 or near about.
The fact that it has taken five years or more
to come before this House shows the anxiety
of the Government to make it as accept-
able as possible to all sections without losing
its central objective of standardising the
education and training programme and regulat-
ing the practice of these systems. The Bill is
welcome and I share the feeling of some of
our colleagues who expressed anxiety for its
early passage. I hope it will not only be
passed but put into operation also without
dealy because there is urgent need for
standardising the training of those who deal
with life and death be it any system under
which they practice.

I support the plea of Shri Shiv Sharma
and Dr. Melkote and accept their statement
that the integrated system of medical educa-
tion did not serve the purpose for which it was
originally started. I had that experience when
I brought -an Ayurveda graduate from Poona
to Sewagram in the hope that we could have
some research in Ayurveda but he prescribed
nothing but modern medicine by and large.
Later on I saw the same thing repeated in
many other places. Itis also true that the
vast majority of graduates who come out of
these schools wish to become doctors and do
not practise ayurveda or practise very little of
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it. It was in the light of this experience that
we set up a committee to work out a syllabus
for sudha ayurveda training. Start was made
in that direction soon after I had the honour to
take over as Health Minister in 1962, Several
institutions have come up. A Shudha Ayurveda
Committee of which Pandit Shiv Sharma was
a distinguished member and Shri Mohanlal
of Gujarat was the chairman did very com-
mendable work. But 1 am sure thata
statutory council will go much further than
this committee could go, although as I said
earlier they did very good job. I also agree
with the hon. Members who made the plea
that while having sudha ayurveda training
for the future, the graduates who have come
out of the integrated schools must be protect-
ed and their interests must be safeguarded.
It was not their fault that they had this
training,. We started these schools and they
went to them the least that can be done is
to have another committee along with the three
that we have proposed in this Bill. I should
like to ask the Minister even at this stage to
introduce also a fifth one for naturopathy. It is
also a very important system which is in vogue
and which has great value in our country.
I an not asking for a separate Council
for the integrated system. I am not asking for
reservation of 50 per cent or 80 per cent seats
in the Council for these people, has been ask-
ed for by some hon. members. But I do feel
that so long as some of these institutions
are there, so long as these people feel insecure—
there is good reason for them to feel
insecure—there should be a separate commit-
tee for them. Shri Shiv Sharma said, they are
neither fish nor fowl. This kind of statement
has been made by many people in many places,
on many platforms, and they feel frightened
that if they do not have a separate committee
they do not know what will be their future.
They have come to many of us, Members of
Parliament, in many places, and they say
that “the least that you can dofor us is to
see that there is a separate Committee to
safeguard our interests,” [ do not think
that this amendment can be considered
objectionable. It need not result in
delaying the passage of this Bill. It can be
passed here today and before the end of the
week, it can be accepted by the Rajya Sabha.
It is minor thing, and it will give great relief
to 50,000 or more people, those young people
who came to see us; they claim that they
are 100,000, I do not know what is the
exact number, Be that as it may, I thiok it
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will be a step in the right direction.

I entirely agree that there are very
able and eminent Vidyas who have not gone
through any standard training school in
Ayurveda. In fact, this system of apprentice-
ship was used all over the world in early
days. I would request the hon. Minister to
give his attention to my speech. If Pandit
Shiv Sharma will be so kind not to brief the
Minister while 1 am speaking, 1 shall be most
grateful. The Minister might be briefed
a little later, because I would like to invite
the attention of both of them to my speech,
for what it may be worth,

I entircly agree that there are some very,
very eminent people like Pandit Shiv Sharma,
for instance, who may not have gone through
any standard training courses in eclaborate
institutions. This was the very system of
apprenticeship which was used in modern
medicine also. But as time passed and as the
number of traimers increased, it was not
possible for the masters to train all the
apprentices and a regular training course
to be instituted. And the time has come when
the same thing has to be done for Ayurveda
also. This proposed Council is an attempt in
the right direction.

I also agree with several other hon.
Members who have made a plea that modern
scientific developments cannot be ignored
by anybody, least of all by those who are
going to deal with life and death, with the
human system, with human health and human
welfare.

Therefore, it is y that the basic
education of the students going in for the
training in Ayurveda should be such that they
will be in a position to make use of those
scientific developments and scientific method-
ology. Let us not say that what our ancients
knew was all in all and that nothing further
can be learnt, mo more knowledge can be
acquired. If developments in modern
science had taken place in India, for instance,
then modern medicine would have been
based on Ayurveda, and it would have been
a richer medicine, But, as things happened,
it was based on Humeral medicine, some-
where in the Middie East and Europe, and so
some of the rich heritage of India was left
out which we have in Ayurveda. I would like
to plead with some of my hon. friends who
jmpute motives to others and claim that
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they and they alone are friends of Ayurveda
and are patriotic and other people are not as
anxious to utilise and to take credit for the
knowledge of Ayurveda which our forefathers
and our ancients had discovered. We all want
that, But we also want that what our fore-
fathers have discovered should also be taken
advantage of and be enriched by the modern
developments and benefit the human race.
This was the attempt with whkich those of
our friends who started the integrated system
were motivated. May be their experiment
misfired. 1 hope the new experiment that is
being tried in the form of Shudha Ayurveda
will do better, but let us not think
that they were all conspiring in some way to
kill Ayurved.

1 am quite convinced that the first
Health Minister, Rajkumari Amrit Kaur, was
honest and sincere in her belief that Ayurved
could be served best by giving training in
Ayurved at the post-graduate level to the
graduates of modern medicine and at the
same time, several vaidvas and doctors like
Dr. Gilder worked out the training
which is called today integrated medicine.
As things happened, it was not called
integrated system at the start.- It was
Ayurved, but they thought, if you teach
them anatomy, physiology and basic sciences,
they will understand Ayurved better. The expe-
rience might have been different. Let us hope
the new approach being tried in Sudha
Ayurved will succeed better in giving
knowledge of Ayurveda as well as modern
scientific developments, so that the benefits
of both might serve the people better,

The second Health Minister, Sbri Kar-
markar, also tried his best to serve ayurved as
best as he could. Rajkumari Amrit Kaur had
set up a special Ayurveda institute at Jamna-
nagar, Shri Karmarkar set up a council for
research in ayurved. A syllabus of integrated
system was also worked out. At that time
they felt that by having a standard syllabus,
they would be able to integrate these gradua-
tes in the health services and they would be
something like licenciates of old, When I took
over in 1962, I saw the force in plea of some
of our friends that the integrated system had
not succeeded, and so the Sudha ayrurved
syllabus was workeij:ut and taught, so that
today we have i~ council im fromt
of us to standardise and to see that the best is
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given to the people. Brilliant people may be
able to come up in any system anywhere in
the world. In India too we have had such
people, but the average student does need
tools to learn, institutions, patients, hospitals
and various other helps that are necessary.
I am quite certain that the graduates of
Sudha ayurved also are going 10 make use
of the microscope, injections, x-ray, electro-
cardiogram, etc. I know Pandit Shiv Sharma
himself uses these aids and there is no reason
to think that others will not be using them.
Therefore, I plead : Let this Bill be passed,
but let it safeguard the interests of thousands
and thousands of people practising the inte-
grated system. Also, let us not forget naturo-
pathy. It is necessary for us to think in terms
of the human system as one system and try
to give what is best that is available for the
cure of disorder of that system.

1 wish to say that ultimately the integration
will have to come at the administrative level,
not at the training level. I have seen in China
that certain sets of diseases are being treated
by traditional waidyas and at other levels
there are district hospitals, teaching institu-
tions, etc. Something of that type will have
to be brought about ultimately to make use
of what we have for the betterment and better
service of the millions of our people.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
Sir, regarding this Indian Medicine Central
Council Bill, certain amendments have been
given. Some leaders of the opposition were
good enough to talk to the minister. We
would like to have some time to consider
this matter. I suggest this may be postponed
to some other date.

SHRI KANWAR LAL GUPTA : 1
support it.

MR. CHAIRMAN : I take it that the
discussion om this Bill is adjourned to
another date,

SOME HON. MEMBERS : Yes.

st At wET Wl (@) gEE
¥ @t e ?
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SHRI RAGHU RAMAIAH : In this

session.

SHRI BENI SHANKER SHARMA :
Sir, Twould like you to fix a date for the
purpose.

MR. CHAIRMAN : Itcannot be decided
like that in the House. The Government will
decide a date in consultation with the
Business Advisory Committee.

SHRI RAGHU RAMAIAH : I will be
frank to the House because there is nothing
hide. As soon as the Supplementary Demands
and the Demands for Grants of the Railways
are passed we will take this up.

st frr wx w1 (WgaY) e
Famar @ @ fr gumAal 98 e =
FEAT 91T §, TT AR 9 TA Q19
FET Tgdr &1 F wwmar § fozm
HETC 9T 56T 9T T &7 13-
yTRAT WEF @1 SIA-9W §mMEw Ay
F@ #1q faag @ ] R IAEr
& & e | ¥ Er T
#Y @ qWET ;W FET AR § A}
st #fer gadd #1 faear aifge ag
A1 91ed § 1| 48 diw 7 § | T8 ATy
QAT 1T § |

MR. CHAIRMAN : Let us not waste
time on this. The position is very clear,

17-31 hbrs.

BUSINESS ADVISORY COMMITTEE
FIFTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT(SHRI RAGHU RAMAIAH) :
I beg to present the Fifty-fourth Report of the
Business Advisory Committee.
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17.32. hrs.

HALF-AN-HOUR DISCUSSION RE. TIME
BOUND SCHEMES FOR IMPROVE-
MENT OF CALCUTTA SLUMS

SHRI SAMAR GUHA (Contai) : Sir,
if the Prime Minister were here today in this
House I would have asked : Do you really
believe in socialism, and is the suffering of
the underdogs of the country deep in your
heart ; If so, the welfare of 35 lakhs of the
slum-dwellers of Calcutta is the acid test of
your pledge to socialism,

Mr. Kippling. a former poet-laureate of
the British Empire once described Calcutta,
the jewel city of the British Empire, as the
cholera capital of the world. 80 lakhs of
people of Greater Calcutta have 1,40,000
service privies. You will be startled” by tne
figure of such service privies in this area,
12 per cent slum dwellers have no lavatories
at all ; there are four per cent premises which
share about one lavatory for 100 persons, and
another onme per cent where there is one
lavatory for 60 persons. There are 1,26,000
kutcha privies in the slum area of Greater
Calcutta, Is it necessary for me to analyse
that these service privies in the slum area
provide a breeding ground for the germs of
cholera, typhoid, tuberculosis and all kinds
of endemic and epidemic discases 7

Sir, recently a British and American
Urban Expert Team visited Greater Calcutla
slum areas and observed :

“We have not seen human degradation
on a comparable scale in any other city
in the world.”

The World  Health  Organization
remarked :

“Greater Calcutta is an international

health hazard.”

Calcutta is not only the cholera capital of
the world but, if you will allow me to say so,
it is a giant metropolis of the slums of the
world.

Normally, Greater Calculta had 3,000
busties or slums, but after partition about 500
new busties, which are euphemistically known

as squatters' colonies, have been added to it.
Before partition, the number of slum dwellers
was 15 lakhs; afier partition, due to the
addition of refugees in these slums and new
squatters’ colonies their total number will be
nearly 35 lakhs.

I want to draw the attention of Govern-
ment to the fact that 45 lakh refugees have
entered into West Bengal alone, and 55 per
cent of the total population of Greater
Caleutta constitutes the refugees. Who are
these refugees ? They belong to upper class,
middle class and lower middle class intelli-
gentsia of East Bengal who have migrated to
India after partition. Perhaps I need not
remind you that East Bengal had the highest
concentration of middle class people in pre-
partition India. This refugee intelligentsia,
nearly 20 lakhs of them, have taken shelter
in the busties. The total slum population of
Greater Calcutta now is, as I have already
said, 35 lakhs.

For the last 20 years the Government of
India did not try to analyse the socio-econo-
mic effects of such abnormal concentration of
very sensitive intelligentsia in the slums or
so-called squatters’ colonies. These refugees
who are now slum dwellers have the richest
heritage of patriotism, suffering, sacrifice and
martyrdom for the emancipation of the
country on the one hand, and wvery delicate,
aesthetic and cultural taste and idealism of
the highest order on the other. Now such
type of fine human beings are living in slums
as huddled animals. 50 per cent of the slum
dwellers intelligentsia live in one room with
four persons on the average living in each
room. Can you imagine that in such a
condition of living as huddled animals they
can remain homo sapiens of finer taste and
sensitive culture ?

If you have the mind to understand the
depth and volume of the problems of the
slum dwellers in Greater Calcutta and make
a scientific analysis of the socio-economic
causes aod conflicts inside the slums, then
you will understand how it is impossible for
fine, sensitive, delicate human beings to live
in this sub-human condition in the slums. It
is this conflict and hopes and aspirations of
the finer human being on the one hand and
intolerable conditionyon the other that have
generated the breedipg ground of politics of
violence, chaos, terrorism and insurrection in
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Calcutta. Calcutta has started gquaking. It
will turn into a cataclysmic earthquake
sweeping the whole of India one day and
bring about structural collapse of the demo-
cracy in India unless you understand the
psychosis of cynicism and frustration that
have developed into the mind of this finer
set of intelligentsia who are now living inside
the slums as nothing but sub-human
specimens.

50,000 slum dwellers have no home.
18,000 beggars live there and about 50,000
vendors and hawkers use the slums only for
night shelter. 70 per cent of th: busties or
slums are made of kutcha houses and huts
and 30 per cent of them have meagre supply
of electricity. These huts have no ventilation.
They are damp and smoky. 70 per cent of
the slums remain waterlogged during the
rainy season.

The average size of the rooms in the
slums is 110 square feet in which five persons
live using it also for cooking and other pur-
poses. 50 per cent of the total population of
Calcutta live in one-room houses with four
persons on the average in each room. Water
supply to the slums is one tap for 50 persons
and in many slums where there is no drainage
only one tap for 150 persons is there. Water
supply dwindled from 523 gallons of filtered
water per head in 1931 to 28 gallons in
1963. These slums have no sanitary arrange-
ments, no sanitary latrines, practically no
filtered drinking water, no adequate drainage
system, no passage or roads inside the slums,
no lighting arrangement as required. These
slums are nothing but dungeons of the
modern civilised life. All these figures that I
have quoted are from the CMPO Survey and
from the survey conducted by the Calcutta
University.

What are the problems ? The problems
of improvement of 35 lakhs slum dwellers
are (1) socio-physical, (2) socio-cultural and
(3) economic rehabilitation. But the Calcutla
Metropolitan Development Authority are
dealing with only one problem. That is, not
even clearance of kutcha houses, kutcha huts,
and building of pucca hutments for slum
dwellers but only to provide sanitary latrines

Slums (H A.H. Disc)

in place of kutcha latrines, minimum quan-
tum of water supply and swerage and just
passage for movement inside the slums and
lighting arrangements only. Unless the Socio-
cultural problems are also tackled with, these
slums will remain as the breeding ground of
not only physical diseases but also mental
diseases,

According to the Calcutta
Study Group Survey,

University

“These slums in Calcutta are on the one
hand breeding grounds of crimes, delin-
quencies, gambling, alcoholism and
prostitution and, on the other, politics of
violence, chaos and insurrection,”

Then, 60 per cent of the children of the
age group between 6 and 11 have no primary
school in Calcutta slum areas, 85 per cent
have no secondary school. There are no
parks, no recreation clubs or any other

avenues for cultural expressions of these
people. Lakhs and lakhs of middle-class
people, very sensilive and with fine

aesthetic sense, have taken shelter in these
slums.

These slums require 430 primary schools
for 86,000 children. But there is no pro-
visions of any such thing in the present
Calcutta Metropolitan Development Authorite
scheme. In the slum areas, only 0.2 acry
of recreational ground per thousand people
is provided which is less than half of
Bombay and Madras and one-seventh of
Bangalore and the least as compared to any-
where in the world. 80 per cent of (he
slums are not covered by the sewage system.
Just ten minutes rainfall is sufficient to flood
the slums in Calcutta.

Can you imagine what the youngmen,
school and college students, the factory
workers, the daily wage earners, the em-
ployees in the private and public officers will
do after returning home ? They have no
place to sit and, naturally, - their brains are
bound to turn into the workshops of the
devils the outcome of which we are witness-
ing today in Calcutta,

There is another problem. By mere
improvement of slums, even by providing
socio-economic benefits, you cannot do any-
thing unless you provide for ecomomic
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rehabilitation. If you want to restore the
mental health of 35 lakhs of slum dwellers
most of whom belong to lower middle-class
intelligentsia, you have to provide them with
parks and sufficient recreational facilities as
also with employment,

I would give you startling figures of the
unemploment position, These are the figures
CMPO. This is the unemployment problem,
These people are talking atout Calcutia,
that Calcutta has turned violent and all
that. In the slums where the finest type of
intelligentsia from middle-class are taking

shelter, 6.6 per cent earn Rs. 50/- per
month. 509, earn Rs. 51 to Rs. 100
per month. 18% earn Rs. 101-150 per

month and 169, above Rs. 150, and all of
them have to maintain a family of

510 10 members in each house in the
slums.
Now, the backlog of educated un-

employed alone is 5 lakhs, and in West
Bengal as a whole, after the Third Plan, it
is abou: 15 lakhs. This is not my figure,
this is the Planning Commission’s figure.
After the Fourth Plan it will be 30 lakhs
and out of which in slum areas alone it will
be 10 lakhs.

Now, the question of fnance comes.
Rs. 150 crores have been sanctioned in the
Fourth Plan.

MR. CHAIRMAN : Now you will put
your question.

SHRI SAMAR GUHA : I am coming.
This year, what have they given? Rs. 6.5
crores out of the State Plan, Rs. 5 crores
from the Centre as loan, Rs. 7 crores from
the bank finance, Rs.3 crores from the
Central octroi and only Rs. 3 crores is
central grant, and for the next year it will
require at least Rs. 40 crores. But no
certain commitment has been made yet.
I want to know why the Governmeat is
not utilising both the national and inter-
national sources. There are many people
who have said that West Bengal, particularly
Calcutta, which is the industrial capital of
India is a special national problem. The
Prime Minister had been to Calcutta recently
and she should know the conditions of
Calculta. Why not the Planning Com-

of Calcutia Slums (H.A.H. Dise.)

mission and the Finance Commission adopt
a special formula for the special development
of Calcutta and solution of its problems ?
The same formula is applied by them.
Why not other international sources be tapped
for help to solve the problems of Calcutta ?
Even he World Bank President McNamara
himself has made a mention about the problem
of Calcutta. From PL480 funds assistance has
been given for slum clearance in Bombay
and not to Calcutta. Israel and many other
countries have come forward with help.
UNESCO gave crores of rupees for the reha-
bilitation of war refugees. Why mnot this
Government ask for help from that organiza-
tion. 1 want to know. Why don't they
ask for help from UNMNESCO? If wvou can
give compensation to West Pakistan refugees,
why not give compensation to FEast Pakistan
refugees ? Build up a consolidated fund
and with that fund develop small scale,
medium scale and agro-industries schemes
for the rehabilitation of refugees.

Sir, I want to sound a note of warning.
Greater Calcutta copstitute the most vital
industrial complex of our country, producing
the biggest quantum of coal ; steel, iron,
light and heavy engineering goods, railway
wagons, jute products, textiles, chemicals,
paper, machine tools and arms and ammuni-
tions for the whole nation. It is the most
important trade, business and industrial
centre of the whole of modern India.
Calcutta port deals with 459 of Indian
exports and 25% of imports by tonnage.
30% of India’s total banking clearance
is made in Calcutta and 37% of foreign
banking deposits are also accounted in the
banks of Calcutta. Calcutta controls 9100
joint stock companies with a paid-up capital
of Rs. 634.2 crores ; according to 1258-59
figure it amounts to 43% of the total of
companies in India. Calcutta generates
Rs. 641 crores of national wealth, provides
one-fifth of the total central taxes, one-third
of the foreign exchange of the country,
collects Rs. 96 crores on exports and import
duties, Rs. 45 crores of central excise taxes
and Greater Calcutta provides Rs., 332
crores of mineral wealth.

Sir, do I require to remind you that if
Calcutta is lost due to its slum problems,
eastern India will_ be lost and in no time a
nemesis  will omtakl the fatc of rest of
India? 1 want to remind the Prime
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Minister through the Minister and I appeal
to the Central Government to understand
the socio-economic problems of Calcutta and
its slum dwellers, the problems of the delicate
and sensitive intelligentsia and creat their
problems as national problems before from
the epicentre in the slums, dynamic forces,
explosive forces of cynicism and frustration are
generated. As I said, and I respect, unless
these are tackled expeditiously, it will shake
the foundation of the democratic structure
of India, and bring about a structural
collapse. I warn the Government to take
up on a war footing the problems of
35 lakhs slum dwellers of which 759, are
middle-class intelligentsia refugees from East
Pakistan.

Thank you, Sir.

&t fra == W (waaHr) ¢ gw @
Ssfawm s g 5 wsevw T fadr
aff @ afer sz sfem fady &1 sEd
gwear #re gloear gwear § 1 S
FLFIT A W Iq qCF sq AE) faar
wasl agg Uy ¢ 5 agi 9t e
Fobd § MF R G g W0 @
¥ @ g argE vge @y & 5w
AT FY g% F@ & fou ad-mifeal
¥ fgam oA f5 3@ 0% wA A
sew g1 IfFT Sy g axdfr gien
¥ T gE F for awm { wne
OF S8 WY T IEA W g, w1 ag
argadr g gl ? afy agam aft
ar e i g ?

FAY gATF F—Fo { H@E
R @™ F T3 [ g aHeqre §1
AT T FRA FEWT a4 gHY §
feazg g am EfF fms af@
g% &1 @ 79 FAT I Fr ffg
#x afz ag g &7 a7 § a1 agr 9%-
72 ga@ & faas wfes goml & &9
H vl HF FHC d94T F AT FW &,
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T XY AFEWI O T FEAT FIF SR
T mifs SAft wAE N gEET g A
g% ? git g ¥ ofsms @19 ok 3%
F gwear WY gs g @wdr 0 ar
a1 g w4 ?

dea @ g—war die FT
Fraf ¥ egame dew ST AT &
Framaifea a6 ¥\ ww@T @AT T@g
wg-arg frear & 1 Y # & At
F7 gwar SfFr Ay w1 Awa@Eizar
TET HIS F) sgaeqr agi dfges dges
#, sR-FAR a0 @fs @ aw
MaTy HT W F ANE@AT FT S g S
& <7 AT F&EA @ AT agi % 99 7
a1 T QY T B AT gF FOA 7

st gmw g f& S fF wgr
o Two 480 H yufwr : wwT A
qrr fFaT @ 9 W #1, Fg as
a7 FwE AT ¥ FAT OF fAoar 8, o
a1 gl ¥ i v fawar g #w w70
% ®17 7RG Fd § TOHT FT GHEATST
F g e % foy, 9% ant # @9
agh ?

st ®ax =® 1R (f @ee)
FTHHAT AT AW &1 qI0 =T WE §
AT gAY R MM & 1| T_ ¥ WO
Tzt x wf fafas qufde =8 € o
za¥ for firiER TR @ SR oF
qradt FHvwe fagmar s Ay § ag FFm
fr gmat forerd Y slg Fagi @
20 gre aF TS fEar SuF T g AR
I @ ¥ FORT w TEEE W)
Fiz ¥ I ag Wt IgF feq ST &
indrd...

st satfag &g (smdT gid) ¢
forert for & fog ?
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ot g ww T : ag faan QA F
fow ot ) aeafarar ag ¢ fd =Y
Wt aTAR ¥re dme § aq e 7
FEEAT WEL AT aF A AT W &F
gt famr we & @9 foac fAfeAs
Afredg | A r ForaT A T AWA &
UF 1 SOFOT gWIR AW &1 fgeAn @
W gat W JAET § qearTw e
WAl yE1g gl fl FoFd d @
7)) wiey §ies oo W gardr
FoFd BT H | ARAATT T A
@ I wRrfF ag aga fF TR A
T &...(Interruptions),

# 7g 73 a%ar § 5 e o A
¥ et ¥ gw W fRar ar
¥T> Z@ GG F g FeFel (4@ 4r
fg o faow @ fag ae€ | FoFar
TF A% WA WHCE M4 a9 A
A gfar 1 qaq Fg1 Wi §m 1 AiF
Hgafer s @ § 0 G i § 5
fafes oafadta adi Ot § ad g
FEFAT | g1 AW HRX 45 WL 7 @HC
OF T &4 AT |

at & = < 7 g qEAT TEW
qge1 @Y 9g f5 FT AWelt ERT 0T dvw
s awey f5 o @ o wa §
w f§ag UiTvE™ ¥ =< ¥4 fay
@i ? g W TN @A gASE 1,
WA O AS H AT F AR AW
@+ fog v gix gt #1 ¥oe ST
AT X g F gy @ feaw
gTe ¥ $9d ¥ ¥ Tow @ g1 wndd ?

U T Ay §fe oW a @
3 fF g T AR wew R § o
37 %89 & wgarfaw fag wafs & o+
F@w @R E ey @ g afe
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IR WA AT 7 AW
%7 ¥ fgara =g 9 17 ) qearEEr
gar aagy 4t @ewram 7 gwfew
FT ®IFTC X 591371 BgH Fodar &Gy
% 3gewic & feu ek awrd wfa &
foq M ?

fea qame ¥ ag & fr ot g
# w3 § 9w aifaay oRAifre saew
Wt § | ST FW IIR  FEFT A1ET
FFT a1 guit aiel A faEe s anx
G AT ITH AFAF Fedn Fare oy,
@t wmwy gy favne fsw e
st @ # @y § 9T gea ¥ se@ie
FUl @K I afas aafdle o
ST 6 2 3A ogen ae &g
T S1ST A19, TGRNF § AALNF I§ FHET
w5 feedt ® @Ay fear g s
gAY A #1 o @ ¥ T Al f
o 19 91AT 3 At afes anfrdte
gag ft &9t wiT wr@ i) e
¥ @y g ak arsde s A @@
@i 9X gav ST%1 w¥ afew aufde
&1 @ F4T HAT WERA WY FETG W
¥ Fe ¥ @y & @R e #d
anfdle 7@l agi 7oA mifes @t gafag
wi§ sfafedt @@t v f& ag fromr
FoTET g AR WA A ThT § araw
i T F fou g s s,
Tg oAt wRY T FY FAT 4 7

i} it w7 i AR fag o7 gEy
g & afeaat ¥ gEl F yraew ¥ oy
g feg § o7 @waT @ g & Q@
OF ¥ qeAl Wigar g ¥t wglew
sred § fF e dme Fasfa w9t
Stdfer I3ard@ s AW 2 ewd &
T wen qereen e W o#w g g
¥y & fr 2 fro fas Qw ey
§ 7 afal 1 ¥ @@ ad @
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[ 3ofr g i)

wwdY | Sad Fo &fewa &1, QqwAr A,
qrY &Y sqEar ¥ gEre 1 ang @ awdr
¢ ofFT 9 sroIm g awen § 99T
gw fasor /g &1 aw |

TH A H WY OF g & IO H OHET
aERy A ¥R mfE gn @ afedl &
gax ¥ fou oF fafaEn we Fmm 53
w & & qo wgar § fr 9w feanfean
e 1 71 feafq o 99% s o
oF grefar @F T YaeqdT WG
FROREA F A ¥ wew w0 fmio
FA I @ R fomwr e
25-4-70 st far war &, I&d Aar wafy
DG L ? T I P AW T,
q1E 21gW  TEIET A NG g
giw fraifag §rog &ar adf gu i
M T A G R @
fofeq wo7 & sox ¥ #dt wgmw A
LA

“The Housing & Urban Finance Cor-
poration has by now received 116 proposals

from the States involving a capital outlay
of about Rs. 1 crore.”

@ d g FEw g fF a Fow
¥ W A o Ao fay § 7 @R
ofz gi, o 38d fFaw @A "
LR

grafy agRg AU dtgq s aE §
fs ¥ a1 wgRg a § fF Foaq
¥ s g9 | A ST are w1
j faw 5 foag awg gMRT w7 AEde
4t uF @A FeFd I 3 afaal 7
groa gara ¥ fou & @ 3 wAfos
oot & qfvsy S K ST IR
3 wEsr ayx @ fewn, @ wEr W
w3 39 o< 5 ¥ famm &3 ?
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o ¥ & ag qeAr wigar § e
yamy &fF sowd § fom oAl 93
afeqat § 9% s133T wifew § &l aga
@ afeat at sovd F A9 W § war
TN S TR ST ARG | IHH AT &
gaa &, 39 afe@al &1 o o
FF AN THW qFvE § ISPl AT AN
& o d Ml S ¥ weel-wdE
wew arg o, i =) & Sl
1 @A A g Y AW | TEA T
F TS FHEA WY ) AW ST FOHT
F TH FAET H AT W owHT
FIT & TW g9 9% °Y faw £ )

18 hrs.

SHRI JYOTIRMOY BASU: I am not
entitled to ask a question, but with the
permission of the Chair I would like to
have a clarification as to how many times
the Mayor of Calcutta has come to the
Prime Minister with concrete proposals for
funds and what the outcome of it is.

st ek fag (VE9w) : YT
7T, 57 A ¥ s T A e
a1 grar fF Fewar g & @9 @gdd
¥ JuF 4R 39 & AaEs W aF
g € N e g7 @ T, @
dR & @ g & fF awEr offeam &
St 4045 wrw wrf ¥, SAF ¥ AE
AT 20 1" F FAT S GGl Fewdr
Hoaw

gadt A agr 9 Tamerte afefads
% W & 9 # FAuerendE a9 s
e &1 AT AWt AT wid X war
f& mg sfmrgwafus s ok
IAFT T@S Fohd §1 geil-giafeal 7
qga ST | wafed wwoaw & 9
TR qE W aFar fr agt ag wwer
W F gEt wrl # Wt gw M IRy,
Tt Fown F1 frwkws fede faer
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Mgy, FwFar W qwig & a
arfgw

¥ IR AR ERT ¥ qer
qRaT g—iwr wS-ATed ¥ fo famm
2 a2 fegmara § e amm @Y
FORT J Y, [ AT ¥ =@ O A,
afeF agi § gow 1 "I WA g
WA F1§ @MW Q@ A
Wi Sl TRT A FP—IAEHT A W
T wE §F F ARG ar A www
F—mowe fofew ofes s 3
for qramed N @ 8, fored
B I T A FoFQ § TS T &5 7
F A ¢ O 7 A gAQ awEde Ty
& Sk g e W wweEn W
B FTER

TEU FIE—GT A9 oA A
FX ton freste FRORME & o
ST FT @, %X FY § @ IEHT W6 G ;T
gt Ay wrwd o’ # g
g’ '

frau  FEm—a-aregEaT-E
¥ 3ga o Ago Wro Fa Wl g, ¥
w dagg w Af w7 ag Ry g
S agi W ¥Hd B3 § 7 uwmo
ATge o F1 &M, ¥ wwHaM g, FOEM
& ga¥ sarar grm, gafey w1 @o ando
o w1 wvw T W FW F TS
garg?

s &%Y Fr AvweTsswa e g,
Hy T aaF FT FEa AT Tfge |
T TT AR A g ¥ @ THEq AT
gei-ast osi #1 sfefageme o
T FASE &1 g1 A g A
T A IH A%T B A SURT ;YT
® E ¥ oag sewq & fey fedt
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e SR @ B W ow R
i—wn frals ov ¥ A, fod
fFmme gl Faeg fas o

T I9F T TS fou FE FTEw-
ar9ve grw @ ? Sfar A nd ¥ wgr—
Saw Hargs wE enm, 3fFw 7-10
ar 15 g a1 = sam &, faed g
fema g @l o Al 2W @1 NaEw
tager o% | wE ag ¥ A ww ek
AT - 6% Ao & qurd fgeal ® oy

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : The scope of this
half-an-hour discussion, as far as I could
make out, was regarding the problems of
slum clearance and  the time-bound
programm ', if any, which the Government
of West Bengal bas adopted, but in his
speech Mr. Samar Guha has elaborated the
scope of this discussion, though I agree
with the points raised by Mr. Guha in
general, there is no dispute about that, as
I come from Calcutta, The subject-matter
of our discussion is slum clearance, the
provision made for the purpose, whether
there is any timebound programme, whether
any foreign agency had agreed to give us
help or what the Government of India had
done so far. I shall confine my answer to
this aspect. This matter had been discussed
here before. This is one of the many problems
that we are facing today and the Govern-
ment have already taken up a programme
for slum ipprovement along with other
development programme particularly for
Calcutta. Our rough estimate is that in
Calcutta-Howrah there are 3,000 slums
covering a population of about 1 million......
(Interruptions) Besides that we have about
half a million people living on both sides
of River Hooghly, mostly industrial labourers
who live in more or less slum conditions.
Our estimate is that we shall be requiring
Rs. 10-15 crores.

MR. CHATRMAM : What is the total
population ?
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SHRI PARIMAL GHOSH : About 1.5
million living in 3,000 slums and in industrial
areas aleng the Hoobly.

SHRI SAMAR GUHA : He is giving
a wrong figure, which prevailed before
partition. Will the Minister include the
lower middle class refugees who have taken
shelter in the slums 7 Then the figure will
be around 3500.

MR. CHAIRMAN : Let us hear him
first.

SHRI PARIMAL GUHOSH: I shall
elaborate that point later. After the impo-
sition of President’s rule, the Government
of India and the State Government had
come to the conclusion that it would not be
possible for the State Government to raise
the resources needed to solve the problem.
An elaborate programme of Rs. 150 crores
had been drawn up for different improve-
ments and slum clearance is one of the
items. Besides the plan allocation, the
Government of India have allocated a sum
of Rs. 8 crores for 1970-71 and 1971-72.

SHRI SAMAR GUHA : As loan.

SHRI PARIMAL GHOSH : As hundred
per cent grant ; this sum is also outside
the plan ceiling. Rs. 3 crores out of this
amount had been earmarked for 1970-71
and Rs, 5 crores for 1971-72. The State
Government had allocated from their
resources Rs. 2 crores,

A pertinent point was raised by hon.
friends—how far is it going to improve slums
in Calcutta ? Our emphasis is on the
environmental improvement of the slum,
not slum clearance as such. Because slum
clearance would be costly and more time-
consuming. Besides it will dislocate the
slum dwellers themselves. For the time
being we are making environmental improve-
ments ; details of that have already been
given by my hon. friend Shri Guha. This is
not going to solve the problem of Calcutta.
That is a fact which Shri Samar Guha has
emphasised ; I also agree. But the point is
if sufficient fund is not available to tackle
the slum-dwellers’ problem, in fofo, whether
we should leave it or we should make envi-
ronmental improvement. That is ‘why we
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thought that at least the conditions in the
slums which, as stated by Shri Samar Guha,
are sub-human—it is true—could be improved
by making environmental improvements at
least, and that is why the primary invest-
ment on these slums and the money that
has been allotted will be mainly for the
environmental improvement of the shum-

dwellers.

Then, Shri Samar Guha asked whether
some of the refugee colonies will also be
included in the slum clearance programme.
There are quite a number of refugee colonies
in the Kidderpore and Tollygunge areas,
and those colonies have also been included
for the environmental improvement in this
scheme. )

SHRI SAMAR GUHA : Not all ; only
in Jadavpore and Kidderpore.

SHRI PARIMAL GHOSH : For the
time being, we have taken up only 1,200
bastis, for the time-bound programme, to be
completed within a period of two years, and
in that programme, we have also included
a number of refugee colonies in the Tolly-
gunge area which is occupied mostly by the
refugee people. So, that part is also taken
care of,

Another point that has been made is,
why we have not approached the foreign
agencies or why we have not tried to utilise
the PL 480 money. Mention has been made
of the mame of Mr. MacNamara. Mr.
MacNamara has been to Calcutta, and
has met the authorities of the CMPO. He
has also made a statement and I have also
seen that. But no specific or concrete pro-
posal has come from any quarter up till now
from the foreign agencies. (Imterruption)
Some of them have of course shown some
willingness, that they may be in a position
to help the Government of West Bengal
provided certain specific programmes are
being made. On the basis of that, we have
also started collecting certain data to meet
their requirements. How far it will be
available, and how long it will take, I do
not know.

Regarding the PL-480 funds, Shri Samar
Guha has mentioned that the fund has been
made available for the slums improvement
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in Bombay. Asfar as I know, from the
PL-480 funds, no amount has been allotted
for Bombay. I can assure him that even if
a single pie is allotted from the PL-480
funds in Bombay, certainly it would be
available for Calcutta.

SHRI SAMAR GUHA :
you explore the possibilities ?

Why don't

SHRI PARIMAL GHOSH: We are
exploring all possibilities, You have mention-
ed that these funds were allotted in Bombay.

SHRI SAMAR GUHA : It appeared
in the press.
SHRI JYOTIRMOY BASU: Shr

T.TK. had made an open statement that
Rs. 200 crores was b.:ing allotted to Calcutta,
Rs. 120 crores to Bombay and Rs. 80 crores
to Madras. But the whole thing was shelved

Caleutta Slums (H.A H. Disc.)

by interested people here. And Sbri T.T.K.
had later confirmed it. (/nterruption)

MR. CHAIRMAN : Order, order. It
is an old story.

SHRI PARIMAL GHOSH : Also, Mr.
Guha wanted to know whe'her all these
programmes will be implemented within a
prescribed time or not. I have already
assured him that it will be taken up ; these
1,200 bastis are to be completed within a
period of two years. These are all meant for
the environmental scheme. We have also
planned that, if necessary, the clearance of
the slums could also be considered. That
has not been completely ruled out,

18.14 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 8, 1970/ Agrahayana 17, 1892
(Saka).
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